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LOK SABHA DEBATES

a7s
LOK SABHA
Wednesday, February 11, 1958 Magha
22, 1880 (Saka)

The Lok Sabha met at Eleven of the
Clock.

IMrR SpeAKEr in the Chair]

MEMBERS SWORN
Shr: Prabhu Naramn Singh (Chan-
«dauh)

Shn Madhav
{Nagpur)

Shrihar1  Aney

©ORAL ANSWERS TO QUESTIONS
Supply of Rice to Kerala

i..
Shri Rajendra Singh:
Shri S, M Banerjee:
52, Shri Naval Prabhakar:
l Shri Warior:
Shri Ram Krishan,

Will the Minister of Food and Agri-
wulture be pleased to state

(a) whether 1t 15 a fact that the
Chief Minister and the Food Minuster
of Kerala had 4 meeting with the
Union Food Minister and the Finance
Minister on the issue of rice supply
to Kerala from Andhra State some-
tzme back; and

(b) if so, with what resulis”

The Deputy Minister of Food and
Agriculture (Shri A, M Thomas): (a)
and (b) The Chref Mimister and the
Food Minister of Kerala met the Union
Food Minister and the Prime Minister
towards the end of December, 1858,
‘and discussed the question of supply

320 (A1) LSD—1
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of rice to Kerala from Andhra Pra-
desh No final decision was taken.

Shri Rajendra Singh: Sometime
back a public allegation was made
against the Umon Government by the
Ministers of Kerala that the Umnon
Government are giving discriminatory
treatment to the State of Kerala so
far as food supply is concerned. May
I know what 1s the actual position in
this regard?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): If there was
any discrimination, it was discrimina-
tion m favour of Kerala Government
as compared o others (Interruption).

Some Hon Members rose—

Shri Tyagi: Why was this discrimu-
nation done, I want to know, in the
matter of food?

Mr. Speaker: Order, order

Shri S, M. Banerjee: May I know
whether the Food Minister of Kerala
requested the Central Government to
ask the Andhra Government to give
facilities for procurement of rice
from Andhra and, if so, what facili-
ties were provided by the Andhra
Government®

Shri A P Jain: Well, the posttion
15 this The Kerala merchants as also
the Kerala Government are free to
buy in the open market; but if they
feel any difficulty and want our
assistance, we give the assistance in
making those purchases.
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Bhri Warlor: Is it a fact that the
Central Government has said to

Kerala Government that no more
supplies can be expected from the
purchase of rice from Andhra by the
Centre?

Shri A. P. Jain: No, that 1s not the
position. What we told the Kerala
Government was that they should
meet their normal requrements
themselves, and if there was any un-
foreseen difficulty the Central Gov-
ernment can go to their assistance in
an ad hoc manner.

Shri Ram Krishan: May I know
whether as a result of these discu.-
gions any gquantity of rice has been
supplied to Kerala Government so
far?

Shri A. P. Jain: Yes; Kerala Gov-
ernment has bought 10,000 tons m the
month of December, 15,000 tons in the
month of January, and they have en-
tered into contracts for purchase of
25,000 tons in the month of February

Shri Tyagi: Sir, I heard the hon
Minister say that in the matter of
supply of rice Kerala was given a
favoured treatment. May I know 1if,
to be at par with Kerala as far as
favour from the Centre is concerned,
other States are required to become
“red area”, or is it that there 15 some
other reason due to which this favour-
ed treatment was shown to Kerala?

Shri A. P. Jain: We wanted to be a
little more generous towards them in
order to dispel their suspicions.

8hrt Ranga: May I know whether
the Andhra Government is in favour
of this present arrangement where-
by the Kerala Government as well as
the Kerala merchants are free to
purchase rice in the Andhra area”

Oral Answers FTEBRUARY 11, 199
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May I also know whether the Kerala

Government have made any repre-

sentation that they find it difficult to
make any purchase from that area?

Shri A. P. Jain: For the time bemng
Kerala Government is not finding sny
difficulty in making purchases, and
the quantities which I mentioned are
sufficiently big to indicate that it is
making purchases rather comfortably
So far as Andhra Government is con-
cerned, all these matters were discus-
sed when the Andhra Minister was
present and, on the whole, these were
more or less agreed decisions.

Shri Punnoose: Is 1t a fact that
Cenira) Qovernment s now proposing
to purchase nearly 4 lakh tons of rice
from Andhra; and, if so, may 1 know
how Kerala can pui.hase rice from
Andhra®

Mr. Speaker: I think what the hon
Member wants to know is, if 4 lakh
tons of rice are sought to be purchas-
ed by the Centre from Andhra, whe-
ther it will interferc with the purchase
of rice by Kerala from Andhra What
1s the objection if the surplus 1s 4
million {ons”

Shri Punnoose. Surplus 1s only &
lakh tons

Mr Speaker: 1 understand the tenor
ol the queslion 1s, whether this would
affect adversely the purchase of rce
by Kerala from Andhra.

Shri A. P Jain: Well, Sir, the pos:-
tion 18 that the southern zone as it 1s
constituted 1s surplus and after meet-
ing the requirements of southern zone
it can afford to sell something to the
Central Government Moreover, there
are certain types of rice—fine and
super-fine rice— which are traditional-
ly exported to the northern region.
With the impoaition of the ban on the
movement from the southern region
to the northern region it becomes ab-
solutely the duty of Central Govern-
ment to buy them; as otherwise, what
18 to become of that rice which Is
surplus?

’
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Shri Thiramals Rao: May I know
what ig the total deficit of rice claim-
ed by the Kerala Government for the
Year 1058-50, what 1s the proportion of
it that has to be got from the southern
zone by the Kerala Government, and
what is the proportion that the Cen-
tral Government has agreed fo
supply?

Shri A, P. Jaie: More or less, I have
answered all those questions  They
estimate their deficit to be between
8 lakh tons and 7 lakh tons We
think that 1t 1s an exaggeration Now,
if there 1s any unforeseen difficulty
the Central Government will go to
their assistance, otherwise both the
Kerala Government and the Kerala
Merchants will buy in the southern
market

Shri Punnoose: Is it not a fact that
Kerala 1s the most deficit State in the
southern zone? When the Centre
purchases 4 lakh tons from Andhra, 1s
it not proper that Kerala 1s given
prionity 1n the matter of supply of
rice?

Mr. Speaker: He has answered that
I put it straight instead of allowing
any kind of doubt regarding this
matter, whether the purchase of rice
by the Centre would affect adversely
the purchase by Kerala

Shri Punnoose. That 1z not mv
pomnt The Centre 1s purchasing 4
lakh tons from Andhra Kerala 1s the
most deficit State in the southern zone
I am only asking whether the request
of Kerala Goveinment that they may
be supplied rice from these 4 lakh
tons 1= not proper

Mr Speaker: He says that besides
these 4 lakh tons there 1s enough of
rice which can be purchased by Kerala
Government

Shri Yajnik: Is 1t a fact that Kerala
Government 15 paymng a bigger price
tor the quantity of rice bought from
Andhra State than the price fixed by
the Government of India and the price
it which the Government of India 18

Oral Answers MAGHA 22, 1880 (SAKA)
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buying rice from the Andhra State?
The question of price 15 most import-
ant You can buy anything any-
where but then you buy dearer if you
are not properly authorised and you
are not properly given convenence to
do so

Shri A. P. Jain. At one time the
allegation was that the Kerala Gov-
ernment had paid a higher price than
what the Central Government was
paymng This hon House 1s aware
that a judge of the High Court was
appointed to 1nvestigate as to what
were the reasons for domng that.
My present information is that the
Kerala Government is buying withan
the controlled rates

Road Bridge on Rupnarain River

vgg J Shri 8. C Samanta.
Shri Subodh Hansda

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No 584 on the 4th December, 1958
and state

(a) whether tenders for the cons-
truction of a Road Bridge on the
Rupnaram River (Highway No 6)
have been called, examined and final
coniract given,

(b) whether any interim arrange-
ment for crossing the river has been
made, and

(¢) how long model cxperiments
werc done in the Central Water and
Power Research Station, Poona, for
selecting the site of the Bridge”

The Minister of State in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur). (a) Fresh ten-
ders were called and have been re-
cently received by Public Works De-
partment, Bengal for an alternative
RCC design which will not involve
Foreign Exchange Final contract
will be given after the tenders have
been examined
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(b) Yes. A passenger ferry service
operates at the crossing and an esti-
mate for converting it mto a power
ferry service for carrying loaded
vehicles besides passengers has been
sanctioned. The power ferry ghat 1s
under construction

{c) No model experiments were
carried out m the Central Water and
Power Research Station, Poona as the
same were not considered necessary
However, the opinuon of the Director,
Central Water and Power Research
Station, Poona regarding the selection

of the site was sought and he agreed
with the propo-al

Shri 8 C. Samanta: Before Govern
ment took the decision to construct
this bridge may I know whether Gov-
ernment thought of the rail-cum-road
bridge and, if so, whether the Rail-
way was consulted in the matter®

Shri Raj Bahadur. The Railway
Ministry has usually been consulted
The present site which has been ap-
proved now 1s half a mile upstream
of the existing 1ailway bridge

Shri 8 C. Samanta: This bridge 15
bemng constructed to have a hink from
Calcutta to Bombay by the National
Highway May 1 know when this
decision was taken and why so much
delay 1s taking place?

Shri Raj Bahadur: The deuision was
taken 1in 1956 To begin with tenders
were invited on the basis and design
of construction using pre-stressed con-
crete which involved expenditure of
foreign exchange to the tune of Rs 6
lakhs So, they were asked, in order
to economise on the expenditure of
foreign exchange, to alter the design
which was done and hence some time
was taken

Shri Subodh Hansda: The hon
Minister has just now stated that the
power ferry 18 under construction
May I know when this will be intro-
duced?

Oral Answers aka

Shri Ra] Bahadur: As soon as the
jetties are ready and the State Gov-
ernment have acquired the necessary

equipment, the power ferry should b.'
in operation

Shri Subodh Hansda: May 1 know
whether the approach roads to the
bridge have been constructed?

Shri Raj Bahadur: I cannot exactly

say whether the approach roads have
been built or not

Shri §. C Samanta: The railway
bridge that 1 nearby was under
danger so to say, some twenty-two
years back and the Poona Research
Station carried research on 1t May
I know whether the result of that
tesearch has been taken into con-
sideration

Shri Raj Bahadur As I have just
now 1ndicated in reply to the main
question, the Chairman of the Water
Research Station, Poona, has been con-
sulted in regard to the present site
It 1s only after that consultation that
the preseni site has been approved

Shri B K. Galkwad: What 1s the
estimated cost of the road bridge on
Rupmat; river?

Shri Raj Bahadur. Rs 1,12,21,500
Surface Drainage

+

es4, J Shn B. C. Majhi.
* " Shri Subodh Hansda

Will the Minister of Irrigation and
Power be pleased to state

(a) whether there 1s a proposal to
finance surface drainage improvement
works out of the funds available for
flond control, and

(b) if so, whether the Central Flooc
Control Board has approved 1t?

The Deputy Minister of Irrigation
and Power (8hri Hathi): (a) and (b)
Yes, Sir
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Shri B. C. Majhi: May 1 know what
the total amount required for the

surface drainage improvement work

and how much will be available from
the fund for flood control?

Shri Hathi: The States have not
yet finalised all the schemee for
drainage but Uttar Pradesh has for-
mulated certain schemes, the Punjab
Government has formulated schemes
and the Rajasthan Government has
also been requested to formulate
schemes Punjab has prepared 40
drainage schemes costing Rs 130 lakhs
In addition, they have two other
schemes UP has 44 schemes costing
Rs 60 lakhs in addition to three other
schemes Rajasthan might  have
schemes costing about Rs 55 lakhs

Shri Rajendra Singh: What about
Bihar”?

Shri Hatki: We¢ have not yet re-
ceived schemes from Bihar

Shnn Subodh Hansda: May I know
whether these schemes were included
in the S8econd Five-Year Plan and
whether any amount was set Japart
exclusively for this work®” How much
has been spent?

Shm Hathi: Amount wa. set apart
for flood protection works and flood
contiol scheme+ This 1s ncluded
annually The amount provided 1=
Rs 761 crores

Shri Panigrahi: May 1 know whe-
ther separate amounts have been
earmarked out of this fund for each
of the States®

Shri Hathi: From yeai to

allocation 1» being madd to
various States

Shr1 Ranga: May I know whe-
ther this includes the project of the
Andhra Government for iaising the
flood bank level on the river Godavan

which suffered from terrible floods 1n
1953”7

Shri Hathi: I do not think that we
have received this drainage scheme
from Andhra but for Andhra Pradesh
a provision of Rs 46 lakhs has been
made for 1958-59

year
the

MAGHA 23, 1880 (SAKA)
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Raja Mahendra Pratap: Our Braj
has suffered

Mr. Speaker: The hon Member
must also catch my eye and ask =a
question after 1 call hm.

Raja Mahendra Pratap: Ou Bra;
has suffered badly, maybe due to the
traditional war between our Lord
Krishna and Indra In any case, water
i still all full up in and around
Girira) What has been done to it*

Shri Hathi- UP Government has
proposed a Goverdhan scheme

Shri R. C. Majhi: May I know whe-
ther the water-logged area has been
surveyed and, if so, how much s the
total area”

Shri Hathy: Water-logging 15 a
general term It will nclude two
thungs, surface dramnage and sub-soil
The esumate about surface drainage
15 about 5 lakh acres 1n Uttar Pradesh,
Rajasthan and Punjab

of} rwer sovere @ o wwar
f fw fog® faat ot feeelt & wrdh aaf
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Shr1 Hathi: The Najafgarh nullah
diainage scheme 1s prepared by the
Delh State Government

Shn Barman: May I know whether
the West Bengal Government has
been asked to subrmut theiwr schemes,
if any, by any target date and, i so,
what that date 1s?

Shri Hathi. No targei dates are
fixed for any particular scheme or for
anv particular State, but the question
was considered at the meeting of the
Central Flood Control Board where
the Minuster from West Bengal was
present and he was requested to do
s0
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Plan, especially those of the Punjab’

Shri Hathi: Some schemes we at
Jeast hope to finish by 1860-61, ie,
the major schemes

ot ftfer forr  sneft i ot
oft 7 aamar fr fag 3 o efw A
ok 1 @ sar ¥ g A fage
Az § w3 w5y ¢ e 9y CwEw
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Shri Hathl. As 1 have just now
submutted, we had a meeung of the
Central Flood Control Board and
there thus question of dramage
schemes was considered All  the
States were requested to give prionty
to 1t and submit their schemes

Rallway Land

*55, Shrimati Benu Chakravarity
Will the Munster of Railways be
pleased to refer to the reply given to
Starred Question No 1599 on the 25th
September, 1958 and state

(a) whether Railway Ministry have
decided to give water-logged land
owned by Eastern Railway in Mouza
Ghola and Vasmanpur under Panihati
Municipality for refugee rehabilita-
tion, and

{b) when was the matier referred
to them by the Rehabihtation Mims-

try?

The Deputy Minister of Raliways
(Shri Shahpawaz Khan). (a) As the
land 1s requred for rallway purposes
it cannot regrettably be spared fo!
refugee rehabilitation

(b) The matter was not referred to
the Ministry of Ralways by the
Minustry of Rehabilitation but by the
Mimster, Refugee Rehabilitation De-
partment, West Bengal, n August,
1958,
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Shrimati Renm Ohakravarity: On
many previous occasions land which
had been water-logged or unused by- .
the Ra:lways for many years has
been requested to be given over for
refugee rehabilitation. Is it the
policy of the Government that in
future all land which belongs to the
Central Government which 15 not
being used, even that will not be
given for refugee rehabilitation?

Shri Shahnawaz Khan: If 1t 15 re-
quired for our own purposes, it will
not be given

Shrimati Renu Chakravartty: This
area 15 a water-logged area and it has
been suiveyed by the West Bengal
Government Rehabihitation Ministry
Could 1 know whether the entire area
will be used for Rallway purposes and
when the buildings will be started?

Shri Shahnawar Khan: The entire
area involved 15 about 54 acres It s
true some portion of 1t 1s water-log-
ged At present we are dumping ash
and other things We want 1t We
want to bwild our own Rallway
quarters

Shri Rajendra Singh. There are
lands with the Railways which are,
of course not of any use These lands
are given to the State Governments
for giving them t» the cultivators
May I know if the Railway Minstry
has any pioposdl to give these lands
to the landless and not give them in
auction”

Mr. Speaker, He makes a suggestion
that these lands should be given to
the landless and not sold away 1in
auction This 1s a suggestion for
action The hon Mimster will con-
sider it ‘These are suggestions for
action They will certainly be eon-
sidered Next question

Some Hon. Members, He does not
say that

Shri C K. Nair: May 1 know if
such Jand belonging to the Raulways
18 distributed at all for more produc-~
tion?
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The Minister of Rallways (Bhri
Jagjivan Ram): Wherever there are
surplus lands which can be utilised
for agricultural purposes, they are
given to the State Governments to
settle temporarily with local people
for food production work

Goods Train Derailment

+
Shri Amsar:
*5g. Shri Mobammed Imam-
Shri Agadi:
{_ Shri Siddananjappa:

Will the Minister of Rallways be
pleased to state

(a) whether 1t 15 a fact there was
a deraiiment of goods train on
Southern Railway on the 22nd Decem-
ber, 1958 between Belgaum and Mira)

(b) 1f so, what were the causes,

{c) whether 1t 15 a fact that passen-
gers were harassed and were com-
pelled to stay at Hubli station, and

(d) if so the details of the incident?

The Deputy Minister of Railways
(Shri 8 V. Ramaswamy): (a) Yes, Sir
The derailment took place on 23rd
December, 1958 and not on 22nd
December, 1958

(b) The enquiry into the cause of
the accident 1s not finalised

{c) and (d) No case of harassment
has come to the notice of the Gov-
ernment 55 through passengers who
reached Hubl despite pre-warmng
about the termination of the traimn at
Hubhh were given all possible assist-
ance

Shri Assar: May I &now whether it
1s a fact that these harassed persons
and passengers staged demonstrations
and offered satyagraha at Hubl, and
what was the reason?

8hri 5. V. Ramaswamy: I have stat-
there has been no harsssment On
other hand, possible assistanee
given to them,

gkd
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Mr Spesker: He wants to know it
everything has been provided, what
s the need for satyagraha?

The Minister of Rallways (Bbri
Jagiivan Ram): We are not aware of

any satyagraha

Mr. Speaker: The hon Minster s
not aware of any satyagraha at all

Shri Jagjivan Ram: I may explam
here that the passengers reached
there at half past nmne in the might
and they were provided another tram
at 4 o'clock in the morming The
trouble or any inconvenience that was
caused to the passengers was within
this period We made known that the
line was blocked It might have
taken some time

Shn Mohammed Imam: On the
same track between Belgaum and
Bangalore, 15 it not a fact that more
than half a dozen derailments of goods
trains have taken place from May 1958
and Jf so what are the special reasons
for such frequent deraillment” What
steps have been taken by the Railway
authorities to gvoid them?

Shn S. V. Ramaswamy: A separate
question may be put with regard to
that

Shri Jagjivan Ram: I might add, as
the Deputy Mimister has stated, the
report of the enquiry has not yet
been ‘dnaliscd  But the prehminary
report that has been received indicates
that there was no fault on the track
itsclf and that the cause was more or
less failure of human element 1 will
go wnto the question 1f there were
other derailments and what <teps are
necessary

Mr. Speaker: Shr Agadi 1s he not
here? Shn Siddananjappa. Some-
tumes I am not able to locate the
names Yesterday, an hon Member
sent a chit to me that by inadvertance
I did not call him because I did not
find him here though he rose There-
fore, 1 call the names that appea:
here whether they are present or not
It 1s for them to put the gquestion.
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Let no other Member put the question
when I call some other Member's
name That i3 all I can do

Shrl Tangamami; Following the
reply given by the hon Minister, may
I know from the hon Miister whe
ther 1t 15 not a fact that during the
recent past, particularly during the
last three months, derailments i the
Southern Railway are on the increase
and if so what 1s the special reason?

Mr. Speaker. It 1s a larger question

Shri Jagjivan Ram. I am not pre-
pared to answer this general questior

Shri Assar: May I know whether 1t
1s a fact that the derailment of tran
was not informed to Mira) station m
time?

Shri 8. V. Ramaswamy: As a matter
of fact 1t was informed A special
train was run and even the passen-
gers with ordinary tickets were allow-
ed to go by the express tram  All
facihties were giwven

Mr Bpeaker- Next question Shn
Keshava

Shri Keshava No 57

Mr. Speaker: No 57 has been trans
ferred to the 20th of February

Electricity Rates mn Delhy

o5g J Shri l.ldh Raman
Shri Rajendra Singh

Will the Minister of Irrigation and
Power be pleased to state

(a) whether Govirnment have any
proposal to revise the eleciric charges
in Delh: from consumers,

{b) 1if <0 the nature of this revision
and

(c) what considerations have led
Government to undertake such a
revision?

The Deputy Minister of Irrigatiom
and Power (Shri Hathl): (a) to (c)
A proposal for the revision of the
rates for supply of electniaty for
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hghting end fans, and small 1ndus-
trial and medium power consumers,
1s under consideration of the Munici-
pal Corporation of Delhi, and not the
Government,

Shri Radha Raman: May I Lknow
whether the Government has any
data available here with regard to the
cost of production of electriaity n
Delh: and the profit that the under
taking has therefrom?

Shri Hathi: 1 do not think the
Government of India has got this in-
formation at present

8hri Radha Raman: May I know
whether the Government has any data
available with regard to the rates
that are prevalent in other big cities
of the country and the 1ates that pre-
vail here in Delhi and how they com-
pare?

Shri Hathi The Government has
the wvarious rates prevailing in  the
different States in  d:fferent parts
But, at preseni, I have not got them
here to give a comparative picture

Shri Rajendra Singh May I know
if the Government on 1ts own have
examined the possibility of reducing
electricity charges so that the small
industries could make some headway
in the capital eity of India?

Mr. Speaker He 13 asking about

small industnes

Shyj Hathi  This question relalss
to the proposed revision of rales 1n
Delhi by the Municipal Corporation
That 1s being done bv the Murnucipal
Corporation noi by the Government

Shri Radha Raman: May I know
whether the Government has under
consideration any proposal regarding
the transfer of production or genera-
tion of electricity in Delli® There 15
a claam from the Delhi Mumcipal
Corporation that the rates will have
gone down 1if that transfer 15 made.

Shri Hathl: T do not think there w
any euch proposal Under the Muni-
cipal Corporation Act of 1957 that we
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passed recently, distmibution, genera-
tion, etc. is the concern of the Dell
»*Municipal Corporation

T www s w11 @ o a%ar
g e i faeft e & 23 A% 4% wfar
gfz & fgara & faoret 7oomé & oAt
Y agr oot & @ ow W AR F
faaet %3 7% & wig give & feam &
garf W 91 @ § W W F oW
FTr ¥ 7 9q (Te qrATEt waEr
§ ff qg s s fwwr ¥} fR %
v % Ag ¢ W7 Iw fawa
ST %7 ATREW e FT fzgr amAn

wfgd, W & Iz N o FEAE
MR HEwE A EIU R’

Shri Hathl: 1 thunk the hon Mem-
ber is referring to the Narela Co The
Government of India have already
asked the Commussioner to take neces-
sary steps and they are taking neces-
sary steps in the matter

ofY Fu" WL qF AR &R
% % ¥ fof smaw ¢

Shri Hathi: Immediately

Shri Supakar: May I know 1if theie
18 any Electrnicity Council for this area
to look into these problems”

8hri Hathi: There 1s the Electricity
Sub-Commuittee of the Corporation
which looks after this

Public Call Offices

s5g, J Shri Ram Krishan:
"\ Shri Shree Narayan Das:

Will the Ministe;r of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No 268 on the 27th November,
1958 and state what action 158 being
taken or proposed to be taken to pre-
vent functioning of Public Call Offices
by insertion of false coins?

MAGHA 22, 1880 (SAKA)
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The Minister of Transport and
Communications (Shri S. K. Patil): A
scheme of utilising tokens for makin:
calls from com collecting boxes ‘'«
still under investigation It fourd
feasible, 1t will be introduced m one

or two systems in about six months
time

Shri Bam Krishan: May 1 know
how far the introduction of new coins
has prevented the insertion of fals»
coins?

Shri § K. Patil: It does not make
any difference < f1r as the false coint
are concerned 1in 1y system they
will be nserted

Shri Shree Narayan Das: May 1
know in how many cases such mser-
tion of false voins has been found?

Shri § K. Patil: We have not any
record, and at any rate, i1t 1s not with
me hele Just now

Shri Tangamani: In 1eply to a simi-
lar question on a previous occasion
the hon Minister ~tated that a rationa-
lisation committee had been appoint-
ed and that wec would be informed of
its composition May I know the
composition of that commttee and
whether that committee 1s consider-
ing this matter glso?” That commuti-
tee went into the question of refixing
the rates, and instead of two annas,
20 naye pars® was introduced, and ul-
timately 1t was fixed at 15 naya passe.
1 would like to know the composition
of the committee and whether the
committee will make recommendatione
about thewe falve cowns alvo

Shri S. K. Patil: I do not rememhe
whether this al<o 1s one of the terms of
reference The Committee 1ccom-
mended that it should be 20 naye pawse
but the Government revised 1t a hittle
bit and made 1t 15 naye paise

Shri Khadilkar: May I know whe-
ther the hon Mimster has found that
usually the telephone boxes mm public
call offices are out of order, and mar.
a time, because you haive got to 1nsexrt
two coins instead of one—I10 and 5
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naye paise—they are wastad; the uti-
lity or the service that it is supposed
to render to the public is nullified?
So, what steps are taken to see that
the boxes are kept in perfect order®

Shri 8. K. Patil: This difficulty 1s
the old difficulty If the baxes were
not in good repair even before, it
used to be so, and that is why this
question of token arises. That possi-
bly might obviate the difficulty, nnd
that is why 1 have answered the
question that we are thinking of in-
4roducing the token, and that possibly
might be an improvement over the
existing system

My Speaker: Shrn Tang

Shri A. M. Tariq: Questions 60 and
106 may be taken up together as they
relate to the samc subject

Mr, Speaker: Tabled by the same
hon Member”?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): They arec
different questions. One 15 about
grapes and the other i1s about dry
fruits

Mr. Speaker: Then he may answer
this now and the other later

Import of Fruits from Pakistan

*60, Shri A. M. Tarig: Will the
Mnister of Food and Agriculture be
pleased to state:

(a) whether fruits, specially grapes,
are imported from Pakistan; and

(b) if so, the action Government
have taken or propose to take to
develop grape orchards in India?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) Yes, Grapes are,
bowever, mainly imported from
Afghanistan.

(b) A statement is laid on the Table
-of the Lok Sabha. [Ses Appendix I,
annexure No 18],

ft we %o wfew . oW 7 &
weg v X T § WA ag Wy

1

® e awf wr forw fear § wft
] susfre feorew wr Res aff
¢ gt fr s o & g
o Wit gt e s % % v @t
a1y ¥t foee & wwiic s o

Ll

WMo g0 Wo W : PR
W & 9§ gen A ), el
T # wredic w7 ok frs Y 81

ot wo qo wiftew & gy
v § f5 ow & woed F d@qe ¥
fdavie & (A T sxw IoR £7

wfire w s @A W
fad

o Jo Mo XYW WY AW TR
arg FTET ¥ € - ¥ iy vk &
W gRre qw % eftw waf &y
7 9% 9T AR 4 |

ot wo o wfew . g 4w ¢ v
el ¥ W ¥ o e @ o
e g N ow o g X
WY & W vE 97 gurd T
w2 & 1 wwfeg oy Era w8
arn ¢ 6 gw wod qew ¥ v fged
& g ag W &1 8 wwd & W WY
AT 7 ¥ fod w7w Jord 1 &
v g 5w At & o d W
=R ERe?

Mr. Speaker: The hon. Member will

take it up with his own Covernment
also

N o W ey W @
ST 7y ey T § e A &
agfte W F 3300 wewr fiw w
& ar & owr wrT, Araiv, e,
R AW & vy dxrare et
t Y ¥ wew § Wy e sl
2 otk fedw Aol £
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WMo o Wo Yeww : W WA
Ll G ce i B

Mr. Speaker: Order, order. Ques-
tion 106 is a separate question relat-
ing to dry fruits. This relates only
to angur, the other one relates to dry
fruits in general. The hon. Member
will wait till that question comes.

Mt sV T
T

Mr Speaker:
from the others
W T tw: W ¥ fao o
mmmgwmﬁ
agt ok frew & wope day el WA &
o vt 0% ¢ e @ W wfee 3fg
¥ ¥ A7 wwrldy wvwe § W oW
e i 4
Dr. P. 8. Deshmukh: A research
station was established m Chim in
1857 and w¢ are proposing to spend
about Rs. 2 11 lakhs It iz quite true

that Himachal Pradesh is onc of our

principal grape growing area, and we
are paying due attention to 1t

ft g fay : feraw Rw
¥ wog R FAR IO K2 F g
1 &t § o g g F el ax
SR A &N F A g N s
TR @Y

Angur 1» separaie

Wt Wo Ko WW : WA FvaT
wd ¢ & gigwewe Wi rdwes
Rz waw § | Wi 3y 9 (Teen
I ST Ayt ¥ o AW P A
s il
Shri Jadhav: May 1 know the total
memhthinhn;dhvhg 2

research station at Nasik in Bombay
State.
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Shri Ranga: Nasik, Hyderabad and
Bangalore.

Dr. P. 8. Deshmukh: 1 do not know
about Nasik. The Bombay Govern-
ment.....

Mr. Speaker: Hon, Members feel
as if they are eating grapes now!
Shri Braj Raj Singh: They are
sour!

Mr. Speaker: Let us hear the

answer

Dr. P. 8. Deshmukh: 1 could not
sax whether there is a station in Nasik,
but the Bombay Government is keen
on grape growing, and we are giving
all the assistance that we can and
which they ask for.

ot e wsiw & s W g

1% 9T %eaT & W) ga AT A W e
Mmi‘wmhimﬁ
X eras gnm AW wm W
¥ wqrawst @ w7

Tio do Wio JaHW @ WRRER
wenfaE ¥ @ W fegem §
wi gt e §F .

Shri Hem Barua: They are all sour

Dr. P. 8. Deshmukh: In 1957 we
imported 148,000 cwis. costing about
Rs. 56,40,000. The main imports are
from Afghanistan. In 1958 we im-
ported 86,000 cwts. costing
Rs. 31,11,000,

Qﬂutﬁu:ﬁ’tm%m
W W W A e omw

Mr. Bpeaker: He wanted evidently
the total.

Dr. P, 8. Deshmukb: Every effort is
being made to grow our own grapes.
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Shri Dasappa: I would like to know,
in answer to part (b) of the guestion,
whether the largest grape growing
area is mot round about Bangalore?
There are already 3,000 acres of land
under grapes. In fact, they are not
able to find a good enough market for
their grapes as prices are going down.
May I know why no attempt is made
to get the grapes sent to other parts
of India?

Shri Tyagi: Your grapes are sour!

Dr_ P. B. Deshmukh: The area given
by the hon. Member is guite correct.
It is in the neighbourhood of 3.000
acres. I have not heard any complaint
about the prices and so we have not
been able to do anything.

An Hen. Member: Send it to Delhi.

it wo qo arfew : S § adx
W F BoaT ¢ e gw A @ O
,2%,000 ¥94 &} TrH @ A fgww
Nudfad: AT wmwar 3
ICUES T &F gwr § 1 g A IR
t fs o R few W= g
¢ | ¥ ag T g § e W W
TR § §8 T Y 92 ot w7 syt
T am

®o o Mo W : TAT AN
@ ¥ fg ey & @ & W
w9 foerd @ e W @ ) 37 Pt
w w § W W & fag s wh
wifge 1

Some Hon. Members rose—

Mr. Speaker: We have not gone
over nine gquestions.

Shri B. K Gaikwad:
one question?

May I ask

Mr. Bpeaker: Not now.
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Rise in Price of Wheat iIn Delhi

+

rsm Rameshwar Tantla:
Shrimati Ila Palchoudhuri:
Shri Ram Krishan:

Shri S. M. Banerjee:

Shri Prakash V. Shastri:
Shri Vajpayee:

Shri Raghunath Singh:
Pandit D. N. Tiwary:
Shri Naval Prabhakar:
Shri Bibhut! Mishra:
Shri R. 8. Tiwary:

_Shrl Mohan Swarup:

Will the Minister of Food and Agri-
cuiture be pleased to state:

(a) whether Government are aware
that the wheat prices in Delhi have
registered a very high rise;

(b) if so, what is the reason of the
high prices; and '

(c) what steps have been taken to
supply low priced wheat to the people
in Delhi?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
and (b). Yes, the price of indigenous
wheat has increased. The main rea-
son is that Delhi receives its supply

“81.

Y

of indigenous wheat from Punjab
where the prices have risen.
The rise of prices in Punjab

mmay be due partly to shortage of
supply in the market, partly to
pPanicky purchases by consumers out
of fear that prices will go up further
and also to some extent to the ex-
ploiting of the situation whenever pos-
sible by the trade.

(c) From the middle of November
Government arranged for the supply
of cheap atta in the market by requir-
ing the mills to make atta only out
of imported wheat. Early in January,
the availability of such atta was in-
creased by increasing the quota of the
mills to their maximum capacity. In
addition, sale of imported wheat
through about 200 fair price shops wasx
arranged. These supplies are adequate
for meeting the entire requirements
of Delhi.

Shri Rameshwar Tantia: May 1
know whether it is a fact that beforc
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present rise in the wheat prices
in Delhy, the authorities were aware
that wheat was being smuggled to
the adj States, and if so, what
steps have been taken to siop that

Shri A M Thomas: Punyab and

that wheat was being smuggled to
UP, and steps have been taken to
stop 1t

Shri Jagdish Awasthi: What steps
have been taken?

Shri Tyagl: 1 protest against this

sft 7w oY R A IA-
wwow gfafa § &m0 o § e
# faure ey Ty o AT SA & WA
AR FTE) N g wg ¢ BF O mrer
W @99 g0 ¥ WX & fagr arr
¢, W & w=w WA ¥ At A
aret § WK Wit g F 9 W 39
# drg ®¢ fedt A & 1 } orAAT WIE
 f& = it T & @ & -
R

we aw sfe aft (lﬁﬂo Ko
) AW fom ¥ W i
TR ¢, 39 & W 7w v A @
¥ AT T F AN A F o
g @ o sfemr qg @ e o
faeg o A} )

oy feafa fawr oot ool Y &
wwan fis 3% 7 fewows wY owearge
fis 1+ & qg e wrgen g fe aeR
& 39 ¥ faq w7 qard )

st 9o Ko wW Igﬂmﬂm
AFAT QT AGT F | QAT WAART 7
8 I Wil & 3% axfe dwe we R,
e e § & gu & 1 e -
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¥z ¥ ok oK & I 6 oy

ofy ooy oew Y O ¥ gAY
wrgar ¢ fr w3 8 7g IrerQ
g fs agr ¥ QU wOX Fow A9
gt wfer @ & af@ & D, ag
wrd ¥ g wge & A §, WA W
m@mtlmwﬁ'ﬁﬁﬁﬁ
wa b’

&t o Wo ¥ : # @ WY Wwew
T wgm, wifw wTA & o g
% WY agT & O AT Ag & A1 g
¢ 1 wifes s @ W e § W
T W) qT7 T AE@ A 1 T T
A AT F AR Y v N
mﬁmm&wnqﬁu’f

Lo

Raja Mahendra Pratap: A famous
CID officer called on me this morning,
by name Mr Bah of Lodi Colony, and
he said that he could trace many
great shop-keepers and shops where
gramn 1s stored Can you take hus
services? He 18 prepared to help
you

Mr Speaker- That is a suggestion
for action

Shri §. M Banerjee: The hon Min-
wter has just stated that 200 fwr
price shops have been started  May
1 know whether 1t 15 & fact that these
shops are quite inadequate to supply
atta and wheat to the people, and if
so, whether the number 15 gong to
be increased? May I slso know  the
price at which atte end wheat are
bemng sold in the open market at
Delhi?

Shri A. P. Jain: The number 200
refers only to wheat Otherwise,
there are more than 4,000 shops for
atta operating in Delhu
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¥ wgrar 3 ¥ fag vl av gOETC
W gt afefer R w1 gar W=
W W ¥ ey T 9t ) Wy e e
€ ik wfafy et & =t § o afe
off, & W aw i ok v @
w4, B w&Y e ?

Mr. Speaker: All are parts of the
same gquestion.
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oY saver sy eréry ferar W wite e
vy ag Sawt £ Ty e wE T e
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ax & qume & foor stwfat &
aE § warw Ty gar ar, faew e
qo o & w1t §rw W @, I
w1 o oft ¥ ey

sft wo wre fuly : W ¥y WY
tfe

Mr. Speaker: Order, order. Furst

1 must exhaust those hon. Members

who had taken the trouble of tabling

the question The hon Member's
name does not appear here

st o wo fowndt : wy faoeit &
W dwA ATt S-snaifey avewfear
¢ a1 a2 sefira) ®) sATr §9F ¥ FR
feqr mr g 7

ot wo Xo W : ¥F wrefEn)y wr
af ww A 2, WfE @R g gEe-
Trezistm & W7 g sramfer
svemafear A § |
Shri Ram Krishan. May | know

the highest wheat price registered so
far?

Shri A. M. Thomas, In Deth,
Rs 2030 was the highest price, that
was for the Dara variety

LI L
®Y @ T w7 9w § e A F @
ToEdt ® ag A famaw ¢ ok faw
Sri 9 gy W w8, 9 8
wea g 3 ¥ fad | Wwww e
mar § ?

ft wo Wo W : R M W
7g it qar ¢ 6 gy @ a@ et
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® daw & A} & s o v W
s sy A w
waw faar v o

Ch. Ranbir Bingh roze—

Mr, Speaker: Order, order. I have
allowed one question to the hon. Mem-
ber. If ryots should come to the House
and then say that atta has not been
given to them, what about others who
are living in towns®

Shri B. M. Banerjee: May I know
the price of atta and wheat at present
m Delhi?

Shri A, P, Jain: All the atta 1s
manufactured out of the overseas
wheat, and it 1s being sold at the rate
of Rs. 15-81 per maund

Shri Rameshwar Tantia: As there
13 a general complaint about the
quality of the imported wheat and
atta, may I know whether Govern-
ment are taking steps to get it ex-
amined by the laboratories?

Mr Speaker: He says there 1s a
general complamnt about the qualty
of the imported wheat or atta, and he
wants to know what steps are heing
taken to rectify the same

Shri A. P. Jain: I am eating that
atta; perhaps, the hon Speaker is also
eatmg that atta and I have not heard
of any such complaint

Mr. Speaker: I do not suppase the
hon Minister will invite my opinion
about it.

Shri Hem Barua: We would like to
have it

Mr. Bpeaker: Next question

Diesel and Electric Locometives

+
. { Shri Shree Narayan Das:
1 Bhri Keshava:
Will the Minister of Railways be
pleased to state:

{a) whether any, if so what, efforts
are being made for the manufacture
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of Diesel and Electric Locomotives in
India; and

(b)-the present requirement of Rail-
ways for such locomotives®

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes; pro-
posals are under consideration

(b) Besides the orders already
placed, the requirements for the re-
mawmning 2nd Plan period are about 25
Broad Gauge mam line diesels, and 53
Broad Gauge Diesel Shunters For
AC electrification schemes which
are expected to be completed during
the 2nd Plan period, it 1s assessed that
151 electric locos would be necessary.
Orders have been placed for 110 locos
Seven DC locos of 1500 Volts wall
also be necessary for Central Railway
during the 2nd Plan period.

Shri Shree Narayan Das: What 1s
the nature of the proposals that are
being considered now both for diesel
and for locomotive manufacture?

Shri Shahnawaz Khan: We have
taken a policy decision in the Rail-
way Ministry that the development of
electric locomotives will be done 1n
the public sector. The diesel loco-
motive development will be left to the
private sector For the development
of electric locomotives, we have placed
an order for 110 locomotives abroad.
Out of those, 10 locomotives are being
received at Chittaranjan in a knocked
down condition. Those locomotives
will be assembled in Chittaranjan and
that will give valuable traiming for
our staff. We have also made arrange-
ments with our consultants who are
the French National Railways, to
send our people for traimng abroad
in their factories We hope that the
mechanical parts of the electric loco-
motives will be manufactured at
Chittaranjan The electrical parts will
be manufactured at the Heavy
Electrical Project at Bhopal

Shri Shree Narayan Das: Have any
foreign firms made any offer for manu-
facturing diesel engines here?

Shri Shahnawas Khan: There are
three well known Indian firms,
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TELCO, TEXMACO and Hindustan
Motors, which are dealing in diesel
engines They have been asked to
collaborate with foreign firms and
put up proposals for the manufacture
©f diesel locomotives in India

Shri Shree Narayan Das: I want to
know which are the foreign firms that
have been invited in this regard

Mr. Speaker: Shr1 Keshava

Shri Keshava. In view of the ex
panding programme for electrification
of railways in our country 1s therc
any scheme for undertaking the pro
duction of electric locomotives in Chit
taranjan and TELCO factories?

The Minister of Railways (Slri
Jagjivan Ram) That 1s what the
Deputy Minister has just explained—
what steps we are taking for the
manufacture of these electric locomo
tives in the country

Dr. Sushila Nayar Have any step.
been taken to decide as to what pro
portion of engines we want run on
electricity and on diesel” 1 ask the
question because we are hkely to
produce more and more electricity in
this country, whereas diesel o1l has to

be imported

Shri Jagjlvan Ram. Any decision on
fixing the proportion of electric, diesel
and steam locomotives will be too pre-
mature But as many diesels as we
are having or will have will be utilised
in the foreseeable future, even if all
the schemes of generating electricits
go through

Shrimatl Renu Chakravartty Is ‘he
collaboration which has been allowed
for the manufacture of diesel engines
with foreign firms going to be i1n the
form of joint ventures with foreign
capital or participation in the actual
company itself?

Shri Shahnawax Khan. That 13 a
matter which would be dealt with by
another Ministry, not the Railway
Wanmstry

Shrimati Parvathi Krishnan Do
Government propose to hold any
interest 1n shares in the firms manu-
facturing diesel”
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Shri Jagjivan Ram: No, there is no
intention to have any share in them
They will be the manufacturers ané
we may purchase from them, subject
to their prices being competitive and
the products bemg according to our
specifications

Shrimati Parvathi Krishnan: May I
know whether all these locomotives,
electric and diesel, proposed to  be
manufactured are to be only for broad
gauge or whether any metre gauge
locomotives also will be allowed to
be manufactured?

Shr Shahnawaz Khan They will
be for both

Shri P C Bose What are the com
parative expenses between a diesel
locomotive and steam locomotive on
a mileage basis?

Shri Jagjivan Ram Certainly diesels
have certain advantages over steam
locomotives m speed and other things
We gcl more track capacity o we
operate by diesel than by steam

Shri Tangamani May 1 know
whether the manufacture of these
diesel locomotives will be left entirely
in the hands of the three private com-
panies TELCO, TEXMACO and Hin-
dustan Motors or whether some
at least will be manufactared in
Chittaranjan?

Shri Jagjivan Ram No, there 15 no
intention to manufacture diesel n
Chittaranjan Chittaranjan  will be
carrying on manufacture of steamn
locomotives and certain mechancal
parts of ¢lectric locomotives

Price of Raw Jute

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Indian Central Jute
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Committee had recommended the fix-
ing of mimmum prices for raw Jute;

.(b)lflb.whlt decision was taken
by Government; and

(c) if any decision was taken, what
was the reaction on the price of raw
Jute?

The Minister of Agriculture (Dr, P.
S. Deshmnkh): (a) Yes

(b) and (c). As a measure of price
support, Government have authorized
the State Trading Corporation to pur-
chase jute in the producing areas
through Co-operative Societies It 1s
too early yet to assess the reaction of
this measure on the price of raw jute
However, raw jute prices have shown

& shghs froung up of late

Shrimati Renu Chakravartty What
exactly has been the increase in the
prices of raw )jute and mesta during
the period the State Trading Corpora-
tion entered the market?

Dr P, 8. Deshmnkh: In some of
the markets, there has been an im-
provement of about Re I and a Tittle
more in the prices of both mesta and
jute

Shri Vajpayee: What other steps do
Government propose to take to see
that the production of jute does not
go down next year as a result of
decline m prices?

Dr. P. B. Deshmukh: The following
are some of the steps which have been
approved by the Cabinet ban on the
import of varieties of jute which are
grown in India in sufficient quantities,
jute mills would hold stocks of jute
to the extent of about 4 months’ con-
sumption, permssion to export a
limited quantity of about 50,000 bales
outside India, and provision of facili-
ties for quick transport of raw jute
from distant producing areas to the
mulls,

Shri Barman: What 1s the mimimum
price that has been arrived at or
apprwn‘h_v Government, and what
are the data on which this price has
been arrived at?
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Dr. P, 8. Deshmukh: We have not
Yet fixed any minimum price

Bhri 8, C. Samanta: May 1 know
Whether the rmummum price recom-
Tended by the Indian Central Jute
Committee was accepted by Govern-
Ment, and whether this price fixation
had the sanction of Government?

Dr. P. 5. Deshmukh: As I  have
dlready stated, no mumumum price has
Yet been fixed

S8hri Eameshwar Tantia: May I
know whether it s a fact that co-
Operative societies and traders’ as-
sociations requested Government as
tarly as September/October to export
the surplus jute, but the Government
did not decide the question t)
January, by which time the cultiva.ors
were forced to sell their jute at a very
low pricc? If so, 1 want to know
whether this wag on account of the
wrong decision of the Government
about the jute crop or of the advice
of the Indian Jute Mills' Association

The Minister of Food and Agrical-
ture (Shri A. P. Jaln): We are not
aware of any such representation, be-
cause such representation must have
come to the Minstry of Commerce
and Industry That question may be
addressed to that Ministry

SBhri Bimal Ghose: May I know what
1s the quantity of jute that has been
purchased by the State Trading Cor-
poration so far, and if nothing at all
or nothing much has been purchased,
what 13 the firmung up of price due
to*

Shri A. P. Jain: Some jute has been
purchased

Shri Bimal Ghose: What 15 the
quantity”

Shri A. P Jain: I cannot gave the
exact quantity because that 1s being
purchased by the State Trading Cor-
poration which 1s not my Mimstry

Shrimati Renu Chakravartty: In
view of the fact that the policy re-
garding the steps taken for trying to
firm up prices was decided at such a
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stage when the poorestof the cultiva-
tors had already come into the market,
could I know whether the Govern-
ment propose to come forward with
a jute purchase policy well in advance
before the jute comes into the mar-
ket?

Shri A. P. Jain: We have taken a
decision for the present year and we
have stated what that decision 1s

Mr. Speaker: The Question Hour 1=
over,

WRITTEN ANSWERS TO
QUESTIONS

Construction of Bridges on Hingoli-
Khandwa Line

*83. Shri T. B. Vittal Rao: Will the
Minister of Rallways be pleased to
state

(a) the number of major bridge-
that have yet to be constructed on tne
Hingoli-Khandwa rail link,

(b) whether the required girder<
have since been received, and

(c) when the construction of all the
major bridges 1+ hkely to be complet-
ed'

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) Thirty
four

(b) 103 girders have been received
and 86 are still due.

(c) By October, 1960

Institute for Afforestation

%85, Shrimati Ila Palchondhuri: Wil
the Minister of Food and Agriculturc
be pleased to state

(a) whether 1t 1s a fact that a pio
posal for establishing an Institute for
Afforestation of arid and semi-and
zones 1n India 1s under the considera-
tion of the Government of India, and

(b) if so, the progress
finalising it?

made n
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The Minister of Food and Agricul-
ture (S8hri A. P. Jain): (a) and (b).
On the advice of an expert from the
UNESCO, a scheme has been prepared
for expanding the scope of the exist-
ing Central Desert Afforestation Re-
search Station at Jodhpur into a Cen-
tral Arid Zone Research Institute, m
collaboration with the UNESCO's
major project on the subject and with
technical and financial assistance from
that Organisation. The financial and
organizational details are still under
consideration.

Automatic Telephone Exchanges
Shri S. M. Banerjee:
“66. Shri Tangamani:
Shri A, K. Gopalan:
Will the Minister of Transport and
Communications be pleased to state.
(a) whether some more Automatic
Telephone Exchanges are likely to
be established during 1959-80;
(b) if so, in which cities;
(c)} the expenditure involved, and
(d) cities where this work has al-
recady been taken up?

The Minister of Transport and Com-
munications (Shri § K. Patil): (a)

Yes
(b) to (d) Statement 1s laid on
the Table of the Lok Sabha
Statement
{h) and (¢) New Automatic Ex-
changes likely to be brought into ser-
vice in 1959-60 with cost particulars

SI Name of Ex- City Total
No. change estimated
cost
Rs.
1 Coimbatore Commbatore  34,89,700
2 Jullundur Jullundur 20,82,000
3 Jupur Japur 40,08,000
4 Agra Agra 41,97,000
s Asansol Asansol 16,38,900
6 Jorbagh New Dellu . 56,63,500

(d) Work has already bes* taken
up at all the places mentioned at part
{b) of the answer
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Mobile Libraries on Raillways

- Shri Vajpayee:
* A Shri Bibhutt Mishra:

Will the Minister of Railways b-
pleased to state:

(a) whether there 1s a proposal to
start mobile libraries to provide read-
ing material for the staff posted at
wayside stations;

(b) 1f so, the details thereof; and

{c) whether mobile lhbrary service
provided on two sections of the North
Eastern Raillway has proved success-
ful®

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes

(b) The mobile library 15 a mobilc
van stocked with books in regional
languages s0 as to make the hbrary
facilities available to Raillway staff at
way-side ctations

(c) On the North Eastern Railwav
a mobile hbrary was started on 19th
December 1958 on one section 1tz
Samastipur—Darbhanga—Narkatiagan)
Section It 1s too early to make an a<
<essment, but 1t mav be said that it
has been popular On the other sec-
tion vie. Gorakhpur—Gonda Loop
mobile library was scheduled to start
from 5th February, 1959

Sutlej-Beas Link Project

{ Shrl Harish Chandra
Mathur:
68 Shri Ram Krishan:
Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Irrigation and
Power be pleased to refer to the replv
given to Unstarred Question No 1120
on the 9th December, 1958 and state

(a) whether any survey or study
has been made of the scheme called
“Sutlej-Beas Link Project”: and

{b) what is the necessity, advant-
ages and purpose of this Project”
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The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) The pro-
ject is under investigation by  the
Government of Punjab.

(b) The project will increase the
firm electric power generated at
Bhakra. Thereafter the water will
be led into the River Sutley below
Nangal Dam and will be picked up
at Harike for utilisation in the Rajas-
than Canal The Beas waters deliver-
ed into the Bhakra reservoir will have
better manoeuvrability as these will
be available at a higher level and in
the upper region

Paddy and Rice Export from Orissa

*§9. Shri Supakar: Will the Minister
of Food and Agriculture be pleased
to state:

(a) the total quantity of paddy and
«.ce exported so far from Orissa to
ither States in India and the prices
4t which they are procured; and

(b) how does the above procure-
ment price in Orissa compare with
the market price of paddy and rice
in the States to which the rice and
paddy are exported?

The Minister of Food and Agrieul-
ture (Shri A. P. Jain): (a) 5,000 ton-
.ice of fine and superfine wvarietres
procured at the under-mentioned
1ates, were exported to West Bengal
until 4th February, 1959-—

Varety Rate per maund of
naked grain
Fine Rs 16.00
Superfine Rs 1700

(b) The controlled ex-mill prices i1n
West Bengal range between Rs 18 00
and Rs, 19'75 per maund m Calcutta
and the adjomming districts of West
Bengal depending on the quality of
Lice,
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Supply of Rice to West Bengal

*71. S8hri Sadhan Gupta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government of
West Bengal have recently approach-
ed the Central Government for sup-
plies of rice;

(b) if so, the quantity asked for,
and

(c) the quantity that will be sup-
plied?

The Minister of Feed and Agricul-
ture (Shri A, P, Jain): (a) to (c). The
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requirement of a State for a particular
month is examined by the Central
Government in consultation with the
State Government and supplies are
arranged keeping in view the avail-
ability of stocks in the Central Re-
terve and the present and future de-
mands from other States. For the
month of February 1058 the West
Bengal Government had asked for
30,000 tons of rice. Arrangement has
been made to supply 20,000 tons of
rice and 20,000 tons of paddy.

Hindnstan Shipyard

*72. Shri N. R. Munisamy: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) when the pre-fabrication shop
&t Hindustan Shipyard is to be com-
issioned;

(b) how the ships are priced; and

(c) how do they compare with
ships manufactured in foreign coun-
tries?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) The pre-fah-
rication shop 15 almost ready and s
?xpected to be commussioned by June,

959

(b) and (c¢) A statement is laid on
the Table of the House.

STATEMENT

The present practice is to fix, by
negotiations with the shipowner, a
brice, which is roughly equivalent to
the cost of building a similar ship in
the Umted Kingdom. A comparative
statement of the shipbuilding costs in
different countries as ascertamned in
1956 is given below:—

(Approximate)
United Kingdom vees 100
West Germany veee 95
Japan R § {1

United States of America .... 200

Australia cee. 150
France ceee 180
Italy .... 130
India ees 181
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Commodities Committees

*34 Sbri L Eacharan: Will the-
Minister of Food and Agricmlture be
pleased to state:

(a) what 18 the period of interval
fixed for holding the meetings of the
Commodities Commuittees under the
Munustry of Food and Agriculture;

(b) whether any change has been
made in the period of interval for
holding meetings of the Commuttees
during the course of the last two
years; and

(c) if so, what are the reasons?

The Minister of Food and Agricul-
ture (S8hri A. P. Jain): (a) to (c). A
statement is placed on the Table of
the Lok Sabha, (See Appendix I, an-
nexure No. 19].

Circular Rallway for Caleaita

*75. Bhri Tridib Knmar Chaudhari:
Will the Minister of Rallways be
bleased to state:

(a) what decisions have been taken
by the Railway Board and Govern-
ment on the recommendations of the
S. N. Roy Commuttee on the Circular
Railway for Calcutta and the Saranga-
bany Committee on the electrification
On Eastern Raliway about the starting
of an electrically operated circular
rallway system gudlng the city of
Caleutta as part of the Suburban
Electrification Scheme;

(b) whether this proposal for a
Qrecular raillway for Calcutta will
&ventually form part of the Electrifi-
cation Projects that are already under
Wway 1n the Howrah and Sealdah Divi-
fjons, and

(c) whether any detailed project
keports and cost estimates for the
¢ircular rallway have been prepared?

The Deputy Minister of Railways
{Shri § V. Ramaswamy): (a) and
tb). The scheme of Circular Railway
fround Calcutta city will be consider-
&d after electrification of all the Sub-
Urban sections of Calcutta has been
¢ompleted.

(c) Does not arse.

Purchase of Paddy and Rice

( Dr. Ram Subhag Singh:
16 Shri Raghunath Singh:
Shri Anirudh Sioha:

Wil the Minister of Food and Agri-
Culture be pleased to state:

(a) the States where Governments
have entered into markets for pur-
thasing paddy and rice dunng the
turrent Kharif season;

(b) the quantities of paddy and rice
so far purchased in those States;

(c) whether any purchase of rice
and paddy has alsa been made on
Unmion Government's account; and

(d) 12 so, how much?
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The Minister of Food and Agricul-
tare (Shri A P. Jain): (a) Rice or
paddy 1s being purchased in Andhra
Pradesh, Assam, Bihar, Madhya Pra-
desh, Mysore, Orissa, Punjab, Uttar
Pradesh and West Bengal Madras 1s
about to start making purchases

(b) to (d) A statement is laid on
the Table of the Lok Sabha [See
Appendix I, annexure No 20]

Natlonal Projects Constraction Corpo-
ration

*77 Shri E. Madhusudan Rao: Will
the Minister of Irrigation and Power
be pleased to state

o) O momrder of Sardes  wibhal
have so far agreed to Join the National
Projects Construction Corporation,
and

(b) how many of them have paid
their contributions?

The Depuly Minister of Irrigation
and Power (Shri (Hathi) (a) Seven

(b) Five

Masier Plan for Flood Control
Orissa

*78. Shri Panigralm Wil the Mins
ter of Irrigation and Power be pleas-
ed to refer to the reply given to Un-
starred Question No 472 on the 2Tth
November, 1958 and state

(a) whether the High Level Com-
muttee on Floods, after examimning the
long-range plan for flood control pre
pared by the Orissa Government, has
accorded approval to the plan

(b) whether a statement showing
the main features of this long-range
master plan for flood control m Orissa
will be laid on the Table, and

(¢) whether the Government of
India has approved this master plan
in 1ts entirety?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c¢)
A statement contaiming the requasite
information 1s laid on the Table of
the House

STATEMENT

(a) to (¢) After examining the
long-range plan for fiood control pre-
pared by the Ormssa Government, the
High Level Committee on Floods
have, in Volume II of their Report,
indicated broadly the lines on which
a satisfactory long-range plan should
be formulated A summary of the re-
commendations contained 1n Volume
II of the Report is attached. It is for
the State Government to re-cast the
plan 1n the hght of these recommen-
dations and to place it before the
State Techmical Advisory Committee
and the State Flood Control Board for
approval Thereafter, The plan will be
caasidered Sy the Cealral ladia Rivacs
Commussion (Floods) and by the
Central Flood Control Board The
question of approving the plan 1in 1its
entirely or otherwise does not arise
at this stage

Procurement of Rice from Andhra

*79 Shri Subbiah Ambalam. Will
the Minister of Food and Agriculture
be pleased to state

(a) the total quantity of rice that
has been procured by the Central
Government from Andhra State dur-
g 1958, and

(b) the quantity distributed to each
of the needy States and the stock in
hand?

The Minister of Food and Agricul-
ture (Shri A P Jamn) (a) The
quanuty of rice purchased by the
Centra] Government in Andhra State
and actually delivered fo them during
the year 1958 was about 171,000 tons

(b) The rice procured by the Gov
cernment from the various Stafes n
the country and from abroad 15 pool-
ed and held in Central Storage De
pots Allocations ari made by the
Centre to the various States i1n ac-
cordance with their relative needs
Hence, 1t 13 not possible to say whst
quantities of the rice procured in
Andhra Pradesh were supplied to the
needy States and how much 15 left
with the Government



319 Written Answers MAGHA 22, 1880 (SAKA) Written answers

Sbaravathy Hydro-Eleotric Project

‘88 Sbri Ajit Singh Sarhadl: Will
the Minister of Irrigation and Power
be pleased to state

(a) what progress has been made In
the Sharavathy Hydro-electric Pro-
Ject, and

(b) the total expenditure involved
and the States that will be benefited
therefrom?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Civil
works connected with the project are

making good progress As regards the
generating station, excavation work at
the site is 1n hand

(b) The total estimated cost of the
project 13 Rs 3945 crores and that
of the 1st stage alone Rs 22 97 crores
This project 15 for the benefit of the
entre State of Mysore

Ty wewet yen-edi wiafa

*zt steyaie o fent ok
fagy o oz TR o oo A fr

() @ aw qadft  Tse-wQw
gfafe & wor  ggw sfdew ¥ famy
8 v

(%) =fz g, o Y ¥ froaor
g Ta3 qer quar T} ?

feaf awr fegqer goft (s
odt) (F) Tar(w) T A -
wim afufr (g Fa= ey wm
weg) } weht o Y gedt fa=
(&Fer aregw) ¥ v & § Wi TR
@t fewfad & sw (Td)
T A A% 9T 7 foer g o [geA-
T § Tar mar o Wad awo Ho-
tee/qe]

feomY & forld amwe oy

*z3 st o ®o fwr® Wy
e AT gy WA WY YT
fe

(%) fet & mreer i Y
sifrs & ¥ fag a0t R |
wrlardy ¥ &, W

(&) eI ¥ 1% sl
frm #nft ?

ame aW (| o)
(%) s (@) feeelt #r T =TT
i FIR g T ¥ o ged e
O AC T § A &Y Wy 1
T A § T il ¥ o
a7 fawre g am@

Raiiway Freight

*83 Shri Vidya Charan Shskla:
Wil the Minster of Rallways be
pleased to state

(a) whether Government are ex-
amning the possibiity of making a
reduction in the railway freight for
manganese ore,

(b) it so, the stage at which the
matter rests, and

(c) the time by which a decusion
1> expected to be taken in the matter>

The Deputy Minister of Railways
(Shri 8 V Ramaswamy): (a) to (¢)
The matter 15 under examination and
a decision 13 expected to be taken
shortly

Development of Ports

*84. Shri Mahanty: Will the Mimz-
ter of Transport and Communications
be pleased to state

(a) whether Government had ap-
proached the UN Technical Admunis-
tration for the services of some ex-
perts to advise on the development of
ports m India
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{b) if so, who were the experts and
what specific matters were referred tn
them for consideration; and

(¢) what advice has been tendered
by the team of experts in the matter®

The Minister of State In the Minis-
try of Transport ang Communications
{8hrl Raj Bahadur): (a) Yes Sir.,

(b) A statement 13 laid on the
Table of the Sabha

STATEMENT

(b) The expert whose sc.vices were
made available by the United Nations
Technical Assistance Adminisiration 1s
Mr F. Posthuma, Deputy Director,
Port of Rotterdamm The matters refer-
red to hum weie.—

(1) Selection of a suitable mte for
the location of an auxihary
port in the Calcutta region

(1) Problems relating to the
diedging of the Raver
Hooghly

(u1) Project for the expansion and
remodelling of the Marshalling
Yard at East Dock Junction
at Calcutta Port

(1v) Problems relating to develop-
ment of Bombay Port and the
dredging of the main approach
channel to Bombay Harbour

1v) Improvement of the depths in
the approach channel of
Kandla Port

(v1) The development of Paradip
and Mangalore Ports

(b) The Report of the cxpert 1s
awaited

Rallway Protection Force

*85. Pandit D N. Tiwary: Will the
Minister of Rallways be pleased to
refer to the reply gaven to Starred
Question No 1068 on the 17th Decem-
ber, 1958 and state*

(a) whether the rules under the
Railway Protection Force Act, 1957
have since been flnalised, and

(b) if so, when they will be laid
on the Table?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and (b).
The Rules framed under the R.P.F.
Act, 1957, are being examined and
would be laid on the Table of the
House by the middle of this year.

Drinking Water Supply to Agartala
Town

*86. Shri Bangshi Thakur: Will the
Minister of Health be pleased to refer
to the -eply given to Starred Ques-
tion No 61 on the 13th November,
1957 and state whether the people of
Agartala Town will get the supply of
protected drinking water by the end
of 195§~

The Minister of Health (Shri Kar-
markar): No The Scheme has smce
been revised by the Tripura Admunis-
tiation and 1s under examination.
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Catering Contractors

*88. Shri Tangamani; Will the Mune-
ter of Rallways be pleased to state

(a) whether Government propose to
reduce the upper Limit of holdings of
catering contractors,

(b) if not, reasons therefor, and

fc¢) what 1s the present ceiling limit
fixed?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes

(b) Does not arise
(c) The present ceilings are —

(1) 12 units in respect of catenng
contracts, 1wz Restaurants
and Refreshment Rooms, and

(u) 7 units i respect of vending
contracts, viz, stalls and plat-
form vending

Over-bridge at Sholapur

*83 Shri Sonavane Will the Minis-
ter of Rallways be pleased to refer to
the rephes given to Unstarred Quest-
ion No 3008 on the 27th September
1958 and state

(a) whether the consideration of
the proposal for construcuon foot
over-bridge connecting the urculating
areas at the broad gauge and metre
gauge stations of Sholapur Ralway
Station has since been completed,

(b) whether any reply from the
Government of Bombay has been
received, and

(c) the probable date when the
work would be started?

The Deputy Minister of Railways
(Shri Shahnawaz Khan)* (a) Not yet,
Sir

{b) and (¢) Yes Sir The State
Government have refused to bear the
charges, and the matter 13 being ex

ammed further
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Ukal Project

*90 Shrl Jadhav: Will the Minister
of Irrigation and Power be pleased to
refer to the reply given to Starred
Question No 1878 on the 11th Septem-
ber, 1957 and state

{a) whether Government have since
taken any decision about the Ukai
Project, West Khandesh,

(b) whether it 1s a fact that some
machinery for the execution of the
work has been assembled on the site,
and

(c) the amount spent over the pro-
ject so far?

The Deputy Minister o Irrigation
and Power (Shm Hathi). (a) No, Sir

(b) Information 1s not available and

has been called for from the Bombay
Government

(c) Information about up-to-date
expenditure 1s not available The
probable expenditure to end of March,
1958 will be about Rs 997 lakhs

Bhakra Dam

*91 Shri Mohammed Imam Wwill

the Minster of Irmgation and Power
pe pleased to state

(a) whether 1t 1s a fact that the hill
slopes which flank on either side of
Bhakra dam are of loose soil and
highly disintegrated rock,

(b) whether he s aware of the
opinion of the famous Bntsh
Engineer, Lord Haily, that the hill
slopes abutting the dam may not

stand the strain of a dam of the height
of 720 ft;

(¢) whether it 1s fact that a portion

of the hill slopes shipped during the
last rains, and

(d) what precautions have been
taken to strengthen the hill slopes?

The Deputy Ministey of Irmgation
and Power (Shri Hathi): (a) to (d)
A statement giving the information s
laid on the Table of the House
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STATEMENT

(a) The Bhakra Dam 1s located in
the lower Shiwaliks The rock 1s
jointed, interspersed with bands of
clay and shear zones The weak
zones have been cleared The clay
bands have also been excavated to
adequate depths and these have been
fllled back with concrete An ex-
tensive programme of grouting the
rocks with cement mortar has been
carried out This consists of diamond
drilhing and subsequent grouting so
that the entire mass becomes mono-
lithie

(b) No information 1s available
(c) Yes, Sir

(d) Detailed geological survey
followed by continual detailled ex-
amination of the outer periphery has
been carried out to see whether any
geo-physical weakness exists which
may detract from the capacity of the
range to hold the stored water supply
All such doubts have been set at
rest As a result of the geologial
examination, necessary grouting and
pinning operations are undertaken
wherever  considered technicallv

appropriate
Bailadilla-Visakhapatnam Line

*92. Bhri A 8. Saigal Will the
Minister of Railways be pleased to
state

{a) whether 1t 1s a fact that due to
the availability of surplus raw iron
in Bailadilla of Baster distr.ct and
the agreement with Japan for 1its
export, Government of Madhya Pra-
desh has suggested construction of a
raillway line in the Third Five Year
Plan for joiming Bailadilla and
Visakhapatnam, and

(b) if so, whether Government pro-
pose to consider its inclusion m the
Third Five Year Plan®

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) The
Bailadilla-Kottavalasa rallway sur-
vey, though sponsored primanly 1n
connection with the Dandakaranya
Refugee Rehabilitation Scheme, will
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when built serve also for export of
iron ore through Vizagapatam port.

(b) The matter 1s under consider-
ation as besides the railway line, the
details of additional port facilities
required have yet to be investigated

Sone River Barrage

#93. Shri Kamal Singh., Will the
Minuster of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No 1933 on the 30th
Apnil, 1958 regarding Sone River
Barrage and state

(a) whether the schemes of mamn
Barrage-cum-road Bridge-cum-Hydro
Electric Power Generation and that
ol Yuign-Level Canals have since been
fully examined by the Central Gov-
ernment,

(b) if so, the Government's re-
action to the report and when the
work 1s likely to be taken up, and

(¢) whether work of remodelling
and renovation of the existing canals
for which rupoes 2 27 crores were
sanctioned has started and the pro-
gress made so far?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
examnation of the Project m  the
Central Water and Power Commussion
has not yet been completed

(b) Does not arise

(¢) The work has already started
and the Government of Bihar expect
to spend Rs 45 lakhs by March,
1859

Konkan Coastal Service

oo Shri Narayanankutty Menon:
Shri Kodiyan:

Wil the Mimuster of Transport and
Communications be pleased to state.

(a) whether the Bombay Steam
Navigation Company 1s contemplating
to suspend 1ts Konkan Coastal Ser-

vice, and
(b) if s0 the reasons therefor?
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The Minister of State in the Minis-
try of Transport and Communications
(Bhri Raj Bahadur): (a) and (b). The

*TCompany have complained that the
gervice 15 not remunerative and that
without an increase m fares or a
subsidy from Government to off-set
the losses, it will not be posaible for
them to continue the service

Ercsion of River Hooghly Banks

*95 Shri Halder: Will the Minster
of Irrigation and Power be pleased to
state

(a) whether any reque-t has been
received from the West Bengal State
Government for help in stabilising
the areas on both sides of Rnes
Hooghly specially the banks within
the Howrah District and Chinsurah
affected by erosion, and

{(b) 1f so the action taken there-
on?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and
{b) A statement conlamning the rc-
quisite information 1s laid on the
Table of the House [See Appendix
I, annexure No 21|

Rallway Time-Tables

*96. Shrli Goray: W:ll the Minister
of Rallways be pleased to state

{(a) how many copies of the Rail-
way time-tables 1n each language are
printed each time,

(b) the other languages besides
English 1in which the time-table< are
printed, and

(¢) the basis on which the langu-
ages are chosen?

The Deputy Minister of Railways
(8hri Shahnawa: Khan): (a) The
number of copies of the Time Tables
printed for sale to the public langu-
age-wise vanes from Railway to Rail-

way and with every edition depending
on the demands from the public

A statement showing the number of
coples of Time-Tables in various
languages printed for October, 1858
1ssue 1s laid on tha Table of the Lok
Sabha [See Appendix I, annexure
No 22}

(b) Assamese, Bengali, Gurumulkh,
Hindi, Kannada, Malayalam, Oriya
Tam:] and Telugu

(¢) Time-Tables other than In
English and Hindi are printed on the
basis of mam regional languages of the
States, traversed by the respective
Railways, provided there )s adeguate
demand from public

T B. Survey

Shn Aurobindo Ghosal:
7 Shri § C. Samanta:
LBIu-l Subodh Hansda.

Will the Miruster of Health be
pleased to state

(a) whether any sample survey re-
garding the attack of TB was con-
ducted during 1855-58 by the Indian
Council of Medical Research,

(b) if so, what part of West
Bengal was surveyed, and

(¢) the result thereof”

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir

{b) Calcutta Chittaranian
Panihati Kalna
Bokanda Purushottanpur

Uttar Jafardhar

(¢) In Calcutta, the prevalence of
active and probably active TB cases
was found to be 16 73 per 1,000
X-rayed persons of the age group of
5 and above The number of infective
cases was 639 per 1,000 The data
regarding the towns and wvillages has
not been analysed
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Quota for Scheduled Castes and
Scheduled Tribes

*101 Shri Daljit Singh: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No 2980 on the 27th
September, 1858 and state the pro-
gress made so far in filing up the
quota reserved for the Scheduled
Castes and Scheduled Tribes in the
Ratlway Protection Force on the
Central Rallway?
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The Deputy Minister of Railways
{8hri Shabnawas Khan): In Class III
the deficiency 1s 4 of Scheduled Castes
and § of Scheduled Tribes In Class
IV the deflaency 1s in the category
aof Scheduled Tribes only to the extent
of 141

Efforts are being made to eradicate
the shortfall in both the classes by
the end of the current year 1958-59
as stated earlier

Tungabhadra Project

e1nn | Shri Agadl:
102 Shri Sladananjappa.

Will the Minister of Irrigation and
Power be pleased to state

(a) the actual area brought under
irnigation  under the Tungabhadra
Project Left Bank development
scheme excluding the previously cul-
tivated area under the old Anicuts,
and

(b) the total amount spent so far,
for the Project and development of
both sides of the Ayacut areas”

The Deputy Munister of Irrigation
and Power (Shri Hathi): (a) An area
of 30,830 acres was actually brought
under mrrigation upto the en& of
December, 1858

(b) The information i1s bemng col-
lected and will be laid on the Table
of the House as early as pessible

Berapoly River Project in Kerala

- Shri A. K. Gopalan:
‘”‘{mm Kunhan,

Will the Minister of Irrigation and
Power be pleased to state

(a) whether 1t 13 a fact that the
Deputy Mimister for Irmgation and
Power had recently wvisited the
Berapoly River Project site m Kerala,

(b) 1f so., the outcome of the dis-
cussions held by him with the Kerala
and Mysore State Government, and

(c¢) whether 1t 13 proposed to take

up the project during the
Five Year Plan 1tself?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir

Second

(b) He held no discussions with
the representatives of Mysore Gov-
ernment The Minister for Irmigation
and Power, Kerala State accompanied
the Deputy Minister to the Berapoly
River Valley Project site in Kerala
and generally explained to um the
broad aspects of the scheme He ex-
plained to him how this scheme would
irrigate the Malabar Area in Kerala
He also indicated that it would also
be a cheap power project

(¢) No, Sir

“Demands Day” by Posts and
Telegraphs Employees

‘104 Shr: Rajendra Singh:
Shri Ram Krishan:

Will the Minister of Transport and
Communications be pleased to state

{a) whether 1t 1s a fact that the
Federal Council of the National Fede-
ration of Post and Telegraph Em-
plovees’ Union has resolved to observe
“Demands Day”, and

{(b) 1f so, what are their demands?

The Minister of Transport and Com-
munications (Shri 8 K. Patil): (a)
No intimation has been received from
the National Federation of P & T
Employees It 1s, however, understood
that they have decided to observe 11th
February 19859 as “‘Demands Day”

(b) The demands are

(1) Immediate grant of 2nd instal-
ment of interim rehef

(2) Early publication of the Pay
Commussion’s Report

(3) Repeal of Rules 4(a) and 4(b)
of the Govt Servants Conduct
Rules

(4) Re-drafting of Government
Servants Conduct Rules
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(5) Halt of victimisation of legiti-
mate Trade Unions’ activities.

(8) Re-mstatement of dismissed,
discharged and compulsorily
retired employees for participa-
tion in Trade Union Activities

Milk Supply Scheme in Delhi

*105, Shri Ram Krishan: Will the
Minuster of Food and Agriculture be
pleased to state:

(a) whether 1t 18 a fact that Gov-
ernment propose to set up three milk
supply centres for supply of milk to
Delhi; and

(b) 1if so. names of sites chosen for
these centres and total quantity of
milk to be supplied daily?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) It 15 pro
posed to set up 30 milk co'lection and
chilling centres in the rural areas of
Dellu, UP and Punjab

(b) So far locations of the following

19 centres have been selected:—
' }Delha.

4 M r . 7

s. DmkaurER.S )

6. Dadri

7. Pikhua

8. g‘asnﬁoﬂu . >»U.P
9. pat

10. Masson
11. Pillana
12. Chola .

1. Alpur
2. Bawana

3. Najafgarh

* Punjab

Each centre i1s expected to suppiyv
200 to 400 maunds of milk daily de-
pending upon the supply of milk
locally available

Development of Dry Fruits

*106. Shri A. M. Tarig: Will the”
Minister of Food and Agrienlture be
pleased to state:

(a) whether dry fruits are imported
from Pakistan; and

(b) if so, the action Government
have taken or propose to take to
develop dry fruits industry in India?

The Minister of Food ang Agricul-
ture (Shri A. P Jain): (a) and (b).
A statement is placed on the Table of
the Lok Sabha

STATEMENT
(a) Yes

(b) The fruits utilised for produc-
tion of dry fruits, which are imported
from Pakistan arc not cultivated 1n
India extensively Efforts are, how-
ever, being made to increase the pro-
duction of such fruits through the
following horticultural development
schemes'—

1 Hesearch work on raism grape
has started with effect from
1-3-1957 at Chmint n Himachal
Pradesh

2 Research on nuts —A scheme for
the intensification of rescarch
on nuts with particular refer-
ence to almond, valnut. pecan-
nut, hazelnut and pistachioc m
Chimi area of Himachal Pradesh
will be started with effect from
1-4-1959

3 Development of fruit produc:
tion —Under this scheme long
term loans at Rs 300 per acre
are given to fruit growers for
planting new orchards with a
view to develop the production
of dry fruits m the areas where
the conditions are favourable
for these fruits
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Cilass IV Rallway Employees
Promotion Committee

Shri T. B. Vittal Rao:
*107. { Shri Rajendra Singh:
Shri Bhakt Darshan:

Will the Minister of Rallways be
pleased to refer to the reply given to
Btarred Question No. 1130 on the 17th
December, 1858 and state-

(a) whether the consideration of the
report of the Class IV Railwav
Employees Promotion Committee has
since been concluded; and

(b) 1if so, what are the main recom-
mendations accepted by the Railway
Board?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Orders
have already been issued on 15 out of
30 recommendations and will shortly
1ssue 1n respect of the others

{h) A copv of the report together
with a summary of the decisions will
be laid on ths Table of the Sabha
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Fishery Development

{ Shri Vidya Charan Shukla:
Shri V. P Nayar:
Shri Punnoose:

{ Shri Kodiyan.

*110.

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
fiven 1o Unstarred Question No 1718
nn the 17th December, 1958 and state

(a1 whether consideration of the
~cheme for opening 2 to 5 centres 1n
the Community Development blocks
for intensive fishery deivelopment 1n
rach State has since been completed

tby 1f so the details thereof,

{v) the places :n Madhya Prade-h
which are being considered for open-
ing of such centres®

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No

tb) and (¢} Do not aiise
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Punctuality of Trains

*112 Shri Harish Chandra Mathar:
Will the Minister of Rallways be
pleased to state:

(a) what steps, if any, have been
taken to enforce better punctuality in
the running of the trams,

(b) whether there has been any im-
provement during the last two months,
and

(c) against how many persons dis-
cipunary action has been taken 1n
connec'ion with unpunectual running
of trains?

The Deputy Minister of Rallways
(Shri Shahnawar Khan): (a) A state-
ment 1s laxd on the Table of the Lok
Sabha [See Appendix I, annexure
No. 23.]

(b) Yes, there 1s a general improve-
ment during November and Decem-
ber, 1058,

(c) 2670 persoms during November
and December, 1838.

Bridge at Berhampore

*113. Shri Tridib Kumar Chaadhuri;
Will the Minister of Transport and
tions be plessed to state:

(a) whether it 1s a fact that the
construction of 2 ma)or bridge at
Berhampore (West Bengal) near
Khagraghat on National Highway
No 34 has been held up due to shor-
tage of steel and foreign exchange;

(b) how many other bridges remain
to be constructed on Calcutta-Berham-
pore and Khagraghat-Moregram
sections of National Highway No. 34,
their locations and when these are
expected lo be completed, and

{¢) when the Khagraghat-Moregram
section of National Highway 34 15 to
be opened for through traffic?

The Minister of State in the Minis-
try of Transport and Communications
(Shrs Raj Bahadur): (a) The lowest
tender for the work provides for the
use of high tensile steel not manu-
factured 1n the country and stipulates
its tensioning in two stages which 1s
not considered desirable The delay
m dealing with the tenders was due to
the negotiations for modifying the
design 1in this respect It 18 now pro-
posed to accept the lowest tender
involving use of high tenule stéel and
foreign exchange

(b) A statement 1s laid on the Table
of the Lok Sabha [See Appendix 1,
annexure No 24 ]

(c) The road has already been com-
pleted and 1s expected to be thrown
open to traffic before monsoon.

Fishing in Paradip and Hirakod
Reservolrs

*114. Shri Panigrahi: Will the
Minister of Food and Agriculture be
pleased to state*

(a) whether experiments have been
made 1n catching fish at Paradip and
from Hirakud reservoirs with the hep
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of mechanised fishing boats;

(b) whether such fishing expen-
ments are being carried out under the
guidance of fishing experts from Unit-
ed Nations Food and Agrculture
Organisation; and

(e) if so, with what result?
The Minister of Food and Agricul-

ture (8hri A. P. Jain): (a) Yes
(b) (i) Paradip Yes;
(ii) Hirakud Reservoir No
(c) (i) Paradip —The  catches

reported so far are quite satisfactory.

(1) Hirakud Reservorr —The results
are yet to be assessed as the major
part of fishing will be done between
November, 1958 and March, 1859

Tourist Resort at Bhakra Dam

*115. Shri Ajit Singh Sarhadi: Will
the Minister of Irrigution and Power
be pleased to state-

{a) whether any beauty spot or
pleasure garden 1s being developed on
the Bhakra Dam to atiract tounst
traffic, and

(b) 1f so, the deta:ls thereof and the
place selected”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir

(b) Does not anse
Tungabhadra Project

- Shri Nagi Redd):
us, {Shrl D V Rao:

Will the Minister of Irrigation and
Power be pleased to state

(a) whether 1t 13 a fact that Gadwal
North and Gadwal South canals have
not yet been constructed under
Tungabhadra Project, and

(b) if so, the reasons thereof?
The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) and (b)

The information is being collected and
will be laid on the Table of the House
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Explosion between Sarna and
Boharoll Stations

Dr. Ram Subhag Singh:
Shrimati Ila Paichondhurt
Shri Raghunath Singh:
Shri Ajit Singh Sarhadl:
117 { Shri Hem Raj:
Shri Padam Dev:
Bhri Ram Krishan:
sShri Bibhuti Mishra:
L Shri Assar:

Will the Minmister of Rallways be
pleased to state:

(a) whether 1t 1s a fact that an ex-
plosion occurred on the rail track bet-
ween Sarna and Boharoh Stations on
Amritsar-Pathankot line on the 16th
January, 1959,

(b) if so, whether an enquicy has
been held into the matter, and

(c) with what result?

The Deputy Minister of Raflways
(Shri Shahnawa: Khan): (a) Yes.

(b) Yes.

(¢) It was concluded that it was a
case of sabotage by some one with
malicious intentions  Police investi.
gation 13 In progress,

Procurement of Rice

*118 Shri Mahanty: Will the Min-
ister of Food and Agriculture be
pleased to refer to the replies given
to Starred Question No, 1136 dated
the 17th December, 1958 and state:

(a) whether the procurement prices
for rice and paddy in Andhra Pradesh.
Punjab, Madhya Pradesh and Orssa
were the prices at raul-head;

(b) whether the State Governments
were authorised to curtail that price,
for paying commussion to the traders
and paymng vther costs;

(c) whether any uniform scale has
been prescribed for transport allow-
ances to the rail-heads incidentals and
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munmﬁon to purchasing agents;

(d) if so, whether a statement would
be laid on the Table, showing permis-
sible allowances under esch head?

The Minister of Food and Agrieul-
ture (Shri A. P. Jaln): (a) Generally
stocks are taken over at rail-
head centres and the procurement
prices apply to delivery at such cen-
tres. In Madhya Pradesh and Orissa,
however, where there are certain cen-
tres which are far away from the rail-
heads, separate prices have been or
are being fixed to ensure that the pro-
ducers do not guffer heavily on account
of hugh cost of transport,

(b) No, Sir.

(¢) No, Sir, as conditions vary from
area to area

(d) Does not arise.

Fertilizers
119, J Shri Kamal Singh:
- 'strl Hem Raj:
Will the Minister of Food and Agri-
eulture be pleased to state:

(a) the new types of fertihzers
which are proposed to be manufactur-
ed in the country, and

(b) the steps taken to popularise
their use among cultivators”

The Minister of Food and Agricul-
ture (Shri A P. Jain): (a) and (b).
A statement 1s laid on the Table of the
Lok Sabha. [See Appendix I, annex-
ure No. 25.]
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Manhandling of Raliway Staff

*121 Shri Halder: Will the Minis-
ter of Rallways be pleased to stale:

(a) whether 1t 15 a fact that fre-
quent manhandling of Railway staff
on the Sealdah Division (Eastern Rail-
way) by passengers and others has
alarmed cngine drivers; and

(b) if so, action taken 1n the mat-
ter?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) A few
cases of assault and attempted assault
on engine crew by traveliing public
and others have taken place when
trains were running late due to any
reason and these incidents did cause
some alarm to engine drivers.

(b) Efforts are being made to check
such incidents in eooperation with the
State Police.
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Railway Line for Dandaksranaya Pre-
Joct

Shri Vidya Charan Shukia:
o192 J Strimat! Iia Palchoudbury:

Shri Subodh Hansda:

Shri 8 C. Samanta:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No 133 on the 21st
November, 1858 and state the progress
since made in the preliminary work
for starting survey operations on the
proposed railway line for Dandakara-
nya Project?

The Deputy Minister of Railways
(8hri 8 V Ramsswamy): A Prel-
murayy Baguneornng, Fana!  Locatiow
and Traffic survey for a raillway line
between Bailadilla and Kottavalasa
has only just been sanctioned on
2nd January, 1959 at a cost of Rs 20
lakhs and arrangements are m hand
for collecting equipment and personnel

Integral Coach Factory

*]123 Shri T. B. Vittai Rao: Will
the Miruster of Railways be pleased to
state.

(a) when the second shift at the
Integral Coach Factory, Pecrambur,
will be introduced,

(b) the number of skilled workers
proposed to be entertained for the
second shuft; and

(c) what will be the increase in
the turn out of coaches consequent
upon the introduction of the second
shift”

The Deputy Minister of Rallways
(8hri Shahnawaz Khan). (a) In the
near future

(b) The details of skilled workers
are to be worked out

(c) About 300 add.tional Steel-
bodied Coaches per annum, when
second shift working Is fully estab-
lished

Written Anstoers 344
Beclamation of “Umr Land”

*124, Shri Harish Chandra Mathur:
Will the Mimster of Food and Agri-
tulture be pleased to state:

(a) whether National Botamical
Laboratory has done any successful
research for the reclamation of ‘Usar
Land’;

(b) what are the broad outlines of
the scheme, and

(¢) what advantage has been taken
or 15 proposed to be taken of the
tesearch?

The Minister of Food and Agrieul-
ture (Shri A. P. Jain): (a) to (c) A
Statement 1s laid on the Table of the
Lok Sabha

StaTEMENT

The Director, National Botanic Gar-
dens, Lucknow, 1s conducting some
6xperiments on reclamation of alkaline
lgnds The work is still m the expen-
Mental stage, but results so far obtain-
ed are encouraging Brief details of
the scheme are given below.

In 1956, the Government of Uttar
Pradesh placed 120 acres of alkalne
lnnds at the disposal of the Director,
National Botanic Gardens, Lucknow,
for finding out ways and means of
Teclaiming them The Director,
National Botanic Gardens, adopted bio-
logical and agronomical methods and
discovered that certain water plants
had the power of removing sodium
from the soil and thus lowering the
8lkalimty The area under these
experiments has since been extended
8nd the results of the mnvestigations
are being tested by cultivating diffe-
Tent tapes of plants including frust
tiecs vegetables, crops and medicinal
Blants on the reclaimed lands

The results of researches, if success-
ful, will be brought to the notice of
the State Governments for utilisation
Oh as big a scale as possible
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Rural Electrification Scheme

*185. Shrl Ram Krishan: Will the
Minister of Irrigation and Power be
pleased to state*

(a) whether there has been shortfall
in the fulfilment of the target of rural
electrification scheme,

(b) if so, to what extent, and
(c) the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir

(b) and (c¢) Do not arise

Medical College at Sambalpur, Orissa

*126. Shrl Panigrahl: Will the Minis-
ter of Health be pleased to state

(a) whether it 15 a fact that the
Orissa Government have sent a pro-
posal to the Union Government for
opening a second Medical College at
Sambalpur in Onssa from July next,

(b) whether the State Government
have sought any financial or other
assistance in this regard, and

(c) if so the action taken thereon?

The Minister of Health (Shri
Karmarkar) (a) and (b) Yes

(c) The Government of Orissa were
informed that it was not possible for
the Government of India to subsidise
the establishment of a second Medical
College m Orissa during the Sccond
Plan period m view of paucity of
funds

Diesel Cars

*127. Shri Ajit Singh Sarhadi: Wl
the Minister of Railways be pleased to
refer to the reply given to Starred
Question No 154 on the 2Ist Novem-
ber, 1958 and state

(a) whether 12 diesel cars allotted
to Northern Railway have been put to
service on the sections allocated,

(b) 1f so, whether the working has
tesulted 1n economy or benefited the
public, and
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(e) if so, to what extent?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) No; but
one coupled umt of two diesel rail cars
has been introduced on the New Delhi-
Faridabad-New Delhi-Sonepat-Delhi-
Shakurbasti sections with effect from
7th February, 1839

(b) and (c) It will be known after
diesel rail cars have run for sometime
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Quarters on Rewari-Bhatinda Seotion
53 Shri Ram Krishan: Will the

Minister of Rallways be pleased to
slate

ta) the money spent on the con-
struction of quarters for Railway
«mployees o1 the Rewari-Bhatinda
section of Northern Rallway during the
year 1958 at each station,

(b) the number of quarters con-
structed on each station, and

(c) the number of quarters which
will be constructed during the remain-
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ing period of Second Five Year Plan
(Station-wise) on this section?

The Deputy Minister of Rallways
(8ivi 8 V. Ramaswamy): (a)
Ra 10,800 have been spent so far.

(b) 9 quarters for Class IV Staff sre
under construction at Hissar

(c) 10 Type II quarters for Class III
staff and 50 type I for Class IV Staff
winclusive of those in (b) above are pro-
posed to be constructed at Rewari
during 1958-59 and 1958-80 It is not
possible at this stage to state how
many quarters will be constructed
during 1960-61, as the programme for
that year will only be finalized in
December, 1959

Railway Stations in Bikaner Division

54 Shri Ram Krishan: Will the
Minister of Rallways be pleased to
state.

(a) the total number of raillway
stations at present in Bikaner Division
of Northern Railway,

(b) the total number of them which
have been electiified so far, and

(c) the names of the stations which
are expecled to be electrified by the
end of 19617

The Deputy Minister of Railways
(Shr1 8. V. Ramaswamy): (a) 162

(b) 31

(c) Napasar, Sri-Dungar Garh, Ban-
wala and Palam are expected to be
electrified by 31st January, 1861

Punctuality of Trains between Delhl
and Phulera

55. Shri Ram Krishan: Will the
Minister of Raliways be pleased to
state:

(a) how many times trains running
between Dellu and Phulera via Reen-
gus have been late since 1st January,
1958,

(b) the reasons for running late, and

(c) the nature of the steps pro-
posed to be taken to improve the
punctuality of the trains?

The Deputy Minister of Ratiways
(SBhri Shahnawaz Khan): (a) Nos 19
Up/219 Up and 20 Dn/220 Dn Passen-
ger tramns running between Phulera
and Delhi vz Reengus armved late at
Phulera and Delh: on 30 and 123 oceca~
sions respectively agamnst 385 days
from 1st January, 1958 to 20th January,
1959

(b) The main reasons which contri-
buted to late runming of these trains
were as follows —

(1) Breaches due to heavy rains
during the months of July,
August and September, 1958,
and consequent engineering
restrictions

(11) Overhauling of West Cabin of
Delhi Main dunng October,
1958

(i) Time lost on run due to foggy
weather in December, 1958

(1v) Operational causes such as
engine failures, vacuum trou-
ble, signal failures, displaced
crossings and connections ete

(v) Incidence of chain pulling

{v1) Accidents of derailments and
parting of goods trains

tvii) Working of Delhi-Rewar:1 sec-
tion to saturation capacity as
a result of which late running
of one tram affected the run-
ning of other trains

(c) The following steps have been
taken to improve the punctuality per-
formance of trains -~

(1) Prompt and deterrent disciph-
nary action i3 taken agmnst
staff held responsible for
avoidable detentions

(11) Punctuality drives are institut-
ed periodically

(1) Remodelling of Rewar: Yard
and doubling of track on the
Della-Rewar: section which
are already in hand
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Ticket Checking Staff

54, Bhri Ram Krishan; Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 250 on the 21st Novem-
ber, 1358 and state:

(a) whether the proposals to
increase the strength of ticket check-
ing staff have since been finalised; and

(b) if so, the number of the staff
fo be increased?

The Deputy Minister of
(Bhri Shahnawaz Khan): (a) No.

(b) Does not arise, in view of reply
against part (a) above.

Central Ald for Road Construction

§7. Shri Ram Krishan: Will the
Minister of Tramsport and Communi-
cations be pleased to state:

(a) the nature and names of various
schemes of road construction for which
Central Government gives grants;

(b) the total amount allocated
during 1958-39 so far for Punjab for
this purpose (Scheme-wise), and

{c) the total sum spent by the State
Government out of the amount allo-
cated for these schemes so far
(Scheme-wise)?

The Minister of State in the Minis-
try of Tramsport and Communications
(Shri Raj Bahadur): (a) The Central
Government give grants for (1) road
works on State Roads of Economic or
inter-State Importance; (2) road works
financed from the Central Road Fund
Reserve, and (3) road works financed
under Article 275(1) of the Constitu-
tion for the welfare of Scheduled
Tribes.

(b) and (c). A statement giving the
requisite information for works under
the control of the Mmistry of Trans-
port and Commumncations is placed on
the Table. [See Appendix I, annexure
No. 2¢.]
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Health Projects in Punjad

58. Shri Ram Krishan: Will the
Minister of Health be pleassd to state

the amount of assistance given to
Punjab from the aid received from
U.S.A. under the following headings
during 1958-59:

(i) assistance to medical colleges
and allied institutions;

(ii) assistance to Orientation Train-
ing Project;

(iii) assistance to national water
supply and sanitation scheme;

(iv) assistance to T.B. control pro-
gramme; and

(v) assistance to National Malaria
Control Programme?

The Minister of Health (Shri
Karmarkar): (1) Nil

(1) NiL.
(m) Nil
(iv) Nu
(v) Rs 18,75,980.00.

Central Godowns in Punjab

Shri Ram Krishan:
59. Shri D C. Sharma:

Will the Minister of Food and Agrl-
culture be pleased to state:

(a) the number of grain godowns
constructed by the Central Government
so far 1n Punyb and the capacity of
each of thesc godowns and their loca-
tions; and

(b) the total number of such
godowns to be constructed in Puajab
during 1859-60?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) Nil

(b) The question whether godowns
should be constructed in Punjab for
the storage of foodgrains is under con-
sideration.
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Health Schemes iu Staten

Bhri Nagl Ready:
. {Shrl D. C. Bharma;

Will the Minister of Health be
plewsed to state:

(a) the amount of assistance given
to various Btatces (State-wise) from the
ald received from U.S.A. under the
!:llowing projects 1n 1957-58 and 1958-
50:

(1) Medical Colleges and allied
institutions;

(2) Orientation Traiming Project;

(3) National Water Supply and
Samtation Programme;

{4) Nationa) Malzrizs Control Pro-
gramme; and

(5) National Filaria Control Pro-
gramme;

(b) the basis on which the aid 1s
distributed; and

{c) the number of Americans who
&re supervising the aid programme?

The Minister of Health (Shri
Karmarkar): (a) (1) to (5). A state-
ment showing the jecessary informa-
tion for the year i157-58 is placed on
the Table |See Appendix I, annexure
No 27) Simular nformation for the
year 1958-59 15 being ~ollected and wall
be laid on the Tabic of the Sabha In
due course,

(b) A note giving the necessary in-
formation 1s alwo placed on the Table.
[See Appendix I, annexure No. 271

(c) Nil.

Tungabhadra-Nellore Thermal Power
Plant

81. Shri Nagi Reddy: Will the Minis-
ter of Irrigation and Power be pleased
to state;

) (a) the progress so far made in the
installation of Tungabhadra-Nellore
Thermal Power Plant at Nellore;

(b) what is the estimated expendi-
ture involving foreign exchange; and

(¢) when ig the project expected to
be completed?

The Deputy Minister of
and Power (Shri Hathl): (a) The
Scheme has been processed through
the Advisory Committee on Irrigation
and Power Projects and has also been
finally approved by the Planmng
Commission.

(b) The Scheme 13 estimated to cost
Hs. 798'83 lakhs (including Mysore's
share) and involves foreign exchange
expenditure of Rs. 387 lakhs.

(c) As the scheme 13 not included
in the ‘core’ of the Plan, no work has
been done and it 1s not likely to be
completed in the Second Five Year
Plan period

Master Plan for Flood Control in
Andhra Pradesh

Shri Nagi Reddy:
- {sm-i Ramam:

Wiil the Minister of Irrigation and
Fower be pleased to refer to the reply
given to Starred Question No 1145 on
the 16th December, 1858 and state:

(a) whether the Master Plan for
Flood Control in Andhra Pradesh has
since heen presented to the Centre;

/b) 1f so, whether 1t has been
¢vsanined by the High Level Com-
mittee on Floods: and

i¢  the dewsions taken thereon®

The Deputy Minister of Irrigation
and Power (Shri Hath!): (a) to (c)
The Master Plan for flood control in
Andhra Pradesh prepared by the State
Government was broadly exarmned by
the Il,ch Level Committee on Floods
to indicate the general lines on which
the flood probiems in the State should
be tackled The Committee's recom-
mendations are contained in Volume II
of 1ts Report These recommendations
will be taken into consideration by the
State Government (who are primarly
respons.ble for nrtiating, formulating
and executing flood control schemes)
ahule formulating their flood control
~chemes,
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= {sm Nagi Reddy:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 1067 on the 17th
December, 1958 and state the progress
since made in regard to the proposal
to convert the metre-gauge section bet-
ween Gudivada and Bhimavaram into
broad-gauge?

"The Deputy Minister of Railways
(Shri §. V. Ramaswamy): The finan-
cial implications of the project, under
examination, are expected to be com-
pleted shortly particularly in view of
a decision having been reached on
conversion also of the connccted sec-
tion from Bezwada to Masulipatnam.

Shark Liver Oil Factory in Andhra
Pradesh
" Shri Ramam:
Shri Nagi Reddy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is any proposal to
open a Technological Section, with a
Shark Liver Qil Factory attached to
it, in Andhra Pradesh, in the Second
Plan period;

(b) if so, where and when it is pro-
posed to be opened; and

(c) the amount of

expenditure
involved?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) Yes.

(b) The State has not yet launched
the Scheme. Information is being
collected from the State.

{c) Rs. 4.84 lakhs,

Fishery Research Stations
es. Shri Ramam:
Shri Nagi Reddy:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there mre any proposals
to establish two research siations one
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for marine and the other for inland
fishing in Andhra Pradesh In the
Second Five Year Plan;

(b) it so, what will be the nature

of research to be undertaken by thm
stations;

{c¢) where they are proposed to be
located; and

(d) the estimated expenditure?

The Minister of Food and Agrioul-
ture (Shri A. P. Jain): (a) Yes.

(b) With regard to marine fisheries,
investigation will relate to the fishing
grounds, fishing season, migration of
fish etc. As far inland fisheries,
researches will be directed towards
increase of fish production.

(c) The State has not initiated the
scheme; information on the location is
being collected.

(d) Rs. 2.00 lakhs.

Iron Ore Transported from Minor Ports

6 Shri Nagi Reddy:
N {Shrl Ramam:

Will the Minister of Transport and
Communications be pleased to state
the amount of iron ore transported
from different minor ports in India
(Port-wise), during 1858?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The information
i8 being collected and will be laid on
the Table of the Sabha.

Casual Workers on §8. E, Rallway

61 S Shri H. N, Mukerjee:
' | _Shri Mobammed Ellas:

Will the Minister of Rallways be
pleased to state:

(a) what has been the tota]l number
of casual workers on South-Eastern
Railway in 1038, 1957 and 1858; and

(b) how many of such workers have

put in more than a year of continuous
work?
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The Deputy Minister of Railways
(Shri Shahnawas Khan):

(@) 19356 26,636
1957 . . . . 43,459
1958

75.087
(upto 31-10-58)
(b) Construction Enginssring Deparimeng

1956 1839

1957 - . . . 4620

1958 . 8970
(upto 31-10-38)

Open Line Depariments

Informaton 1s not available 1n the records
mamntaned.

Refund of Charges by D.D.A.

68. Shri Vidya Charan Shukla: Will
the Minister of Health be pleased to
state:

(a) whether 1t 1s a fact that the
vlaims of certain displaced persons
settled in the new colonies at Dellu
for refund of the amounts paid by
them 1n 1957 on account of charges for
approving building plans which charge
was later held to be invalid, are pend-
ing unsettled with the Deihi Develop-
ment Authernty, and

(b) if so, the reason for the delay
in settlement of the claims”

The Minister of Health (Shri
Earmarkar): (a) and (b) The Delh:
Devtlopment Authority are of the view
that the contributory charges realised
by them upto November, 1957 need not
be refunded to the individuals and
colomusers concerned The matter 1s,
however, being examined by Govern-
ment and it 1s expected that the final

decision 1n this regard will be taken
shortly

Import of Foodgrains

€9. Shri N. R. Munisamy: Will the

Minister of Food and Agriculiure be
pleased to state*

(a) the amount spent by way of
subsidies during the course of distri-
bution of foodgrains imported so far
during the Second Five Year Plan to
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the consumers mcluding the State of
Jammu and Kashmir,

(b) the total loss or gain accrued by
importation and distribution of food-
grams during the same period, and

(c) the difference between the pool
price and the consumers price per
maund?

The Mimster of Food and Agricul-
ture (Shri A P, Jain): (a) and (b)
The total subsidy or trading loss on
foodgrams 1ssued from the Central
Stocks between 1st Apnl, 1956 and 31st
December, 1958 worked out to about
Rs 43 crores

{c)} The consumer’s prices, that is,
the prices for ultimate retail sale to
consumers vary from State to State
and sometimes from area to area with-
mn a State It also varies with the
nature and quality of the grain The
difference between the 1ssue price from
Central Stocks and final retail price 1s
made up of cost of transport, storage
etc incurred by the State Govern-
ments and the retailer's margin

Diesel Rail Cars on Central Railway

70 Shri Pangarkar: Will the Minis-
ter of Rallways be pleased to state.

(a) the number of Diese]l Rail Cars

introduced on the Central Raillway so
far, and

(b) the names of sections on which
these Rail Cars have been and are pro-
posed to be introduced”

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) and (b)
Three Diesel Rail Cars on the Broad
Gauge and one Diese]l Rail Car umt
on the Narrow Gauge are run, at pre-
sent on the following sections —

Broad Gauge

(1) Hyderabad-Secunderabad-Kaz-
pet-Warangal

(2) Secunderabad-Hyderabad-Vika-
rabad-Mohamadabad-Bidar

Narrow Gauge
Pulgaon-Arv
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There are no proposals for the mtro-
duction of any further Rail Car
services on any section of the Central
Ralway

Rallway Protection Force

71. Shri Pangarkar: Will the Mims-
ter of Rallways be pleased to state

(a) the strength of the Railway Pro-
tection Force of Central Railway on
the 30th September, 1958 scparately
on each division, and

(b) the total expenditure involved
for maintaining the above protection
force in each Diwvision during 1958-59
so far?

The Deputy Minister of Railways
(Shri Shahnawax Khan):

FEBRUARY 11, 1939

Total
expendi-
ture
Strength  booked
Division as on upto
30-9 1958 3I1-12-58
in thou-
sands of
Rs.
Hd Qrs mcluding it
Branch and A, Wing 733 <84
Bombay 1951 1749
Bhusawal . 953 718
Nagpur 816 659
Jhaom . . 1023 548
Sholapur . . 436 353
Secunderabad 8- 731
RPF Trg School,
Kurudwadi 243 197
Fire Service 168 341

Excise Launch *Vidyat”

72 Shri Morarka: Will the Minister
of Transport and Communications be
pleased to refer to the replv givento
Starred Question No 263 on the 27th
November, 1958 and state

(a) whether the report on the defec-
tive construction of Excise Launch
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“Vidyut" for the Customs has since
been received,

(b) whether the defects were recti-
fied, and

(c) what is the loss suffered by the
Hindustan Shipyard in this connection?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No

(b) The defect was only in the
speed of the Launch, thus has been
partly rectified, the owners agreed to
accept delivery of the vessel with the
deficiency not exceeding 20 per cent
of the stipulated speed of 15 knots and
took delivery of the vessel on the 18th
March, 1958

(c¢) The loss incurred by the Ship-
yard on the construction of the ship,
including the removal of the defect 1n
the speed 15 roughly estimated at
Rs 1,26 000

Grants to Manipur State

73 Shri D. C Sharma. Will the
Minister of Community Development
and Co-operation be pleased to state
the total amount given to the Mani-
pur State during 1958-59 so far under
the following heads —

(1) The Community Projects, and
(11) The National Extension Scrvice?

The Minister of Community Deve-
lopment and Cooperation (Shri 8. K.
Dey) The total amount provided in
the Central budget for expenditure on
the CD Programmc n Manipur
Administration as per Revised Esti-
mates 1» Rs 1100 lakhs, including
KHs 244 lakhs towards Tiurd Party
Loans

The distinction between CD &
NES Blocks has been abolished with
effect from 1-4-1958

Rural Water Supply Scheme in Delhi

75 Shri D. C Sharma: Will the
Minister of Health be pleased to state

{a) the number of Rural Water
Supply Schemes received by Govern-
ment from the Delhu Administration
during 1988-59;
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(b) the assistance granted by Gov-
ernment during the same period; and

(c) the progress made 1n esch
scheme?

The Minister of Health (Shri Kar-
markar): (a) No rural water supply
scheme was received from the Delhi
Administration during 1958-59.

{b) There 1s a budget provision of
Rs. 50 lakhs for the current financial
year, but no funds have actually been
paid so far.

(c) The Dellu Corporation has not
started implementing the scheme: as

yet.

Central Dairy Research Institute,
Karna!

76. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of employees (Class
I to Class IV) working in the Central
Dairy Research Institute, Karnal; and

{b) the number of employees who
belong to Scheduled Castes and Sche-
duled Tribes in each cadre?

The Minister of Food and Agricul-
ture (Shri A, P, Jain): A statement
containing the required information is
placed on the Table. [Sce Appendix
1, annexuie No. 28]

Water Supply to Delhi

97. Shri D, C, Sharma: Will the
Minister of Health be pleased to state

(a) the names of colonies which
have not becn supplied with filtered
water in Dell so far;

(b) the reasons thereof; and

(c) the date when filtered water 13
expected to be supplied to these
colonies?

The Minister of Health (Shri Kar-
markar): (a) Filtered water supply
has not been provided to certain
colonies along Najafgarh Road, namely,
Moti Nagar, Ramesh Nagar, Kirt

Nagar, Rajonn Garden, Industrial area,
Tehar I and II and Tilak Nagar. In
jddition to these, there are also some
ynauthorised colonies where filtered
water 1s not available.

(b) For want of funds, the erstwhile
West Delmn Municipal Commuttee
could not undertake the necessary
works of laying water mains.

(¢) The Delh1 Municipal Corporation
hope to complete the necessary works
by the summer of 1859

Breaches on Railway Lines

78. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

{a) total] »uleage of railway lines
washed away during 1858-59 as a
result of floods or heavy rains;

(b) the number of Railway bridges
damaged, and

{c) the expenditure incurred on
their repairs?

The Deputy Minister of Railways
(Shri Shahnawaz EKhan): (a) 3,630
yards approximately

(b) 40 bridges.
(c) Rs 40 lakhs approximately.
Sugar Factories in Bombay State

79. Shri Jadhav: Will the Mmister
of Food and Agriculture be pleased to
\tate what 13 the amount of Central
sub-.dy spent during the Second Five
Year Plan so far for sugar-cane deve-
lopment 1n the State of Bombay,
factory-wive, fo' the 1'em of construe-
tion of pucca roads in the sugar
factory areas with a break-up of the
amount spent hy the Central Govern-
ment, State Government, and the
beneficiaries?

The Minister of Food and Agricul-
ture (Shri A, P, Jain): The scheme for
construction of pucca roads m the
sugar factory arcas under the Sugar-
cane Development Scheme of the
Dombay Government has not been
included 1n the Second Five Year
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Plan Hence the gquestion of giving
any Central subsidy on this account
does not anse

Sugar

80. Shri E. V., K. Sampath: Will the
Minister of Food and Agriculture be
pPleased to lay on the Table a state-
ment showing the quantity of sugar-
cane crushed, the average rate of
recovery, the price of sugar-cane paid
to farmers and the quantity of sugar
produced in 1956-57 and 1857-58 1n
each muill, State-wise?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): A statement
giving the required information 1s
placed on the Table (See Appendix
I, annexure No 20]

Jajpur Post Office Bulilding

81. Shri B. C. Maullick: Will the
Minister of Transport and Communica-
tions be pleased to refer to the reply
given to Unstarred Question No
684 on 1st December, 1958 and state

(a) the progress so far made regard-
ing the construction of head post office
bwlding at Jajpur,

(b) whether Government are aware
of the fact that the public are press
ing the authority concerned to remove
the office from the town hall to some
other place, and

(c) if so, the action taken thereon?

The Muwmister of Transport and Com-
munications (Shri §. K Patil): (a)
Construction work has since com-
menced and the building 1s lkely to
be completed in six months tume

(b) Yes

(c) As no other rented building 1s
avallable to house the office the State
Government through whom the repre-
sentatton was received has been
informed that shufting will be effected
on the completion of the new building
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Price of Rice in Bombay

82, Shri Assar: Will the Minuster of
Food and Agriculture be pleased to
state.

(a) what 15 the present price of rice
in Bombay State;

(b) whether Bombay Government
have opened {faiwr price shops in all
parts of the State, and

{c) the total qguantity of rice sup-
phed by the Centre during the last
six months ending December, 19587

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The whole-
sale prices of common rice in important
centres 1n Bombay State ranged
between Rs 2000 and Rs 26 11 per
maund on the 23rd January, 1959

(b) Yes, Sir
(c) 80,100 tons

Water Supply for Bangalore City

83. Shri N. Keshava: Will the Minis-
ter of Health be pleased to refer to
the reply given to Unstarred Question
No 418 on the 16th August, 1958 and
state the amount of financial assistance
given during 1958-59 for improvement
of water supply to Bangalore city?

The Minister of Health (Shri Kar-
markar): A sum of Rs 50 lakhs has
been allocated to Mysore Government
for water supply and drainage schemes
of Bangalore Corporation for 18568-59
Ks 375 lakhs have already been
released up to December, 1958 as ways
dnd means advances The balance
w1ll be paid before the close of the
curren! financial year

National Venereal Diseases Control
Scheme

84, Shri Vidya Charan Shukla: Will
the Minister of Health be pleased to
refer to the reply given to Starred
Question No 680 on the 28th August,
1958 and state*

(a) the progress made in the imple-
mentation of the National Venereal
Diseases Control Scheme, included in
the Second Five Year Plan; and
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(b) the results achieved by it on the
_curative and preventive sides?

The Minister of Health (Shri Kar-
markar): (a) and (b). The Venereal
Diseases Control Scheme sponsored by
the Government of India in collabora-
tion with the State Governments
envisaged the establishment of 75 cus-
trict clinics and 8 headquarters clinics
during the Secomd Five Yesr Plan
period It is proposed ta establish
within the framework of the existing
Public Health and Medical Services of
the different States an integrated pro-
gramme of Vemnereal Diseages Control
which covers both curative and pre-
ventive aspects in this field. The
scheme envisages mass treatment of
V. D and other treponema] diseases,
such as Yaws, where the incidence of
the disease is high. Against the tar-
get indicated above the followins
headquarters clinics and  district
clinics have been established in the

different States and Union ‘Terri-
tories —
State H‘;:Esqm- Dé::::.lcci
Chinic
Andhra Pradesh 1 9
Madras . 8
Uttar Pradesh . 2
Bihar . r ~
Assam . 1
Mysore 2
Himachal Pradesh -
Trnpura 1
Tortar o 1 H;g N

In Mysore and Himacha] Pradesh
the staff of the clinics have yndertaken
field activities to  achieve maximum
coverage of the infected population in
a short period.

The following additional clinics are
expected to be established during the
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current year 1958-50:—

State [ District

Clinicy
Andaman and Nicobar Islands 1
Kerala . . . 3
Punjab . . . 1
Weat Bengal . . . . 2

On an average about 11,000 patients
visit the Venereal Diseases  Clinics
cvery month As the clinies and con-
trol units have begun to function only
recently it is too early to expect any
significant reduction in the prevalence
of these diseases in the community.

Quarters for P, & T. Employees

85, Shri D. C. Sharma: W:ll the
Minister of Transport and Communiea-
tions be pleased to state:

(a) the total number of guarters
constructed for Posts and Telegraphs
Employees in Jullundur Division and
the total amount spent thereon during
1958-59 <o far; and

(b) the number of quarters proposed
to be constructed during 1959-60?

The Minister of Transport and Com-
maaications Skt 8§ K. PaNi}: (a)
6 units Expenditure on 2 units con-
structed at Gurdaspur 15 Re 7,350
The expenditure on the corstruction
of remaining 4 umts of quarters is not
known separately as these quarters
were constructed in the new P & T
office building at Jullundur

{b) 237 units

Flectrification of Igatpuri-Rhusawal
Bection

{Bhri Ram Krishan:
\ Shri Pangarkar:

Will the Minister of Rallways be
pleased to refer to the reply given to

R6
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Unstarred Question No 1954 on the
17th December, 1858, and state the
progress made 1n the electrication of
Railway lhne between Igutpuri and
Bhusawal?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): Survey con-
cerming Civil Engineering and Elee-
trical Works on Bhusawal-Igatpuri
sections will be taken in hand shortly.

Ship Repairing Facllities

87. Shri Ram Krishan: Will the
Minister of Transport and Communi-
cations be pleased to refer to the reply
given to Starred Question No 765 on
the 9th December, 1958 and -tate

(a) whether the Commutte> appoint-
ed to investigate into the eaistuing ship
repairing facilities 1n the major ports
in the country has submitted s
report, and

(b) if so, the details thereof?

The Minister of State in the Mins-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b) The
Committee 1s expected to submut 1its
report in March, 1959

New Medical College, Delhi

88, Shri Shree Narayan Das: Wil
the Minister of Health be pleased to
state

(a) whether 1t has been decided to
associate the name of Maulana Abul
Kalam Azad with Medical College
attached to Irwin Hospital, New Delh,
and

(b) if so, the form in which the
above-mentioned name has been
associated?

The Minister of Health (Shri Kar-
markar): (a) Yes

(b) The college has been named as
the “Maulana Azad Medical College”,
New Dellu
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Committee om Re-organisation of
Transport Administration tn States

Shrl T. B. Vittal Rao:
89, { Shri Ram Krishan:
Shri Bhakt Darshan:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No 1129 on the 17th December, 1958
and state

(a) whether the ad hoc Committee
set up to advise on the re-organisation
of transport admimistration m the
States has submitted its report,

(b) if so, what are the man find-
ings, and

(c) the steps Government propose
to take to implement them?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No The
report 1s expected by the end of this
month or 1n early March, 1959

(b) and (c) Do not arise

Murder in RM.S. Van

( Shri 8. M. Banerjee:
90. Shri Tangamani:
Shri A. K. Gopalan:

Will the Minister of Transport and
Communications be pleased to refer to
the answer given to the Starred Ques-
tion No 40 on the 18th November,
1858 regarding murder of three postal
Employees m the RMS Van of a
moving tram and state what progress
ha~ been made 1n the matter?

The Minister of Transport and Com-
munications (Shrl 8. K. Patil): (a)
The case 13 still sub judice

(b) A compensation of Rs. 3,000
under Workmen's Compensation Act,
1923 has since been sanctioned to
Shrimati Bhagwan Dai, wife of late
Shri Bhagwan Singh All outstanding
claims have been settled.
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RM.S, Reorpanisstion Commitiee

Shri 8. M. Banerjee:
., Shri Tangamani:

Shri A. K. Gopalan:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to the Starred Ques-
tion No. 137, dated 21st November,
1858 regarding R.M.8, Reorgamsation
Committee and state:

(a) what specific recommendations
of the Committee have been accepted
and implemented by Government; and

(b) recommendations on which dec-
sion has not been taken so far?

The Minister of Transport and Com-
munications (8hri 8, K. Patil): (a)
and (b). The decisions on the recom-
mendations are expected to be reached
shortly 1 shall then be in a position
to furnish the desired information
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Ghosi Colony, Delhi

93. Shri Vajpayee: Will the Mims-
ter of Health be pleased to state

{a) whether the Delhi Development
Autnnrity has sanctioned the location
of a Ghos: colony to provide sites for
cattle owners 1n Delhs;

(b) 1if so, the details of the follow-
Ing, and

(1) the number of catile head for
which accommodation will be
provided,

(u) the approximate cost of the
project, and

{u1) Government's contribution

therein?

The Minister of Health (Shri Kar-
markar): (a) and (b) As a measure
of slum clearance from the Delh
A)ymcre Gate Area, the Delhi Develop-
ment Authonty has piepared a scheme
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for the resettlement of about 1180
cattle heads and 132 families of Cattle
Keepers. It is proposed to resettle
the Cattle and their owners at the
following six sites:—

(i) Near Village Wazirpur—towards
the north;

(1i) Next to village Osmanpur—East
of Shahdara bund;

(iii) Near the junction of Najafgarh
Road and Cantonment Road—towards
the West, adjacent to village Poshangi-
pur;

(1v) Military grass farm area near
village Azadpur;

(v) Area south of Mahrauli; and

(vi) South of Okhla

The estimated cost of the Scheme
under which land 1s proposed to be
allotted to the Cattle Keepers of the
slum areas on a reasonable price either
on payment of the entire amount of
premuum in lump sum or on hire
purchase basis, works out to Rs. 512
lakhs The Delhi Development Autho-
rity propose to flnance this scheme
from Government loans
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Oatering Empioyees

85. Bhri Muhammed Elias: Will the
Minister of Railways be pleased 1o
state:

(a) the total number of workers
under the vending and catering con-
tractors, M/s. Ballab Das and Kellner,
who have been absorbed by the Rail-
ways after taking over vending and
catering from the contractors; and

(b) what salary and amenities are
being provided by Railways to these
workers”

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) While
868 workers were absorbed as ral-
way employees in the Catering de-
partment, an additional 587 workers
were found alternative employment,
572 as vendors on commission basis
and 15 as small catering contractors

(b) Salaries of the workers absorb-
ed 1in the Catering department are at
the Central Government scales of pay
and the service conditions are those
prescribed for similar raillway em-
ployces

Dum Dum Airport

[ Shri H. N, Mukerjee:

9.\ Shri Muhammed Elias:

Will the Minister of Transport and
Communications be pleased to refe:
to the reply given to Starred Ques-
tion No. 43 on the 18th November,
1958 and state by what date, ap-
proximately Dum Dum arport wili
be 1n a position to receive and allow
operation of Jet aircrafts?

The Deputy Minister of Civil Avia-
tion (Shri Ahmed Mohiuddin): Dum
Dum A:rport 1s suitable for operations
of Jet Aircraft like Comet-4 even at
present It will become suitable for
use by Boeing Jet Aircraft operating
to short sectors by the end of July
1959, when certain development works
at this Airport, which are in pro-
gress, are expected to be completed
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AR India Institute of Meodical Sciences

” [ 8hrl V, P. Nayar:
* 7 Shrl Easwara Iyer-

Will the Minister of Health be pleas
ed to state whether appointments
have been made to all the posts in
departments of the All India Institute
of Medical Sciences to which students
have been admitted for research?

The Minister of Health (Bhri Kar
markar): In the All India Institute of
Medical Sciences students are not
admitted for research only Research
15 carried on by the members of the
teaching staft and post-graduate stu
dents in one of the departments Th-
departments i1n which research is ca:-
ried on and the number of posts filled
and unfilled in those departments are
as shown below —

Name of No of posts “No of posts
depariment nlled unfillcd
(;_Ph}luﬂo:\ Professwor 2 Assistant

\ssistan. Professor 2
Professor 1
{2 Parb 1, Professor 1 Professor 1
Assistant A souiare
Professor 2 Professor 1
1 Anatormy Professor 2 Assistant
Professor 1
Assistant
Profeseor 2
4 Bacreniologn  Associate Protessor 1
Professor 1
Assistant
Prot.ssor 2
¢s Pharmaculogr Profewsor 1 Professor 1
Assistant
Professcr 2

(6 Orthopaedic  Professor 1
Surgen

Assistant

Professor

I
Oll Bardines

{ 8hri V. P. Nayar

3. Shri Fuaneose:
Shri Kediyan:

Wil the Minister of Wood and Agri-
culiure be pleased 10 refer 1w the

30 LD -4

reply given to Unstarred Question
No 1718 on the 17th December, 1958
and state what special steps, if any
have been taken to cullect information
of the occurrence of oil sardines out~
side the ten miles zone 1n West Coast®

The Minister of Food and Agricul
ture (Shri A, P Jain): With the es-
tablishment of the Offshore Fishing
Station at Cochin, in 1858, an Offshore
Fishery Research Unit of the Central
Marine Fisheries Research Station has
been set up on the West Coast to
undertake investigations on the fisher-
1es, including o1l sardines, beyond the
inshore belt

Booking of Egg Bagkets from Kerala
to Delbi

9 J Shri A K. Gopalan
‘LSlm Warior

Will the Minister of Rallways be
pleased to state

(a) whethe: it 1s a fact that egg
baskets booked from railway stations
'n Kerala are not taken to Delhi by
janata Express,

(b) whether Government have re-
teinned any representation in the
matter and

(c) 1if so, w hat action has been tahen
theicon’

The Deputy Mimster of Raliways
(Shrn Shahnawaa Khan). (a) No At
present all traffic in eggs from Kerala
to Delh; 18 cleared from Madras
Central by the Madias-Delli Jana'a
Express

(b) and (¢) Prior to 15th Decem
ber, 1958, due to lLimited accommoda
tion available on No 17 Dn Madras-
Delhi Janata Express tramn there
were quota restrictions for clearar.«
of perishable traffic including ei3s
ex-Madras by this train  Represen.a
tions were received for clearance of
perishable trafic by this tram with-
out any Lmitations W.th effect from
15th December, 1958, an additional
parcel van service has been ntro-
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duced by this train and conssquent-
ly booking of egg baskets from sta-
‘iong on the Southern Railway to
Delhi is being accepted as offered.
The entire traffic on receipt at Madras
Central is cleared daily by No. 17
Madras-Delhi Janata Express.

Ahmednagar-Purli Line

100. Bhri Pangurkar: Will the
Minister of Rallways be pleased to
siate:

(a) whether any survey of the
Ahmednagar-Purli Rulway hine in the
Bombay State has been done; and

{b) f s0, when and with what re-
sult?

The Deputy Minister of Raillways
{S8hrl 8, V. Ramaswamy): (a) The
Hon. Member is presumably referring
to Purli-Vaijnath. No survey has
been done of such a connection

(b)Y Does not arise

Secomd Class Accommodation

101, Shri Harish Chandra Mathuor:
Will the Minister of Rallways be
pleased to state:

(a) whether it i1s a fact that there
are certain trains which have no
second class accommodation and yet
second class tickets are being issued,
and

(b) the sections from which second
class travel facilities have been with-
drawn or are not available?

The Deputy Minister of Railways
(8hrl Bhahnawazx Khan): (a) While
it is correct that there are trains
which have no second class accom-
modation, the Government have
received no complaints that second
class tickets are issued for travel by
sueh trains.

(b) A statement giving the required
ioformation is placed on the Table
[See Appendix I, annexure No. 30.)
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Piatiorms for Bamudragarh and
Dumurdaha Stations

102, Shrl Subiman Ghose: Will the
Minister of Rallways be pleased to
state:

(a) the number of the award and
outward passengers in the Samudra-
garh, Behula, Dhatrigram and Dumur-
daha stations in 1957 and 1988 in
B.AK. Loopline, Eastern Railway
separately;

{b) whether 1t 13 a fact that Dhatn-
gram and Behula Stations have got
raised platforms, recently constructed;

(c) the reasons for not constructing
raised platforms 3t Samwudragarh ond
Dumurdaha Stations; and

(d) whether 1t 1s a fact that several
representations have been received
from the public for constructing ras-
ed platforms at Dumurdaha station®

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) A state-
ment giving the required information
s placed on the Tablc {See Appen-
dix I, annexure No. 31]

(b) Dhatrigram has two platforms
one of which 1s 'hugh level’ and the
other ‘rail level’ Behula has got no
raised platform

{c) Raiseqg platforms at Samud.a-
garh and Dumurdaha have not been
constructed so far, due to the various
items of passenger amenities being
taken in hand having regard to the
funds available and the relative
priorities recommended by the Subur-

ban Railway Users' Consultative
Committee.
(d) No Only one representation

has been received

Use of Pre-stressed Coacrete ia
Balldings

103. Shri Aunsar Harvani: Will the
Minister of Rallways be pleased 11c
state.

(a) whether the Railways have
decided to introduce pre-stressed con-
crete for some of its bulldings; and
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(b) whether the pre-stressed con-
crete poles have been found suitable
for Caleutta L Railway electrification
schenme*

The Deputy Minlster of Rallways
(Shri 8. V. Ramaswamy): (a) No Sir

(b) Pre-stressed concrete poles for
the Overhead structures have been
used experimentally on the Sheora-
phuli-Tarakeswar Branch of the Cal-
cutta Electrification It 18 too early
to say if they are suitable The pro-
posal to try pre-stressed conerew poles
for Main Line Electrification i1s under
examination

Preservation of Agricultural Produce
in Orissa

184 Bhri Panigrabi Will the Minis
ter of Commanity Development and
Co-operation be pleased to state

(a) whether the Government of
India have given any grant in the
Orissa Government in  1957-58 and
1958-59 so far for prevervation of
agncultural produce

(b) if so, the amount ~anctioned for
the purpose, and

(¢) whether the State Government
had submitted any scheme for pre-
servation of agricultuial produce

The Munister for Commupity Deve-
lepment and Co-operation (Shri 8, K
Dey): (a) to (c) There i1s no spec.fic
scheme for preservation of agricul-
tural produce as such The Second
Five Year Plan however pruvides for
assistance w agricultural credit co-
operative societies, and to co-opera-
tive marketing societies for under-
taking construction of godowns lhe
Government of Orissa 13 also i1mple-
mentang this  programme The
National Co-operative Deveclopment
and Warehousing Board sanctioned
dunng 1957-38 a grant of Rs 1,15,000
to the Government of Orissa for giv-
ing this assustance to Co-operative
Societies. Duning the year 1958-59
the Board has accorded technical ap-
proval to a mumilar programme in-
volving a grant of Ra 35,000 The

final payment (sanction) for the grant
during 1058-59 will issue on the basis
of the actual expenditure incurred

T B SBurvey

108, Shri L Achaw Singh: Will the
Minster of Health be pleased to refer
to the reply given to Starred Ques-
tion No 479 on the 25th August 1858
angd state

{a) whether the report of .he sam-~
ple survey of tuberculosis mtated
by the Indian Couneil of Medical
Research has been submutted, and

(b} if so, what is the incidence of
the disease 1n India and the main
featurss of the report?

The Minister of Health (Sbn
Karmarkar) (a) and (b) The report
has not yet been submutted by the
Indian Council of Medical Reseaich

Medical Council of India

107 Shri L. Achaw Singh. Wil the
Minustrr of Health be pleased to
refer to the reply given to Starred
Question No 442 on the 1st Decem-
ber 1958 and state

1a) whether the Medical Council of
India has informed the Union Govern-
ment that there should be only one
system of medicine in  the country
vz the modern system as prescribed
by the Council, and

(b) if 50, whether Governmer! has
approved of the recommendations cf
the Councii?

The Minister of Health (Shri Kar-
markar): (a) Yes

(b) The Government of India are
interested in the development of both
modern and indigenous systems of
medicine

Roads Coastructions Schemes for
Punjab

108 Shri Ram Krishan, Will the

(a) whether Government have re-
ceived g scheme from Punjab for
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roads to be constructed during 1989-
60 under the Central Road Fund
Scheme; and

(b) if so, whether the scheme has
been approved?

The Minister of State in the Minis-
try of Transport and Commuanications
{SBhri Raj Bahadur): (a) Yes.

(b) The State Government's pro-
posals are under consideration and
expected to be finalised shortly.

Rabi Growing Land

108. Dr. Ram Subhag Singh: Wil
the Minister of Food and Agriculture
be pleased to state the acreage of Rabi
growing land which could not be
sown in the Union Territory of Delhi
due to waterlogging during .ast sow-
ing season?

The Minister of Food and Agrieunl-
ture (Shri A. P. Jain): The acreage of
Rabi growing land which could not be
sown in the Union Territory of Delhi
due to waterlogging during the last
sowing season is reported to be 8077
acres.

" Paediatric Training Centres

110, Shri E. Madhusadan Rao: Wili
the Minister of Health be pleased tco
state whether the Government of
India i¢ considering any proposal to
set up the remaining two paediatric
Training Centres—out of the five en-
visaged in the Second Five Year
Plan—in the country?

The Minister of Health (Shri
(Karmarkar): The Government of
India have received a proposal from
the Government of Uttar Pradesh for
the establishment of a Paediatric
Training Centre at the Sarojini Naidu
Medical College. Agra.

.

Wild Life

yu1, [ Shrl Rajendra Singh:
"\ Shri Mohan Swarup:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is o fact that Union
Minister for while ad-

wild life was threstened with extinc-
tion;

(b) what steps have so far been
taken in different States by the State
Governments concerned and  the
Union Government to prevent the ex-
tinction of wild life; and

{c) what steps are proposed to be
taken shortly?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) Yes. He
said that certain wild life species were
facing extinction.

{b) and (¢). The following are ihe
steps already taken or proposed to
be taken for saving the wild life
from excessive destruction and also
for protection of the rare species from
extinction.

STEPS TAKEN OR FROPOSED TO BE TAKEN
pY CENTRAL GOVERNMENT

(1) An Indian Board for Wild
Life was set up in 1832 to advise
the Central and the State Govern-
ments on matters periaining to
wild life conservation. Various
non-official interests and indivi-
duals are represented on the
Board.

(2) A Wild Life Week is cele.
brated annually during the ist
week of October with a view to
enthuse the public in the cause
of wild life conservation. During
this week wvarious publicity mem-
sures including distribution of
posters, showing of cinema slides
etc. and holding of meeting and
taking out processions, are taken
in all parts of the country. The
assistance of A.LR. authorities as
well as the press is also sought
for publicity in the cause of wild
life protection.

(3) The Central Government has
made » provision of Rs. 138 lakhs
during the 2nd Five Year Plan
for giving financial assistapce to
State Governments for thair wild
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Life conservation as well as pro-
tection schemes

(4¢) With a view to providing
an indirect check on the destruc-
tion of wild life the Central Gov-
ernment has put some restrictions
on the export of certain wild life
species which are considered to be
Very rare

(6) The Incduan Board for Wild
Lafe makes recommendations from
iime to tuime to0 various  Stale
Governmenty for the protection of
certain wild lfe species which
the Board {feels are becoming
rare To name a few specles
which have been recently given
wratactaan, an the tetommendatuan
of the Board are the lon, the
rhino, great Indian bustard, che
etah, white winged wood duck
pink headed duck and crocodile

STEPY TAKEN OR PROPOSED TO BE TAKEM

BY STATE GOVERNMEINTS

(1) Practically all the State
Governments in the country have
et up State Wild Life Boards
with a number of non-officials a-
itheir members to advise them on
matters pertaining to wild hife
consen ation

{2) A number of National Park
and sanctuaries have been set up
by various State Governments In
their territories The present num
ber of National Parks in the
country 15 56 and that of wild hfc
<anctuaries over 73

(3) State Governments also
declare wild life species which
become rare in local forests, as

protected species from time 1)
time

(4) A tew State Governm nis
hdve taken measures to conduci
wild life census of certain raie
species with a view to trking steps
for their protection

(5) Practically in all the States
gameshooting 1s regulated through
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shooting licences with a view to
aveld excessive shooting

(6) The BState Governments
have generally taken measures to
aveld mis-use of crop protection
guns by locking the guns during
nof-~crop seasons and by encourag-
ing the use of bamboo rockets in
place of guns

(7) Local publicity measures are
taken during the annual Wild Life
week Celebration by issuing pos
ters pamphlets, etc

(8) Vanous State Governments
have schemes tor setting up zoos
ard zoological parks which serve
we v W wid e turoarve
t,on

(9) Steps are being taken by
vanous States for creation of
watural History Societies, Zoolo-
gical Societies, Nature Study Clubs
etc by the public, especially in
educational institutions Setting
up of such orgamsations goes a
|]ong way in rousing public inte-
rést 1n the cause of wild life pre
ervation

(10) On the recommendations of
the Indian Board for Wild Late
o number of State Governments
pave taken steps for tightening
heir wild hife protection laws with
4 view to check poachung and

legal shooting Some State Gov
ments like Madras and UP have
«et up anti-poaching squads which
move hundreds of miles in a day
10 stop the activities of poachers
snd to catch them by surprise

Pahleza and Mahendra Ghats

112 Shm Rajendra Singh Will the
apnster of Rallwavs be pleased ‘o
<tote

(ay Whether 1t 1» a fact that ghat
to ghat booking at Pahleza Ghat and
Mphendra Ghat m North-Eastern Rail
wé' 1s not permiseible
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(b) Whether passengers are charg-
ed penalty fees for crossing the ghat
straightway; and

(c) If so, the reasons therefor?

The Deputy Minister of Raflwavys
(Shri Shahnawar Khan): (a) Yes

(b) and (¢) There are separalc
ferry services lLicensed by the State
Government exclusively to cater to
the passengers moving from one ghat
1o the other The Railway ferry 1«
not authorised to carry passengers
when they travel only from one ghat
to the other and when no part of
their journey 1s over the railway In
such circumstances, passengers detedl
ed over the ferry, travelling from one
ghat to the other are treated as travil
ing without tickets and fares  and
excess charges are collected from ther:
accordingly

Timber for Railways

113 Dr. Samantstnhar. Wil the
Mumnuster of Railways be pleased to 1\
on the Table a statement showing

(a) the annual requrement o
timber for Indian Railways

{b) the wvalue of timbe: imported
durning 1958,

(¢) the quantity of tumber imported
price paid per cubic foot for different
varieties of tumber, foreign exchange
involved and freight pawd for import
ed timber (country-wise) during the
above penod; and

(d) the price paid for each cubic
foot of different kinds of Indian
timber during the same period”

The Deputy Minister of Rallways
(8hrl Bhahmawae Khan): A statement
is placed on the Table [See Appen-
dix 1, annexure No 32
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Fiking Hardours

114. Shri Subbiah Ambalam: Wil
the Mumister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No 815 on the
lst December, 1958 and state.

(a) whether the Harbour Experts
appointed to conduct survey of im
portant centres for developing fishing
harbours have since submutted their
report,

(b) 1if so, whether a copy of the same
will be laid on the Table; and

(c) the names of the centies in
Madras Stale visited by them®

The Minister of Food and Agricul-
ture (Bhri A. P. Jain): (a) Not yel

tb) Does not anse

t¢) The principal centres visited by
the Experts 1n Madras State are
Colachel, Leepuram, Tuticorin, Pam-
ban Nagapatunam, Cuddalore ard
‘Madras

‘Trucorln Port

115 Shri Sabbiah Ambalam Wil
the Minister of Transport and Com-
munications be pleased to siate;

ta) whether the repoit of LT
Irafhic Survey of the Tuticormy Pmt
has sinte been recelved,

(by 1t so, the mam features and
recommi ndations  andl

(¢) whether . cupy ol the i(lp{)ll
will be laid o the tablo?

The Minister of State in the Mink-
try of Transport and Communications
(Shri Raj Bahadar): (a) Yes, the re
poit was rewived o0 the Mmmstry
onlv on the 6th Fibiuary 1959

(by The report 15 unde: examina-
fion

(¢c) This 15 @ report made confi-
dentially to the State Government
about a Minor Port which falls with-
in legislative powers of the State The
Madras Government have not yet for-
mulated their conclusions on the
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report. It is therefore considered
premature to lay the report on the
Table of the House The question of
placing it before the House will be
considered in due course,

Claims

116. Shri Anirudha Sinha: Will the
Minster of Railways be pleased to
state:

(n) the number of cases for clainis
1eceived involving compensation for
goods or parcels lost, damaged, de-
rayed and carried over by the North-
Eastern Railway Administration
during the year 1958 and the amount
of compensation mnvolved,

tb) the number of cases settled out
uf Courts and also the number of
cases pending seltlements mm Courls
at the end of the year 1858 and

(t; the amount of compensation
paid dunng the <ame ponod for goods
lost damaged o diulayed in transit’

The Deputy Minister of Railwaye
(Shri 8. V, Ramaswamy): (a) On ac-
count of o & uf or dumape etc to good<
or parcels booked to stations on the
North Eastern Raflway during th
vear 1958, 38,878 claims for compenta-
ion were preferred

Tht amount claimed was dbout
K< 178'2 lakhs exclusive of the cases
n which claims were preferred with-

ut =pecifying any amount

Statistics of claums ansing out of
«onsignments booked from the sta-
tions on the North-Eastern Railway to
»tations on other Railways are not
‘naintained nor is it possible to collect
«uch statistics now without spending
undue time and labour

tb) During the vear 1958, 1748 case+
i which swit. were filed by the
claimants against the N.E. Railway, 1n
courts lying within their jurisdiction
were compromised and settled out of
courts and 2823 suits were pending m
Courts at the end of 1988

(v) Rs 316 lakhs approximately
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Raral Credit

117. Bhri Ajit Bingh Sarhadi: Wil
the Minister of Community Develop-
ment and Cooperation be pleased (o
state.

(2) whether the drafting of the
districts and general reports relating
to the first follow-up survey of rural
credit has been completed m Pun-
jab, and

(b) if not, by what time it would
he completed”’

The Minister of Community Deve-
lopment and Cooperstion (Shri §. K.
Dey): (a) No

1b) The general report is expected
10 be completed in about four mor‘hs
and the district reports, two months
thereafie!

Rural Water Supply Scheme in
Punjab

115, J Shri Ajit Singh Sarhadi:
" Shri D. C. Sharma:

Will  the Minister of Health be
pleased to state how far the amounts
allotted to the Punjab Government
for 1mp ement'ng the rural water sup-
ply scheme during Second Five Yeur
Plan have been utilised so far”

The Minister of Health (Shri Kar-
markar): During 1857-58 a sum «of
Rs 50 lakhs was paid to the State
Government For the current financial
vear a sum of Rs. 22 0 lakhs has been
allocated, out of which 165 lakhs
would have been paid to the State
(Government on monthly basis as ways
and means advances The final sanc-
tions will be issued in February—
March of this year During the Second
Five Year Plan period the Govern-
ment of Punjab have spent Rs 2645
lakhs upto 81.10.58 on thei: rural
water supply schemes.
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FETA 3171 3N & Awgare faeron
mymeE ® g tfeaw
W TI9q ATETA 44T WG GYET &
qvEqT qITHE 2 EA % fE@n W o

TR @ 1§

FETq TTAAT & CEH FATFC, HAT HT4-
w & fad  fed Fffr s &
T @7 A9y TS AT W Wiy
saeqT ¥ g A1 AuwAr 30
wreeq gfceg ag sy wve @ fs o
weqt & W 1 W 6§ A T fAg
wuTe e arda | gy qaferg g WY v
it § f A ow wdfy grem &
T Fnry W waEffr s & sy
T EW aeen % Afefem v R
ferit o fawpa w6 saTeeq FaT G
Aqrv it o

AR wwr o

¥ A 9wy grarg &
gfaust £ @ €7 greweE @
megE w gu fnfn st § fe ot
TR § O ¥ wfw fed ad o
ax ofme oz @ faerfar woh & e
vy v gaegesifan faden
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oY wfgwe ¥ o sqweqr ST awr o
3t ¥ fadt fafre  soTew oy ¥

TETE Weqr o

#w arew  ofeg fawfor
w7t R 6 wrem wowre & wige o
fufienr faor qeroit & enfor v
F gemy ®t & TS wrerQ,
favafauray aar fefeer T &
wfafafe sweAt & o godawd faar
vy w79 & AR ofrefya & fear
T

RN e 38

i @ qfag o Afves
wifal ¥ qurr & orEwwn &
e w77 gu ap fafer st 2
f& ¥ e ey dfeey w1,
%, frafroma sEm s@w g
AT T GAE F WA GRA 2 &7
AT, TR, quErAy Aty &
qgur ¥ fRr ar &

TeTe Weal e

wn ame qfeey fafeer ox
A @ yEnTaTATY, -t
IR, ot aar wifes
fufemm ¥ #1 Ffae awr Jofae
TR WY wrwEwar w1 @ s ¥
At femfon w3t § Fe o s o
Toerd, ww fufeer ofredt ot
fafeer EifedeY & oo aaes
fawre wwe w77 & foed wfcefr oy
foor widt

Lady Travelling Ticket Examiners
120. Shri Aurobindo Ghosal: Wil
the Minister of Rallways be pleased
to state:

(a) whether there are any Iady
announcers and lady Travelling Ticket
Examiners Grade I at Howrzh Station;
and

{(b) if so, their number?

The Depuly Minister of Railways
(Shri Shahnawax Khan): (a) There
are lady announcers at Howrah Station
but there is no lady Travelling Ticket
Examiner of Grade ! there

(b) The number of lady announcers
1a gix

fsrrar s & qu & qTITT W ferew

oft @w ¥

tRe. st ®o Wo wwww :

qT Twvesw WA qg «AQTH W FAT
wi fe

(%) o 1exc ¥ fgamaw w¥w
% faam Zw &1 qrIee W7 ferfer
Yar=Y ® avey mar, Wi

(= ) Fererrer ¥ Ferdt o ey woeTa
ot ¢

arey gt (fy  wveeer)
() YT (&) gAY Oy & W F R
W qar AW MUK AX Qv
arredt |

Delhi-Kathgodam Rail Link

122, Shri J. B. S. Bist: Will the
Minister of Rallways be pleased to
state

{a) whether any preliminary survey
has been ordered or is proposed on
the broad-gauge rzil link between
Delhi and Rathgodam via Rampur and
Rudrapur,

(b) if so, the progress thereaf, and

(¢) whether Government propose to
iheclude the project in the Third Five
Year Plan in order to develop the
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Term1 arex and the of the
Nainital and Almora Districts adjoin-
ang the Indo-Tibetan borders*

The Deputy Minister of Rallways
(S8hri 8 V Ramaswamy): (a) and (b)
Delh: and Rampur 18 already connect-
ed with a BG line Survey for a
BG hne from Rampur to Haldwam
has since been completed and the
Survey Report 1s awaited

(c) It 1s too early to say anything
at this stage

Price of Sugarcane

123. Shri Jadhav: Will the Minste:
of Food and Agriculture be pleased to
state

(a) what 15 the mimimum price of
sugar cane for the 1958-59 season in
Bombay State,

(b) what are the terms of payment
of the munimum price and what were
the saume last season and

(c) whether 1t 15 a fact that the
Ravalgaon Sugar Factory in Bombay
State makes the payment by Orde:
Cheques which results m wncon-
venience to the sugarcane supplywng
agricultunists?

The Minister of Food and Agricul-
ture (Shri A P Jain). (a) The mun
mum price 13 Rs 144 per maund for
delivery at the gate of the factory and
Rs. 131 per maund for delivery at
rail centres

{b) The terms of payment fixed bv
the Government of Bombay for the
Jast season were 25 per cent of the
price should be paid within 15 days of
delivery and the balance of 75 pe:
cent within one month or at the most
within 6 weeks This year 50 per cent
of the price 18 required to be pad
within 15 days of dehvery and the
balance of 50 per cent within one
month or 8 weeks at the outside

(¢) It 13 understood that the factorv
makes payment by Order Cheques to
ensure payment to the right parties,
as very often the supplier himself does
mot turn up for payment
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Sholapur Asredrome

124. Shri Sooavame: Will the Munis-
ter of Transport and Cemmaniecations
be pleased to refer to reply given to
Unstarred Question No. 1857 on the
11th September, 1937 and state-

(a) whether any improvement in
Sholapur aerodrome is under con-
sideration at present to lmk 1t up
with Bombay-Hyderabad and Bom-
bay-Madras air routes,

{b) if so, when the impiovements
are to be taken up, and

(¢) if not the reasons therefor®

The Deputy Minister of Civil Avia-
tion (Shri Ahmed Mohiuddin): (a) to
(¢c) The aerodrome 13 being used at
present by Pilot trainees for cross
country flights and <erves as an emer-
gency landing ground It 1s quite
adequate for these purposes in 1ts
present condition As there 1s no pro-
posal at present to introduce an aur
service through Sholapur, no further
improvements to this aerodrome are
conuidered necessary

Family Planning
125 Shri Goray. Will the Minister
of Health be pleased to state

(a) the number of Family Plamning
Centres that are being conducted in
the country

(1) by Government,
(1) by Local Bodies,
(11} by Private Institutions
(b) what 13 the amount sanctionsd

by Government for these Centres
(State-wise)

(c) the total number of persons
operated upon during the last year for

(1)Vasectomy

(u) Sterilization, and

(m) the number of women treated
for contraception; and

(d) what steps Government propose
to take to increase and popularise
family plannung in the remaimng
period of the Second Five Year Plan®
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The Minisler of Health (Shri
Karomarkar): (a) (i) 673

(2i) 47
(hi) 104

(b) A statement 1s placed on the
Table [See Appendix I, annexure
No 33)

(e)* (1) 4,923

(u) 7,423

(ui) 67,4684

(d) The following steps are propos
ed to be taken by Government —

(1) to integrate as early as possi-
ble family planning service
with medical and health
services of the country

(1) to provide training centres for
famuly planning 1n medical
teaching  institutions and
Schools of Social Sciences

{m) to appoint Family Planning
Education Leaders

(w) to start family planning train
ing touring teams and orien
tation camps, and

(v) to make all-out efforts to be
self-sufficient in the matter of
Supply of contraceptives by
producing all kinds of contra
ceptives tn the country

‘Figures relate to those reported
from States of Andhra Assam Bom-
bay, Kerala, Madhya Praaesn, Madras,
Mysore, Punjab, Rajasthan, West
Bengal and Himachal Pradesh and are
considered under-estimates Informa-
tion from other States has not been
peceived

Amistynty in Railway Board

126. Shrimati Parvathi Krishnan
Will the Minister of Eallways be
pleased to refer to the reply given to
Unstarred Question No 1976 on the
17th December, 1858 and state

(a) whether the question of revision
of seniority in the Assistants cadre 1n
mnurdhummm-
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(b) if not, how long i1t will take”

The Deputy Minister of
(Bhri 8. V. Ramaswamy). (a) Not
yet

(b) Efforts are being made to dis-
pose of 1t as early as possible

Pharmaceutical Councll for Tripura

127. Shri Dasaratha Deb: Will the
Miruster of Health be plessed to state

(a) whether any Pharmaceutical
Council has been set up for the Union
Terntory of Tripura to provide com-
Poundershup licence to the unregistered
compounders serving m various dis-
pensaries run by the Trnpura Adminis.
tration, and

(b) if not what steps are being
taken to provide pharmaceutical
licence to the experienced compoun-
ders of Tripura®

The Minister of Health (Shri
Karmarkar) (a) No, but necessary
steps have been made by Tripura
Admmistration with the Government
of West Bengal for the West Bengal
Pharmacy Council serving the needs of
Tripura

(b) In view of the repiy against (a)
this does not arise

Road Transport Reorganisstion
Committee

128. Shri Dasaratha Deb: Will the
Minster of Transpart and Cemmani-
cations be pleased to state

(a) whether the Road Transport Re-
orgausation Sub-Commuttee of the
Central Government visited Tripura
at the end of the year 1958

(b) whethe: different public organ:-
sauons represented to them for re-
organisation of the State Transport
Authority in Tripura, and

(c) if so, what are the recommen
dations of the Sub-Committee in thie
matter?

The Minister of State m the Minis-
try of Transport and Commanications
(8hri Raj Babadar): (a)
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Sub-Committee vinted Tnpura
Oclober 1958

(b) Yes

(¢) The report of the mam Com-
mittee, which will cover the recom-
mendations of the Sub-Committee, 18
expected by March, 1959

Class IV Railway Employees

129 Shri Daljit Singh: Wil the
Minister of Rallways be pleased to
state

(a) the total numbe: of Class IV
employees appointed by the Northern
Railway in the vear 1958-58 so fai,
and

(b) the number of employees among
them belonging to Scheduled Castes
and Scheduled Tribes®

The Deputy Minister of Railways
(S8hrn Shahnawar Khan) (a) 5,670

(b} Scheduled Castes 1,729

{There 1s no reservation for Sche
duled Tribes or the Northern Rail
way )

Purulia-Muri Railway

130 Shri Halder Will the Minis‘er
of Railways be pleased to state

(a) whether Government have
decided to abolish Purulia-Muni Rail
way and shift Purualia loco-carnage
shed to Ranchi

(b) whether Government at the out-
<et planned to change the metre gauge
lines into broad gauge of this area and
establish a Central factory at Purula
and

(e) if sn the 1easons for1 the change
of decision”

The Deputy Minister of Railways
(8hmx 8. V. Ramaswamy) (a) The loco
shed at Puruha 15 being shifted to
Ranchi as the Ranchi-Lohardaga Sec-
tion of the Narrow Gauge 1s not like-
ly to be replaced for a long tume to
come 1n the same way as the remain-
g section of the exuting Narrow
Geuge 18 being replaced by the
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Chandrapura-Muri-Raneha Broad

Gauge now under coastruction
(b) No Bir
{¢) Does not arse

Trains between Gadag and Guniakal
Stations

131 JShri Apadi:
\ Shri Siddananjappa:
Will the Minuster of Rallways be
pleased to state,

(a) whether a public agitation has
been going on since last ten years to
reduce the gap of fourteen hours dur-
ing which no trains are run between
Gadag and Guntakal on Southern
Railway in either directions and

(b) 1f so what has been
taken”

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) Repre-
wentations have been received from
time to time for the introduction of
an additional train each way between
Gadag and Guntakal or between
Gadag and Dronachallam, the train
trom Guntakal leaving at about 700
hours and reaching Gadag at about
13 00 and in the reverse direction
leaving Gadag at about 1400 hour
and reaching Guntakal at about 20 00
hours

action

(b) Owing to the movement of are
traffic from the Bellary-Hospet area to
Madras, Bombay, Cuddalore and othet
ports, no spare line capacity is at pre
went available, particularly between
Guntakal and Hospet, for runmng an
additional pessenger train on the
Gadag-Guntakal section apart from
the fact that the requsite resources by
way of coaching stock and power are
also not avallable Action 13 beung
taken to provide additional facilities
for increasing the capacity for meve-
ment of cxport ore for which there i»
immediate demand In the ecircum-
stances, prospects for introducing any
additional passenger traing on the
Gadag-Guntakal section, in the near
future, are Dot bright



" Written Answers MAGHA 22, 1880 (BAKA) Written Answers 404

Remodelling of Btations
JShei Apadi: ,
- 1% 4 Shri Siddananjsppa:
Will the Minister of Rallways be
pleased to state
(a) whether any amount has been
allotted for the remodelllng of the

Gadag and Hubly Junction stations on
Southern Railway, and

(b) 1if so, the nature of the improve
ment proposed to be effected”

The Deputy Minister of Railways
{8bri Shahnawas Khan) (a) Yes, Sir

Gadag"

(1) For improvement to  station
bulding~—Rs 9,769

{u) For improvement to the vard
—Rs 6,47,000

Hubh

(1) For improvements to
building—Rs 56 219

(1) For itmprovement to the vard
—Rs 382400

(b) Gadag

1 Extension to passenger platform
(completed)

2 Raising the roof of the uppe
class watting room (com
pleted)

3 Provision of bathing cubieles on
pl~tform

4 Yard remodelling (25 per cent
completed)

Hubh

1 Provision of urinals on plat-
form

2 Provision of flourescent tube
hghts on platform

3 Construction of retiring rooms

4 Poultry room and urinal:t and
water closets

8 Improvements to upper class
walting room.

8 Yard remodelling (completed)
320 LSD—$

station

Ayurvedic Medicine

123, Shri Vajpayee: Will the Mimas-
ter of Health be pleased to state

(a) whether the Committee appomnt-
¢d to evaluate the present status of
Ayurvedic medicine has since submt-

ted it, report,

{b) :f so the nature of recommenda-
tiont made therein, and

(¢) the decisions taken thereon?

The Minister of Health (Shri Kar-
markar) (a) Yes

(b) The Report 1s being printed A
statement containing the recommenda-
tions made by the Committee 1s, how-
ever, laid on the Table of the Lok
Sabha [See Appendix I, annexure
No 34]

(¢) The report 1s under exammation

Agricultaral Co-operatives

1°4 Pandit J P JYyotishi Will the
" u‘er of Commumity Development
1 ! Cooperation be pleased to state

{a the number of agricaltural co-
operat ves e tablished in the different
“ t o far

} the numnber of people or families
ng 11der these co-operatives,

c1 the arca of land under co-opera-
«u! ivation, and

d) the help rendered by Govern-
*1 1t to .he e co-operatives and the
dmaunt spent on the same”

The Muister for Community Deve-
lopment and Cooperation (Shri K
Dey) (a) A satement s placed on
the Table [See Appendix I annexure
No 35]

(b} Information about thic 1s not
avil'abe at prescnt  The State Gov-
ernments have been asked for it and
when received it will be placed on the
Table of the House

(c) The area of land under coopera-
tive cultavation on 31st Decomber, 1958
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was 1,80,671 acres. The State Gov-
ernments have been asked for up-to-
date information which when received
will be placed on the Table of the
House

(d) The State Governments provide
assistance for development of Co-
operative Farming Societies in various
forms such as loans and subsidies,
grant of Goverrment waste lands, con-
cession 1n land revenue, technical
guidance, etc. The Central Govern-
ment during the four years 1954-55 to
1958-59 have made grants to the extent
of Rs. 3-32 lakhs to State Governments
for this work

CORRECTION OF ANSWER TO
UNSTARRED QUESTION

The Deputy Minister of Rallways
(Shri Shahnawax Khan): Sir, I beg to
lay on the Table a statement correct-
ing the reply to Unstarred Question
No. 91 asked by Shri D N Tiwary on
18th November, 1958. [See Appendix
1, annexure No 36)

12 hrs.
PAPERS LAID ON THE TABLE

AMENDMENTS TO PREVENTION oF Foop
ADULTERATION RuLes

The Minister of Health (Shri Ear-
markar): Sir, I beg to lay on the
Table, under sub-section (2) of Sec-
tion 23 of the Prevention of Food
Adulteration Act, 1954, a copy of
Notification No. GSR 1211, dated
the 20th December, 1958, making cer-
tain further amendments to the Pre-
vention of Food Adulteration Rules,
1935. [Placed m Library See No. LT-
1188/59.]

AMENDMENT 10 MoTOR VEHICLES RULES
rorR ManTPUR

The Minister of State in the Minis-
try of Transport and Communications
(Bhri Raj Bahadar): Sir, T beg to re-
lay on the Table, under sub-gection
(3) of Section 133 of the Motor Vehi-
cles Act, 1930, a copy of Notification
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Matter of wurgent
Public Importance

No. B-TP/[24/56/57-8, dated the 26th _
November, 1958 making certain
amendment to the Motor Vehicles
Rules for Manipur, 1951, published ir
the Manipur Gazette. [Placed in Lib-
rary, See No. LT-1187/50).

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FORTH REPORT

Sardar Hukam Singh (Bhatinda):
Sir, I beg to present the Thirty-fourth
Report of the Committee on Private
Members’ Bills and Resolutions.

12-02 hrs.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

STRIKE BY SUGARCANE. GROWERS OF

Urrar PrADESH

Shri Naoshir Bharucha (East Khan-
desh)* 8ir, under Rule 197, 1 beg to
call the attention of the Minister of
Food and Agriculture to the following
matter of urgent public important and
I request that he may make a state-
ment thercon

"“The strike by sugarcane growers
in Uttar Pradesh as a result of re-
fusal by Government to increase the
price of sugarcane”

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The recent
cane growers' strike in Uttar Pra-
desh started on the 5th February. OQut
of 66 mills working at the time, 5
mills had to stop work and 18 other
mills were partially affected. By 7th
or Bth of February, however, all the
mlls except the one at Bulandshahr
resumed practically normal working.
I am glad that the strike (An Hom.
Member: Glad!) which was ill-advised
has flzzled out.
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Committee

I would invite attention of the
House to what I said during the
debate on the 18th of December 1058
explaining the reasons why the price
of sugarcane cannot be raised The
House by a clear vote accepted the
view of the Government

Some Hon, Members roze—

Bhri 8. M. Banerjee (Kanpur). The
hon Minister smd that he was glad
that the stnke has fizzled out

Mr. Speaker: It 1s his view

Shri Braj Raj Singh (Ferozabad)
The Minister 15 acting as an agent
of the strike breakers when he says
he 1¢ gad

Mr. Speaker: No aspersions need
be made

The calling attention notice has
been answered The hon Members
may take 1t for what 1t 13 worth

12-04 hrs,
BUSINESS ADVISORY COMMITTEE

‘THIRTY-FOURTH REPORT

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha)*
Sir, I beg to move—

‘That this House agrees with
the Thirty-fourth Report of the
Business Advisory Committee pre-
sented to the House on the 10th
February, 1958 "

Mr. Speaker: The gquestion 1s
“That this House agrees

Shri Braj Ra) Singh (Firozabad)
May I say a word, Sir* The time
allotted for item No 4 1s 3 hours It
i3 a very mportant measure
Although it 1= gomng to a Joint Com-
mittee, even then, the Jomnt Commut-
tee might be benefited bv the
views expressed by the hon Mem-
bers here So, I suggest that

(Amendment) Bill

Mr Speaker: What 15 the number
of the item?

Shrl Braj Raj Singh. Item No 4,
the Arms Bull

Mr. Speaker: What is the sugges-
tion?

Shri Braj Raj Singh: My sugges-
tion 1s that a full day may be allot-
ted

Shri Satya Narayan Binha: It 15 to
be referred to a Joint Committee

Mr. Speaker. When the decision
was taken, I think the hon Mem-
ber was there The matter has to
be referred to a Joint Committes of
both Houses

Shri Braj Raj Singh: That 13 why
1 submitted that the Jommt Com-
mittee might be benefilted by the
views expressed here

Mr. Speaker The Speaker has
always got the right to increase the
time by one hour All that the hon
Member wants will be satisfled it
there 1s sufficient interest evinced m
the House and when there i1s greater
demand by hon Members to speak I
am putting this to the wvote of the
house

The question 1s

“That this House agrees with the
Thirty-fourth Report of the Buys:-
ness Advisory Commitiee presented
to the House on the 10th February,
1959 "

The motion was adopted

12-05 hrs,

DELHI PANCHAYAT RAJ
(AMENDMENT) BILL

The Minister of Home Affairs (Shri
G. B, Pant): Sir, I move—

“That the Bill further to amend
the Delhi Panchayat Ra) Act, 1954,
be tsken into conmderation™
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[Shn G B. Pant]

I had the privilege of moving the
Land Reforms (Amendment) Bill
which was passed by the House
yesterday These two Bulls, in reality,
form part of the one integrated sys-
tem This Bill 18 a >mall one, smaller
than the Bill which was considered
by the House yesterday Several of
the remarks that I then made would
be equally relevant to this also But,
I would not like to take the time of
the House just to reiterate what I
then saxd

The Panchayat Raj Act provides
for the admunistration of the rural
&ffieery or Se orilager and a1 dhe
circles to a large extent by the Gaon
Sabhas elected by the Gaon Pancha~
yats and the Circle Panchayats Une
fortunately, there was a conflict bet-
ween the provisions of the Delhi
Land Reforms Act and the Dell
Panchayat Raj Act regarding the
composition of these bodies which
came 1n the way of efficient imple-
mentation of the Panchayat Ra) Act
That conflict 1s now being removed

The Gaon Sabha 15 to consist of the
persons who are qualified to vote for
the Member of Parhlament from their
constituency The Land Reforms Act
had a different provision It did not
quite tally with this and a change
has now been made 1n order to bring
it in conformuty with that provision,
which will now, according to this
Bill, be incorporated in 1t So, the
hurdle that had to be crossed in
order to implement and give concrete
shape to the provisions of the Pan-
chayat Raj Act will now be crossed,
and Panchayats will be formed ac
cordmgly That 1s one of the princi-
pal features of this Bill and, to that,
there cannot possibly be any objec-
tion

Then, under the Panchayat Raj Act
as it stands today, the Panchayats
were competent to deal with ciwvil
and revenue cases within the hmts

bed fo that purpose But
they had no j wisdiction over crimanal

(Amendment) Bil 430

cases It is now bemng proposed in
this Bill that the Panchayat: Adalgt
should also have the authority to
dispose of criminal cases Involving
minor offences under the Indian Penal
Code, the Cattle Trespass Act and
also, I think, one or two other
minor Act such as, perhaps, the
Gambling Act Besides, the Chief
Commussioner may confer further
powers on such Panchayats or Pan-
chayatt Ada'ats as may be qualified
to excrcise this enlarged jurisdiction
and also try cases under other laws
which do not involve a sentence of
more than Rs 100 as fine That is
one pof the mamn provisions made Ip
this amending Bill

The Gaon Sabhas will  wvirtually
consist of all the adult members who
hwv~ the tpht of vote in a parlia-
mentiry constituency and that for all
practical purposes includes almost all
the adult persons living in the village
Then there will also be a Circle
Panchayat The Gaon Panchayat
will be 1 small one and the Circle
Pinchavat too will not be a big one
It wll, unier thc existing Act con-

st of representatives elected by the
Gaon Sabhas included in the circle
A Circle Panchayat according to the
Act 15 10 be elected by eight Gaon
Sabhit bv the adults hving in the
villages These Gaon Sabhas elect
the Cirele Pinchayat and from among
the ¢ mumbers of the Circle Pan-
chayat the Panchayat Adalats are to
be formcd So, due care has been
paid to see that the Panchayats are
so con 'ituted that they can be fully
trusted to deal with the cases of the
nature that have been entrusted to
them

In order that there may not be
much rig dity, the Chief Commissioner
1s being au horised to vary the num-
bir of willages that should form the
Circle Panchayat So, wherever,
owing to special conditions such as
populition bemg small or the area
being too large, it becomes necessary
to make any change The villages com-
prising need not necessarilv be eight
in number They can be adjusted in
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the Light of the local conditions It
is necessary that these Panchayats,
which have been given the power to
deal with cvil and revenue matters
be also authorised to dispose of petty
cases coming within the defluition of
eriminal law They are not very
seriou. oncs—at leait those which
will come within the junsdiction of
these panchayats And perhaps the
18sues involved and the interests
affected in a number of caivil and
Tevenue cases may be of greater
significance and importance than
those which may have to be tackled
in the cases which are now bemng
brought within the junsdiction of the
Adalat Panchayats We want these
local bodies in the rural areas to have
moie¢ wmd' more power to aval' wid)
their affurs and cases which nvolve
considerable expendituie when  they
gu to th court There are prolonged
hearings, 1 think, .omctimes over very
p.tty matters and the simple way m
which th: e things can be dealt with
by the ruwal folk themselves would
be preferable to the elaborate techni-
cali 1es which have to be observed in
our rvgular courtr But the cases, as
I sad with whith these Panchayat:
Adalats wil be concerned, will be
of a <mpl character I hope it will
be readily accepted by the Members
of thh House that people should be
f1amned for the exercise of greater
and greater powers and the more of
oppor unities they get for this, the
better will 1t be for all concerned
There must be a feeling of part-
nership in the transaction of the busi-
ness of the State  So, thus Panchayat
Raj Act was framed and these
chang’s are now being made

In the Act, there 1s provision to
the ¢ffeet that by agreement any
matter rcgardless of 1its value could
be refeired to a Panchayat: Adalat
We have now made a slight amend-
ment to the effcct that cases of the
value which would admit of an ap-
peal to the Sub-Judge could be so
dealt with but not an unlimited
amount For, we do not want un-
necessary complications to be created

in the course of the working of the
banchayats nor Ltigation to follow as
3 result of the decisions taken by
bancayats with regard to matters
Wnich may really be of considerable
'mportance So, we are proposmng an
imindment According to the exis-
ting Act, Government servants or
dervants of local bodies could also be
Members of the panchayats We have
how provided that no official will be
¢l gible whether serving under the
Government or under a local body

The.e are the mam provisions The
uther clauses of the Bill are either
tonsequential or of a verbal charac-
ter  So I need not refer to them It
13 a very simple measurc, and I my-
Self had expected that it would be
ha ed perhups without any discus-
2on, in a short time I am told that
tyree hour- have been provided for
it That shows that I did not appre-
Giate the full significance, but that m
& way gives me some satisfaction
ton, because I now feel that ths
T'neasures is of greater importance
then I had expccted when 1t  was
Concertved and when 1t was given
Shape So, when the Bill 15 passed,
We will have done something really
Worth doing I hope the hon Mem-
bers will kindly accept this Ball and
Jon me 1n domng a good piece of work
Which will be appreciated by the
hcople living in the rural areas of
Belhi

Shri Mohammed Imam (Chutaldurg)
One pomnt of informaticn May I
know how the Gaon Sabhas have
Leen functioning since 1954 and whe-
ther any report can be placed on the
Table of the House as to how they
“ave been functioning whether the
Working has been satisfactory or un-
Satisfactary

Shn G. B. Pant. The Bill took the
Shape of an Act called the Panchayat
Ra; Act, 1954, which was passed 1n
1984 But 1t received the assent of
the President m 1955 Then, when
hoth these Acts were compared,
-hese discrepancies were noticed to
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which I have referred. It was felt
that no action could be taken till
these discrepancies had been reconcil-
ed. So, the thing had to be held
over, and 1n the meantime, the Delhi
Btate Legislature was dissolved. We
have now brought two Bills simul-
taneously—one dealing with the Land
Reforms Act and the other with the
Panchayat Ra) Act There are some
sort of committees in the villages
doing some development work, but
panchayats under this Act have not
been formally constituted yet

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Delhi Panchayat Ra) Act, 1954,
be taken into consideration”

I have received notice of an amend-
ment to the motion for consideration
from Shr1 Raghubir Sahai, the motion
being that the Bill be referred to a
Select Commuttee consisting of some
Members whom he has named He
has included the name of the Mimis-
ter-m-charge Has the hon Mem-
ber consulted hon Members whose
names he has mentioned, and has he
obtained their consent?

Shri Raghubir Sahai (Budaun) I
have consulted some, but not all

Mr. Speaker: The hon Minster's
name also 1s here I wonder whether
the hon Minister was consulted be-
fore his name was put m here

Shri G. B, Pant: 1 had no scent of
1t.

Mr. Speaker: I cannot allow 1t

Shri G. B. Pant' I do not think
he 18 very sericus about it

Mr. Speaker: It will be highly
embarrassing to any hon. Member to
withdraw when once his name is in-
cluded without his consent. I would
suggest that in future it should not
be done.

Pandit . Thakur Das Bhargava:
(Hissar): That would mean that no
motion for reference to the BSelect
Committee is possible without the
consent of the Minister-in-charge.
That would be very wrong. Hitherto,
the practice has been that the Minis-
ter has always given his consent
where there 13 a motion for reference
to the Select Commlttee. It is for
the House and for you to see whether
the Bill should be referred to the
Select Committee. But if you make
1t a precedent that unless the consent
of the hon Minister-in-charge 1is
obtained earlier, the motion cannot
be made with his name, included, it
would be difficult. Of course, all
Ministers may not be like Pantjl, and
some hon Ministers may take it into
thcir heads that the motion may not
be made unless the hon Minister-in-
charge gives his consent to be on the
Select Commuttee If you make it a
rule that prior consent of the Minis-
ter-in-charge must be had, then it
will become incumbent on the Mem-
ber to obtain the consent of the
Minister-m-charge his  withholding
the consent would be practically
tentamount to no such motion bewng
moved

Mr, Speaker: 1 am afraixd the hon.
Member 15 only repeating what he
had raised at an earlier stage, 1In
1956 At that time, he raised the
same question

“On the 26th November, 1858, to
the motion that the Administration
of Evacuee Property (Amend-
ment) Bill be taken into considera-
tion, Pandit Thakur Das Bhargava
moved an amendment for reference
of the Bill to a Select Committes
consisting of 21 Members including
the Minister-in-charge of the Bill,
When the Deputy-Speaker enquired
as to what was the reaction of the
Minister-in-charge to the proposed
amendment, the latter stated that
he was not prepared to accept it.
Thereupon, the Deputy-Speaker
enquired from Pandit Thakur Das
Bhargava if he had obtained the
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consent of other Members whose
names had been included in the
Select Commuttee motion In reply
Pandit Thakur Das Bhargava stated
that he had mnot obtained the ex-
press consent of Members but their
consent was mmphed The Deputy-
Speaker thereupon observed

‘The general rule is that consent
should be first obtained I do not
think that the consent should be
presumed The rule 1s clear that
the consent should first be
obtamned' "

So far as this point is concerned,
it 1s not as if the motion 1s not gowng
to be allowed and that the hon
Minister 13 gomng to refuse to serve
on the Select Commuttee All that I
said was a Member should not bring
m a motion for reference to the Se-
lect Committee in which names of
Members are included without their
consent In this case, it may be ne-
cessary that the Minister-in-charge
should be a Member, but only a
Member Therefore, if he refuses to
agree that would be a different

matter If however he 1s a Mem-
ber of the Seieet Commuttee,
he may not be able to attend

the meetings of the Select Commuttee
or take part in them What I say 1s
it does not preclude a reference to
the Select Commuttee In giving the
names, 1t 1s not incumbent on any
hon Member who moves the motion
for reference to the Select Committee
to include the name of the Member
or Minister without having his con-
sent. That is what 1s objected to I
am not going to allow this motion

Pandit Thakur Das Bhargava:
When the list 15 read out any Mem-
ber who does not want to become a
Member of the Select Committee can

say that he does not want to be in-
cluded

Mr. Speaker: 1 do not follow that
kind of implied consent, The consent
may be implied, but when the hon
Member has gone to the length of mn-

tluding the name of a Minister with-
out his consent, I do not want to
adopt this course of “wait and see’ if
the Minster would agree or not
agree There must be oconsent 1
shall strictly enforce the rule

Shri Raghubir Sahai: I do not wish
to dispute your ruling but just want
to make one observation, namely,
that thus rule may not be construed
very technically, because, 1t was not
possible for me to obtain the consent
of every Member whom I have in-
.luded mn this motion But I can say
that i the hon Minister 18 opposed
to the formation of the Select Com-
mittee I would be the last person to
insist upon this motion being pressed

Mr. Speaker The point is, cammot
the hon Member get the names of a
few other hon Members for inclusion?®
There 15 nothing in the rules stating
the Select Commuttee must consist of
such and such a number of Members
Only, the Selct Commuttee must have
a quorum of 1 5th, just as there 15 a
quorum for the House namely, 50
If there are only five Members 1n the
Select Commuttee, then the quorum
will be just one' Therefore, I insist
upon the consent I would not allow
the hon Member to give the names
without having consulted the Mem-
bers concerned He may have five,
ten or 15 Members, whomsoever he
bkes In any case, without consult-
ing, the Minister’s name shall not be
put down

Shri Bimal Ghose (Barrackpore)
The matter would then come to this
if the Minuster should object, what
13 the good of moving the motion®

Mr. Speaker: That is left to lum
The House will be in possession of
the motion, only when I place it be-
fore the House, so that no hon Mem-
ber 18 entitled to withdraw the motion
without the consent of the House
Till then, he can make any state-
ment, but not move 1t. I take it that
he 18 not making this motion
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Shri C. K. Nalr (Outer Delhi): I
request you to permut the molon,
because I consmider 1t very important.

Mr. Speaker: I am not going to
lListen to recommendations of this
kind Un'ess the hon Minister 1s
agreeable, I cannot allow 1t

Shri Raghubir Sahai: Regretfully
1 remove the name of the hon Min-
ister.

Mr. Speaker: Has he obtained the
consent of the other hon Members?

Shri Raghubir Sahal: I have ob-
tained the onsent of many of them

Mr. Speaker: He will read out
oniy Yne names of Ynhose non Yhum-
bers whose consent he has obtained
Let him make the motion, if even a
single Member says that he was not
consulted, I will not put the motion
to the House

Shri Raghubir Sahai:
move

“That the Bul be referred to
a Select Committee consisting of
Pandt Thakur Das Bhatgava,
Shnn Midha Raman, Shri Raghu-
bar Daval Misra, Shry Vishwam-
bhar Dayal Tripa hi, Shri Mool
Chand Jam, Shn K T K Tan-
gamani, Shr1 Kushwagqt Rai, Shn
Ant Singh Sarhadi  Shra Samat
Prasad, Shnn  Ganpatt Ram,
Shrimat: Subhadra Joshi, Shn
H C Dasappa, Shr1 Naushir
Bharucha, Sardar Hukam Singh,
Shr1 Jamal Khwaja Shri Shivram
Rango Rane, Shri Naval Prabha-
kar, Dr Sush:ia Nayar and the
mover, with instructions to re-
port by the first day of the next
session

Shri G, B, Pant: 1 would request
the leave of the House to allow mc
to go now as I have some urgent
work My friend, Shr1 Datar, s
;n!ter qualified to deal with this than

am

Mr. Speaker: The House 1z not
prepared to accept that statement,
though I have no objection to permut
the hon. Minister to ga.

I beg to
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Shri Reaghubir Sahal: At the wvery
outset, I may say that I have no in-
tention or any desire to delay um-
necessarily the passage of this Bill,
but my only complant i1s that a Bull
of the nature shou d have been more
elaborate and comprehensive and it
should serve as a model to very many
other States where Panchayat Raj
Acts exist Towards the end of hus
speech, the hon Home Minister also
observed that he never realised be-
fore that this Bill would be of such
great mmportance I am thankful to
lum for these remarks

My contention 1s that this 1s a very
skeichy Bill seeking to amend sec~
tion 151 of the Dellu Land Reforms
Act, 1954 and making consequentisl
changes 1n the Panchayat Raj Act,
invesung the Panchayats with crimi=
nal powers, thereby empowering them
to decide criminal cases and award-
ing a scntence of Rs 100 as tne
They are invested with powers to
decide ¢riminal cases of a very munor
character coomng under the Indian
Penal Code o1 the cattle Trespass
Act or the Gumbling Act

I feel that the willage panchayats
constitution a very big problem, In
fact a burning problem of the day,
as important as the co-operatives or
perhaps even more important, because
on the efficient working of these pan-
chayats would depend the success or
otherwise of <o many of our plans
My own expéticnce 1s that there had
been a great demand from most of
the members of the informal con-
suitative committee on communty
development and many other persons
interested in the subject that a model
Bill relating to Panchayat Ra; should
be prepired here, so that it might
servé as a model to so many other
S ates 1n India When a Bill of this
nature 1» being sponsored by the
Home Ministry here, we expected
that that Bill would have been a
model Bill

Legislation on this subject exists in
a'most every State, but you wiil find
that 1t differs from State to State in
regard to the jurisdictron of panche-
yats, the mathod of their election,
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their functions or the resources at
the disposal of the panchayats. What
I feel 13 that there must be some
similamty about these provisions,
though of course, variations may be
called for here and there according
to the exigencies of the situation

We find that on 31st March, 1958
1,64,358 village panchayats existed
all over the country But 1t 1s very
wumportant for us to consider how these
panchayats spread over every part of
the country excepting perhaps In
West Bengal and Dellhn have been
functioning all this time Individual
experience apart, I will quote the
opinions about the working of these
mstitutions from two  authoritative
sources, vi1z.,, the Fifth Report on the
Working of Community Development
and NES Blocks by the Programme
Evaluation Organisation m 1958—that
1s peithaps the latest publcation on
this subject—and secondly, the report
of the Study Team for Community
Devclopment and NES Blocks in 1957,
better hnown as the Balwantra
Mchta Commuttee Report With your
permission, 1 wouid quote certain re-
marks from these two proenounce-
ments I would beg of you and hon
Members of this House to note these
obscrvations very carefully

The fifth report of the Programme
Evaluation Organisation says

“Our study does not show that
the meeting of the Gaon Sabhas
have been su~cessful They have
failed to evoke popular enthu-
siasm and have, generally speak-
ing, proved ineffective Pancha-
yats 1n many areas do not dis-
charge even their elementary
civic responsibilities adequately
The load resting on thewr shoul-
ders should be increased only as
they gain experience and str-
ength The astandard of lLteracy
among the members of the pan-
chayats 1s very low As a result,
the running of the institution 1s
left largely to the President or
Secretary, and when the panchayat
members including the President

430

are only halt Lterate, the Sec-
retary tends to run the institu-
tion for them rather than operate
as its servant Our study shows
that this has dampened the enthu-
siasm and thwarted the mitiative
of the panchayat members and
giwen to the villagers the impres-
sion that the panchayat 1s merely
an mnstrument of the higher gov-
ernment "

This 15 from thce Evaluation Organi-
sation Report Now 1 come to the
Study team on Community Develop-
ment Blocks It says

“The available informat.on n-
dicates that possibly not more
than ten per cent of the total
number of panchayats are func-
tioning effectively The actual
performance of panchayats 1s
gencrally hmited to making ar-
rangements for sanitation, con-
servancy, constru~tion and repair
of fair weather roads, provision
of domestic water supply and
street hghting Even these sim-
ple and elementary civic functions
are not being performed with the
degree of efficiency over large
nreas Only a small number of
panchayats, particularly tho-e situ-
ated within or near the block
areas have shown a zeal for deve-
lopment activities on an apprecia-
ble scale”

Then 1t savs-

“Despite the multiplication of the
number of panchayats, their
achievements on the whole are
modest and unevenly distribuied
among the States and within the
States these are confined to re-
latively small areas There 1 a
wide gap between the legislative
framework and the actual work"

These are important remarks It
further says

“The method of inspection con-
tmues to be occasional routmne
visits for check up of registers
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mantained or required to be
maintained by the panchayats, as
agamst trying to solve their duffi-
culties and stimulating them mto
constructive activaity through
persuasion and sympathetic under-
standing of the problems facing
them, which is the prime need
Lastly, complaints of discriminat-
1on in assessment are fairly com-
mon and there are not a few cases
of deliberate vicimisation There
are heavy arrears in almost all
States ™

Now I have quoted copiously from
these two authoritaive pronounce-
ments As 1 said, individual opinions
about the working of these institutions
may vary from individual to mdivi
dual But these authornitative pro-
nouncements cannot be brushed aside
with contempt, because these two
bodies have been on the spot and have
examuned things very munutely

When we are legislating for the
panchayat ra) here, the legislation
should serve as a model for all the
States in the country So we have to
see how we can make these bodies
affective and how the very purpose of
the legislation can be carried out bv
these bodies and how they can be
made an agent for all development
works 1n the willages such as the
grow more food campaign and nume-
rous other problems in regard to deve-
lopment

At present what we find 15 that
these village panchayats consider that
they are saddled with certain routine
duties which do not evoke any enthu-
siasm 1n them In fact, they do not
feel enthusmastic about them Now
the problem i3 how to make them
more enthusistic 1 for one would
suggest that besides imposing on them
those routine duties of a municipal
nature it would be worthwhile if we
try to secure their confidence by ask-
ing these gaon sabhas to make reports

on natural calamities such as
done by floods, famune, loss of
loss of human life or cattle,
disease among cattle or epi
if these reports are found to
then relief measures should be given
effect to At the present
what we find 13—I do not know about
Dellu State, but about Uttar Pradesh
and other States I can say with a
certain amount of confidence—that all
these duties are being discharged by
the lekhpal, amin, patwari or the
kanungo The people m the villages
have got the least confidence in these
agencies and they feel that their cases
go by default Proper relief does not
ga to them and they are not bewng
consulted 1n vital matters which affect
them Now 1if we want these village
panchayats to become live bodies then
they should be called upon to submut
reports with regard to losses that are
incurred by them from trme to time
as a result of floods, famunes and so
on and so forth Then, whenever any
relief 1s being distributed to village
people, that should not be done only
through the agency of the tehsildar or
the kanungo or the lekhpal, 1t should
be done under the eye of the President
of the gaon sabha or the members of
the willage panchayat so that they
may feel that they are being trusted,
their advice 15 being looked upon with
a certain amount of respect and in the
distribution of relief they are also be-
ing given some hand

i

E

At the present moment, we find that
these village bodies lack any com-
mumty spint So, we have to create
that also If we want to make these
bodies effective, we will have to in-
culcate the members of the paon
samaj and panchayat adalat that they
act for the benefit of the community
so that everyone of them will see that
public funds are being utilized pro-
perly and they work in harmony with
the officials that are being sent there
All these things should have been
borne in mund when a legislation of
this kind was being drafted by the
Home Ministry
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Coming to the nyaya panchayat, I
will be the last person to oppose the
nyaya panchayat being invested with
powers to decide criminal cases But
we should not shut our eyes to past
experience about the administration
of justice done through nyaya pan-
chayats in other States So far as
Uttar Pradesh 1s concerned, I can say
that we have got a very regrettable
experience about the working of these
bodies It is being said day in and
day out give them more power I
do want that more power should be
given to them But certainly gam-
bling with admunistration of justice
should not be permitted Give them
more power in every other respect,
but so far as administration of justice
ar concerned, we should see that these
powers are being given to them with
proper checks and safeguards Sup-
pose by the maladoumstration of
justice done through these nyays
panchayats the people in the wvillages
lose confidence in the very system of
admnistration of justice, then what
will happen® So, I would like the
Minister in charge of this Bill to con-
sider this aspect also from a very
dispassionate point of view

I am glad to know that thesc nyaya
panchayats will be constituted from
a very large number of villages and
care would be taken to see that the
panches selected thereby come up to
our expectations Some such recom-
mendation was made by the Balwant
Rai1 Commuttee also

Lastly, 1 would also make one ob-
servation that, because we expect so
much from these village panchayats,
every possible care should be taken
to see that these village panchayats
are kept free from all sorts of politi~
cal influences in the elections We
find from reports that there are al-
ready factions, there are already
squabbles 1n the villages, and if poli-
tical influences are being brought to
bear on these, things will go from
bad to worse T only expect that these
villages will be kept free from politi-
cal influences.

I also hope that the many pomts
that I have made out will be borne in
mund by the hon Minister My only
purpose 1n moving this amendment
seeking to refer this Bill to a Select
Commuttee was that all these aspects
should be considered I did not think
1t worthwhile to move a motion that
the Bil should be circulated to elicit
public opinion That would have
taken more time But, 1n any case, so
that 1t may satisfy public opinion all
over the country, i1t should be more
claborate, and more comprehensive

Mr. Speaker: Motion moved

“That the Bill be referred to a
Select Commuttee consistng of
Pandit Thakur Das Bhargava, Shri
Radha Raman, Shnn Raghubar
Dayal Misra, Shri Vishwambhar
Dayal Tripathl, Shr1i Mool Chand
Jamn, Shri K T K Thangamani,
Shr1 Khushwaqt Ray, Shnn Ant
Singh Sarhadi, Shr: Sumat Prasad,
Shr1 Ganpati Ram, Shrimati Sub-
hadra Joshi, Shrn H C Dasappa,
Shr: Naushir Bharucha, Sardar
Hukam Singh, Shri1 Jamal Khwaja,
Shr1 Shivram Rango Rane, Shn
Naval Prabhakar, Dr Sushila
Nayar and the mover, with n-
structions to report by the first
day of the next session”

May I know how many hon Mem-
bers would lLike to participate in this
discussion

Some Hoa. Members rose-—

Mr. Speaker: Three hours have
been allotted for this Bill I find
that 13 hon Members would ke to
speak on this If the motion to refer
the Bill to a Select Commuttee 1s not
carried, we have to dispose of thus
Bill How shall we divide the time
allotted®

Shri Radha Raman (Chandni
Chowk) 2} hours for general discus-
sion and half-an-hour for clause-by-
clause consideration

Mr. Speaker: Even at the rate of
18 minutes per Member I can only
accommodate 10 Members Nearly 18
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hon, Members want to speak. The
hon., Mimister will also have to reply.

Shri D C. Sharma (Gurdaspur):
Sir, 1 would suggest that those hon.
Members who sgpoke yesterday on the
Delhi Land Reforms (Amendment)
Bill should not be given a chance
today.

Ch. Ranbir Singh (Rohtak): That
Bill is different from this

Shrl Radha Raman: This Bill re-
lates to Delhi, and therefore Delh
Members should have their say

Mr. Speaker: I shall bear m mind
that this Bill relates to Delhn  ana
give preference to hon Members from
Delhi Yesterdav, when it was sug-
gested that both the Bills may be
taken together i1t was stated that ex-
cept for "Pradhan”, “Upa-pradhan”
and a few other terms which are
taken from the other Act there 1s naot
much in common be'ween the two
The-efore, though there i1s some re-
lation between the one and the other,
I will proceed on the ba<is that this
is sbsolutely a different Bill T shall
allow ten minutes to each hon Mem-
ber

oo it feg  wemy weey, @
oft ofie agr o F wavew W fry
R & fordt e g g Wi ag Wi
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ST A e (T free—
tr—afer afewr) o &
foa &g 21

o oy frg o Wi ey
& f am o A g 1 e ¥
ford s wnfzd 1 & " g e o
TR FTAA 7 A W wET ¥ A=< g,
IIE AT W WEEEN A § W
FfmamEs i fra e ¥ & Q1
W oo I @ s o & wix
TN HTEG ATFT T T & TR A}
@ § W | qafae & o wgpw
fe ¥, 7w AR wa ¥ § Wk
forrmr f6 gt & o @ WR
g f& wamae & w9 oarad
wEreE & e @Y W 2, o W
W WA 0K & W oy § 8
A TG 2, T8 QT ¢ A g9 fw
I w1 afe el § ot § o2
i fer e § o7 W T oy
3w 7F g

}WA A N AT X
ferpraer Tt & 6 S ) & W
WER A WIS qfF & T AW A
¢ o % W weA @ &
Wi & 3% amaw & 1ae W
TR ATAFTA I T Ay Aw
qarry ® ofm 3]/ ¥ §
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[uto v fwr )

¥ wr aveqw §, O gwar § fie &
araT T wreAat A A xdR &
¥ wow T § 3w & o @ sy
§ % forg wTpit whier r qwrw W
8 w1 IEN fadw frar oY vod fag
¥ wgn § e T WY Ay ST
gy 8 9C ¥ & qeow T
ot & YT 7 Y ag WY ik
wT At § s farorf ¥ wreg s aweft
g, feoeh Wi oeh # gl W
e & fag o qame W W @
TOeTe § | TR WY dwEl ®7 e
dfird gaF ax fre @ At o e
wfad

Ygoo FUE AT A T ATHT
Yo ¥ T TAT §, T AT I3
AT #Y Ffery Y e 37 ¥eoo TR
& ¥ qumaar A A feaAr ear Ay
w0 W O g 7 feeT & 3y
T ey gur § S quwE
ATt W N | wW Y 3y EATE
¥ forg at firar & § SfeT Y ¥aoo
wire § o 7g fer @ o v
o wdwr g @ fe g ag Al
fenv gy & 1 & W s & s
firert T AR & A 4 A e
9 ¥ &7 W qAF F AT A¥ A9 AW
@ fr oumge & fav sar ¥ S
A Ao WY u¥ ey 77 o A
arr uTd AT & WY aFT wne g
T i Y Y &) AT a9 IR 6T
TS ¥ SATAT FAAT GATAAT KT AT
¥ forg feena w1 xS 7 | 9t T
& W § Yoo wire ¥ wHw r7mw
quTa ¥ faar Iy fs TaEe T
w2 | W7 fRT e s wgdR s
a fielt gt Ty Y o g F X
o wirk Firar <3 Y & g e oAy
fosmn &@& W 9k S § AT

aft wwey e fie sfe o F dew
% ufwr § vafag wrv wyw frar v @
w firr W &)

4R} 4¥ e F oy & wren p e
o vk wT nifaeie §, fordt ik
o ¥ § & oY vy & o
wge Tamer & Al @ W Yy W
# fawfaar & fifed | o & gz
AT W aga WAy agee dar Al
@ e wEwr oy woww afr &
& SAm ¥ faenrs g o T A QA &
wigd 3few wara fow on & @, @
ar* & wt v T @y aweh § 1 y@ W
FnsmEfeafed e gy
o qre aga Awdiet # o et §
aif o Y e A ok 7% T ¥
T AT G AT R AR T EY | WA T
avs & fawr ¥ qopE A o 9
1 FATT ¥ AT AN ATVE 99T 5 A
g 7 faseft ¥ 2gmy €Y o afveme
AT AW AHA P ¢ sHiET et
A ®Y 2F oAl ATy frwreAT
A7 THAIR F1 ¢AA g & g g e
feeft &t A" TTow W A wE R
7z w7 4 fafaz a1 90 fafee s o
& &% & 9 fear a afyge o
vife s w A § fr fesit &
a7 & ST ¥ TwAT w1 A Sy
auq TE S «vgar |

Mr. Speaker: Shr1 Radha Raman

Shri Radha Raman rose—
Shri P. S. Dauita (Jhayar) All

Congressmen*

Mr. Speaker: Does the hon Mem-

bers come from Delhi®

Shri P. 8. Danlta: Near Delhl
Ch, Ranbir Singh: Almost Delhi,
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Bkri P, S. Dauita: He comes from
Bazaar which has nothing to do with
panchayats.

Mr. Speaker: I called him  first
Every hon. Member will be called I
called Chaudhur: Ranbir Singh first 1
should have first called hon Members
who came from Delln

Shri P. 8. Daulta: After the hon
Mirnister has this practice of calling
hon. Members from the largest Partv
to be followed?

Mr. Speaker: It does not matte
These are not controversial matters
where party interests are concerned 1
treat 1t on a non-party basis

sff Va1 vHw : wegE gy,
feeft quma Tow AEew fam ooy
|/ET ¥ AT AT § I X § 9=
feeehy & ayraY & wrogx 9] w7 1 @A
A Wt ZATT ATEE S A qET WA &
amA T & IWET @A T §
¥ 37 A 7w oeA } fE F o WYY
2Tt i B s wew Ay @ e
d I Avg adt FmAr | F At e
W UF AT

wte vonitT fug : ™% FaT E TR
oY AT 97 a4 §

ot Tt W : wTOEr AqRT 97
AT AT L AT

wto vonity fag : w7 @
Ay AfeR I 39T AW A of &Y
s fifag

@t wy Jw oo e
YrwmaR g o i gwag W
WA gEY oA ¥ 2 ¢ e v A
T awE Y 5 s are i sai
oT et § o wg T gfees § ) o i
w femr &1 At g g qwA
o7 o g v g Wi g F A v

e 7 dwn wifgd afew o g
Ber wifga e farer areg v R ey
w1 W ¥ Awa § 1w g g
¥ AT FE E A oo awr may &
WET TN TG ¥ FTAA AT I&h
¢t | 7% Farew frdgw O v @ T
A & AT 70 § on aga ad fadgw
§ st w9 o g9 ger 9¢ et dx
fewrmt auew fawr aw fear & S&@
THET ATCAS § | § T QAT FA0
Y7 # g g g fF 1@ o o o
qrore § fads v o fF g & <
aam A w1 9 e ofearie s
! ST § §, T I THw
FwaT A ®1 A Uy av o Jaw
w7 AT, IR A s g
§ #Arq f A9 W AW 7 W @
e g 6 ©F 99 oy e
& 9T g ¥ a7% g AT I AT AT
¥ &t urw & v @ & W foers fie
far IR oF @ v S
Teit § Wi w=gfat & s quar
R aga s -dm el
& @ s g 5w fggem &
ey A At @ W = arel @
arft g ar ew g A § fe
7 fass 2T & fam afes o2 & fag
# #ré v alw arl w2 e oy
W A § F5FC AU FE ¥ oS
w fn w7 Wy ot frwr ew @1 ;-
H e AT ) W § wRT
rgfega aeqaT a1 @ @ AT W@
ot A0F A qr awdt § 1 ag A FAMn
wfgrfF e e s @ §
fom apdy 2 € § fx @ e ) e
XA ¥ A WAT AW, aY g FiEw
firar § fiF YO 20 @ ) gt T Ow
aadry oy @ ggw h W ¢ e
fored IR i @ TR A A
ailt § 1w gk g R ot WY g
oy siope gl fe war fieer ) WY

A AN R e
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(o Ty eor]

X fire e are dfe v foar o O
o W Ty e ¥ v f dowe dar
wTERY | Y F ot ot ok A e
- st e Fored ol o Fgredr v
Furer &y frar o | gRA Y Yaw fag
weftferg afrefa 2 & o fie ore g woft
o Y& aT Y AR KT A g W AT
o Wit o7 )T B e W
ww fa o Y wge faw o Ay gw
W IR W gl Ay W
farwregds wxw & Ao am Ewy €
A wre g woft oft Y a7 Ao @
oY fedt ofr Avax Y, W} ag o= w1
B AT ¥ET ¥, 3% E@nfew Ag 2w
wWa R A Ay qr Ry ey § 2§
wae et o 1 fow woaEr &
I AR W g & famHraT ¥ fav
gy v § Sa of onfge & e g A
% ag efgw o 5 @ oM@ 9w
daw & qafaw A% & Ty o

whg ¥ fgme oow ¥ o
ey fir xot fawr & ot F xo warer o)
vt 1 var aid fie o aor o ok
#r v, Wiy ag fewhr o PR
Qara g, ag wnfyw voar § fs ot
YA AR Afr Ay aw
7g g § e ag T A e A
¥ o Wy g WX W qu wrot ot
THET § A TG | AR g ey
& fis gamdy 2grat # aifw ol wraw Y
I et F AN Wwr orfae
T N W frge fed o a1 R
fedt o ¥ T ¥ TR O TR
¥ art § X AT qx @ o forer wrdy
1 duaT B4 & Wl 7Y W aEY
TR sy AR W AR At ¥
dad @ ard | Wit @ [ * T
9 R T AR A
fiF Tt 7% qE § W Y Ao &
e A A gfw FRSR A 0
T AT S ofe § & gEry afer
2 wafau 3w afsw & 9T g9 /W
AT 2 AEA § ) qE O IR
@ A @ A
gAY & 1

§ wrgan § fe ot ol | ot
¥ fadwe w93 & W oY et ag &
o frawrede 7 fivgr o wiT Wi
fireft argw & WA A =il 2
& 3 @ I fmwrEr A fer
IR ) W PR W T awl e
TR R g% &1 9T W Og geY
g ¢ s @ fav o aro B
& arw quarer & are §r awr T
A e § e gad ok T wm
s At § 1 o o wrE W ot
¥ ol arer ¢ ¥ gy} F wwp ¢ ey
ot ¥ iffe g gl vk e oy
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Yfrmewm e aw R ¥ s
T & I g st g gy v

1 ORY ¥ §1g # o faw w1 @
waT § I wra &3 g e ag =
¥ o=t FA a F AW § AAW |

st awa wwwe : wEw AERA,
feeelt Turga T wfufags w1 0 a@
T fady® gar? amd ¢ & SEw
ol & & fg Awr g g 0 WK
oY T g ot & o wae whafa #v
W A9 F q5aw v § IAAT faAw
7T g1 vAE WO AR @ FE s
¢ q¥ gF et & e & g A
& wdt ot it o & 4 qumd 784 §
ax ¥ qrEy 4, famey ST IeEY A
It e @ & 1 S weIn
WA AYER R AT g 1 W W
7z ¥ & T § o A e
g faar @ @AY SEer QY waER
W & T AT IAE 1 q7 AHAT AT H
T MTAFATE GH 47 3 WX AR
U FRT F 9% JF7Nad Jo00 A ATE
*F¥9 q¥ gu & M aw TR At ¢ B
T & fear oo owr R R
GG §TF FTE B AT F AWEN
fr qg am 7 gl W1 AN B 59 A
w7 q1gN 4 grav f I § 9 =
& ¥ wrfrar el mfea & g@ 9w
sfat @I ae s ) aa
WY oY & e e #Y e faana
A A e A & oA & fAg @
TR R famr g gw A &
fe @ qumd J=r ¥ IR W FW
wred &3 E WiR 2y faww wfgw &
v W wfew g7 v ® &y
i §, ot faez et o & gadt
§. I UATC W R AW

R oF wa § X e & agr o v

b wem Wik ag ag § e feefy @
320 LSD.—8

Y § wrww oy foere afoeg
&= TG E 1 - Ay § frwry
w1 ¥ FaEE wHeT ¥ qrT ey
¢ o & wtx & 97 gy @ ar-fadfo
sgfea g 1 aft qama) & o Ay
* sfaforr gat & 7 g, @ O
w2 ¢ 6 3 O q--fawra ofmyg
W U Q9 & 9T - &
fFmEra S Sz afad
& wwwar g & aweig o ot oW
w|E w9 |

AR 0% A 9y 1 faeelt & amay
g T farm &1 o wfawrc @ Ak
T 7 X TR W awrg N G
@ft waear ¥ afz oy gt e
fRw 2 A »r fam o fRw
oy ¥7 %, @ I F A AT | W
¥t 71 & e 2w faiae & w1 sqaeay
WA 17 wsrfe ¥
WY 7 AT 7oA Y ¥, gAGHTE
AT T

@ fagas &t oF @ AW @
fatex =it ] 1 @ arer Forr oY e
TURY § G IT AT GUHARTAT E4Y
W fraus & ag waw  femn
fF qzardt @ A qAE TW, I A
ofiree w0 WX IF W agEE
feafa ag & & M 1> Eard A o
aAa aaRa ¢, offT It qerd
39 ¥ TOWULTET ERT | §@ WAEdT
R 9g W T FT G 7
&AW ¥ o dw 7 & e ag ow s
& e s 3w @ o w g
fq ¥ WX sufer 38 A TN A
ar g, O @ w0 I & AW W
& ot § 1 e & Y F R R
o e f qawserE @, I
R mwe@m 1 Twmnfe
fars TUTHA ®H § W qEATY £
e A8 | wavEe w34 A oy
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[»7 a7 qa14Y]

o W v waf gEdar T S
sTR &, I 9 afx ag w1y faoar
¥, & g wfes Joga g &
uwar g B fod feeslt & & A&,
feram $ X R F gz §
% TR & 1 7 awen g e fafaeer
N wOW § UEe @A awa Jg g,
firt Freard Fremmd g 1 @
fadas & oY sgEear Y 0 @, IW AT
qfoms 7z v fF At M &
$T T WK @G X FE WK
qg TNE ® WF Auiar v, W6
qg I T TORNAIET O | KH K
afgm N g @ o § | o3 Fg
wigar g fF awww A€ a9 ar o
@ ghm A | AY Y qEaArt I N
WA 0, JHT TG YL &W HIT 4
S TE R0, aF A & AL A
WX 99 qeart wee 9L ¥ W
f&d 3 ag fer @

oA A A AT H FFAV ATIA
IM AT Y A AT TR | TR
zar wr # 5 ot e am v
#§ vr g ¥ sfr & ma § m
T A% 3 wfE e oy fraw
ge & 10 wAen § e ¥ A
# qurg werA St favm A § T
¥H FE Tar g P | WY AT
W g F agy @7 Ffam oo &)
& I 47 72T AQ) FA AT TR
wq & 3T & faut w1 zam g, A
AT FFTAT T F2AT & | A =g
% & & faeras 7 oo s ar el
f& @ efwm w0 qumA @1 AR
WIHT W 9TE W, 99 &1 47
wfeae @ ofgg—38 1 oF
T ¥ g Az qrax Ay wfqe—Fs
feet o arrS &, forw F fselt ghoomr
¥ gwry & ool ey o afy ag oW

frofa ®1 are 7 &, &t 9w frolr w
wfaw 7 s oy, afew 9@ 9T feT
frarx firar o it s o ey
% wggw ¥ fe 3w % favir &iw R,
Y Tw AT S T WA F
Ww far s sk ag fvig g
93 UF TH 7 Q)97 979 | /ey 5o
¥ ¥ fam o qg A R B
q9Tad & gfeormt 41 agoa o g a—
IT T & & 97 grr AR "W AR
9T MY § qF Hiferer o w7 Gy g O
1§ tar gfeom @wey grer Ww, A
gy &t SPT A W ST JoeT, av
W &Y a A A I G A g
gara fear @ 0 afy gfom weeq &
fe=it #fo & gy a—3aw fet
g & aray d—feg T A &
HA-9E &1, AT 9 ¥ $EAT 39 T9WS
% A g1 "1 39 T Y 9 v faaw
I | owmr g fafaw wrrEA @
F3 AF-I9 IT 47 G0 2 6 afz
¥1§ frfaee s &, A1 39 B fit
afsgz & qra s9% & fg So fean
Aq | & wHwar g f& avaArr o 5
T HAETE A1 AT Ad

% o fa7 & o & 7 A0 &
¥ ew 5 @ g g A agA frew
g &) fredlt & Ay At g7 wEe
w71 ¢ fr agr 97 v qrad erfey
AT arfae

ararg Wt ot & 4 7w 5 &gar
fr = fa & qm @ & a% g faemy
THTAT & AGETt ®T & qg ot ¥g
Afcodw & w@e & wRa oed &
T W @ e aret gr §, 7
W T S o ¥ e
7 & e & vy vl e 1R @ Wl
# g stk wiw w7 fis v e R
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ward & 1 afz o & a7 OH s
WX g0l N F §, a1 gF T oA
WX § AT Ay AT W E
i feit ag Y TAwaTa

At wifgy 1 & IwR ®T
f qraTg o qaEAT F I9TE srenfa-
ey $F BN P FW

fir 3z grey av fa & ot 4 48T swwen
f® @ & g 9z ¥ vz A ) 9@
faergmarAt2 A" S v A &
WwmA g f w1 a7 @3y
arF 8, 3 & 2R A & s
g ATA S A = 2 ooy faq §
%3 FrmfTET iR § owAr,
a1 fF gaX FA AT TA% 7 F747 98
w1 &, ™ am & faa of @ & #D
WA TEAE A An oz i fe
TR e aar wm AN T 2—

CIE ICo i ANIR Lo aBC i
duTEEr & A T | Wew w0
ag faw swrraw 1 W oA R,
fae-¥ faq aga sarr T A g @
B 1 AT gew IR € a1 W faw
& fag wign @ @ N afewsms
Y gawT ¥7 W ag § f6 ol oF
@ gfrardt qww § o few ofe
dzx o g § oK feelt ® ot &

8, M

qdraat & fefe™ & o oy o =
I § IWH AT TEART &Y WY
fram & swsT ween @ JwAr @ AR
IR R T qAT 7 75y & F few ais
g @R

13:31 hrs.

IMx Derurv-Seearer wn the Chair}

BN R TH F 9N 9 AT 2 R
g9 frae o 92T ¢ Wi e W
@2 $II Y F2Z Y99 99 53
m § W7 v q fag g wt o sfam
aréf &1 oF faw & ol W e e
w1 w1y fer Ag 7 wwet S agEA
§ % foq g2 a% A §, 9% @
T W ¥ oA T LA X F
WA A Ay A A g 2 fa ady
T2 791 % 77 0% I AFEEAE
oY w e far 3 av .7 2 e
Tz AY A7, 7 AF 7 AT, IE
7 agA AT gT A g

Fme forfr #fwr W, 98 UE
IFaTEY FATE £ 1 T YW Y F F%
fr g ga & ¥ 9@ wed W7 R
FIATA FTTAACATE | &+t s
g f& 9@ a7 s wzem aen @A
w7 7@ §F0 2 A & gww ovifaez
A wvm v | Pfew A9 ewrE & IEE
T A 72 0 A T FFAE | g
A mN TR A R ST A
8y faferme df—s® @ S
AT FT TG T 4T T T T
WN—wdv gowa 1, waa fafam-
R f S® T W AT H
wrot g FTar O A A | 4
% §E7 ¥ 9Y 19 & HES T UWK
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[t Fo firo Trerar]

§ o auft feeelt, wolt amw
R TOE ¥ AR FRA G 1 & W
art el ® waR qre § I e
for & st QR | wR g v
*t orx g€ | IR Iy 97 0% At
fafewr W@ ) o=y fean, 3w dar
W, @ §= g W fafew
7 o=y forar 1 wwe & FTe W) W
¥ ¥ w7 a9 sfear quT, sovw g e
R fggem™ #t & g & o fear
¥fe gu fafes s & 9 fis waoft
ot faelt oY } oRT SR ST e A
grfeat & o uik farer 4, 9 g9
#ort e 91 o fow w0 ¥ fae
W @ ¢ ' a1 § v g
® AN Y W@ | ITH TN g 6F WK
AT & & T | g sSyOmAY
T AT 9T |

Wy X 99 A g ok,
Wwegma o gw A ferdgm A
T FaT &1 2T | WE AR qA
g ¢ fr fem w2 A% aw 3w Aifeay
) U FH qZ FF $ faq q@g A
e @ e g 7% s g o
Wt @ 1 W wwetE ¥ wgr qea
3 fv wmor AR WY & AR wew
Fgrfera ® #18 mve qraw A€ o @
& 1 u Aoy & @ & 9 R
¥ F wrowy ST TR g R on
T fer i 7 % 1 ar agr ¥ aifer-
#z §, 38 awx wafe 7€ = d=v g

# & qge O 7 N femw feawaly
s sfear freft §, STy @ 81 X
agE oft & af a7 vow g W
wreT g fF ag qga il e § )
IEW ot fraa firelt § ag & awwar
g feww Sl o e feam
TEH I aga § e A et &
I Frer @ fir ge TeRY A oA F
wary e wrd o r § Fray §
= garQ a7g § A1 I A7 A
T F, TA, PIF gz & o\ §
@ gu, gy 9T A foer wwy § i
ot 9X 7 fordh Zereht st Y § afew
w A &a fede @, oy fede &)
¥g AW g v A gy F
I U I § | I AW TR W
AT & 6 amay @ & ST awd gy
s, I mfear il I fred-
afrar gefr

WA Igm g R IR B
fedt ofrer ggw, fs [ O
e A € 1 vt degdae ik, Wl
™ g 76 wwwa § s v fafaaer
qra gy A Ay ar Gl ) IR
T wgn g e wer e
Nogd ywrn § wear § dfexr
g X T Y o S fear may
& wrEAT $ENT UTaR 9T UeET Ay
¥ TuTe ag SOTET Wear BT |
#3 Feamw duran o dwr § for F
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QTR -AGTT 4R ITY & o I
doet A A dwr § | R I v
T T & 92T A qAad ot § T
duell Y @ 7 w7 & 1 TR wamar
A7 03 A & R Ao R
@ @Y fecy & Rat WY 4 F e @
& qreet xer @war ¢ fe dw s
smefaay & aurd @ o)< o9 w1 ™
foran fear mar WK 78 wafa fs Tw
e T Wt Wk & wer sy
Qourd &1 A F W W aw w7
KETRT AT & AT T WG § qaT
o gwar a f f-a A F =g f
17 § & fagr art §, & sy §, ofedn
aft war § 1 e SfeTEw qwmEA
®owr F O A ¥ I @ A wwd
§ witfs & 51 997 g1 a7 fw 1 g
A vq fy A gEr T N afew agw
rET g w9 o felr WY famr
ah BV A R oA WA AR &
TRt o ¥t ga=Tn S g froseye
A oF w7 AT T AR A
Y qav a1 fe o @ ATt 2, a7
AET FG T 4@ 91, At T WIS W9
g onfae g 91, FTETY AR FY
Uy @ g °7 WX R A we
Mega gaf N FE Gfem q@), @@
feafag w7 & ™ 97 399 onft ov
xzer fear w1

A & sy wgw gt ag Fafes
e W ¥ ag M whENW wTH & T
T GETE A% & ¢ ) oW Ay A
Wit g fe wre Sy sy ores #
¥ AT WTT JTRE W XX AT WE T
# quwar g T 99 qUrE §A § )
FTH VT AT H W Qe € ) w1y
Fedoged gard g ¥ wrow aw wf
A« wrdt vy & FF gy fnkz fwer

ot feddie  gor 8, fnde frer &
fedw § | wgr av Gz E @
faegw qefw? a7 wivfegt & g
§ AG T AWAS § q@EY A Ty ar
FT T AT ATZHT AN T IR 7
ame frar 1

M FA wTAFE qE R fe W
e g e wEFaHI @ E)
TR SarRT 3 wifed | ey 9 felt
¥ WG 9§ AW dvo Wo 9N §, WIET
#zw g7 51 E A7 ITET €23E WH
FEAR T g I RN AT
e forg & w9 gEy XY #7AGT
2 o o ¥ T & wmod o P
ot T8 & | g1 o7 wwT T A A
g s Aoz M T aw® A
TRW FTAT R | F WY qgT WO @
g1 &1 N ved & qond aw A
|1 ITX AT AAE FAR )

70w § 7 s e g e
™ A TNfE T ¥ TEEEe 7 OF
Ty & X F T w3 o
2w I v e @ vo 9TRE
Hwmm, far 7@ ¥ Quemw G
Tt § & I dgeferdt +Y 2@ 2 feld
Y fe=it & X F A awar, wowRt ¥
¥ g W agAT wifed 4T | W A Y
qETIRY AN A RA AAE ¢ Ko THE A
FATUT o TT 9o TR AL § 1 Aifgd
Ny feuw v e fam Ty
WX A TE FT & AV HA B AGH AT
FTERTR | A AN A DTN
LERCIE SRR AR AR
fer agr 9 #7 wmaw f ¢ & w9 gw
ol ae g we ¥ JEW oA
oYer R A W d ) qE ¥ |
® WY Yoo FY &8 T Al iy
wg § fo o fad Fefor o @1 &
wd wfer wrew o Ofad | A Y
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[t 5o Fxo Swrr)
AN o age ol art § g o e WX waw won dfew oy fawr @
w AT fer sger T e o g L] T
forw gz o ag far o @, Swag OW ot ok @ § vy gy e @
AW v gawar g Sfer ag g fod fs 4
g @) AWrEwdife o
fesge A fawr a7t W@ EF AN

% w o e T @ A Sz PYLH I e w
. # fe & @ o O, W &R
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Shri P. R, Patel (Mehsana) We
all know that our gram panchayats
are the 1oots of our democracy Our
demociacy would not be successful if
the spuit of democracy 1s not there
in our panchayats So, our Dellu
Panchayat Raj Bull should be an :deal
one, which should be followed by the
other States Is thus Bill of that type?

So far as the village ra) is concern-
ed, 1t 1s not sufficient to call 1t ‘ra}’
or ‘samray’ Revenue s t¢he first
thing  So, the question 15 whether
we give sufficient 1evenues to the
panthayals We allow them to tax
the agricultun ts more, the agricul-
turists dic tated from all sides—by
the Umion Government, the State
Government  the mumicipal corpora-
tions, etc  Now we allow them to be
a prey alwo to the gram panchayats
That 15 not th¢ proper thing to do
Whatever be the rivenues of  the
villuge, the wh i« of 1t nould be given
over to tht pinchava'  so that they
can do construct v¢ work and become
idral service panchavits to the com-
mumty

I woula oulv rddur to one o1 two
clauses and trv to show tnat even
though we | o of d muocracy, we are
afraid of domnooracy and we do not
mplem:rt the ' * of democracy
I would 1cfer 1o clivse )8 where the
powner of suptrsewwron 1k given to the
Commis 1omet There w.ll be no other
authority whith can decide whe her
panchayats should be superseded ox
not Let the Commussioner or the
Collector approach the District Judge
and get an order that the panchayat
ha. wilfully failed to do a certain
thing and so it should be superseded
After all, in a democracy, the power
should vest in the judiciary and not
in the executive

Clause 13 amends section 49 of the
principal Act, which deals with re-
moval or dismissal of a member of a

panchayat A member can be dis-
mussed if *he 15 1n the opinion of the
p.cscribed authority guilty of mus-
conduct the discharge of his duties”
So, the words are “in thc o» nion of
the pieseribed authoritv” 5o, he 1
a dictator so far as the dismissal of
the memhber is concerned  Why should
that authonty be given to a single
man®? Why should that man not be
asked to go to the judiciary and get
the verdict of the judiciarv that the
man requires to be d smis.ed for mis-
conduct in the discharge of hi, dut.es”
I know certain cases where members
are d smissed on grounds which are
only imaginatv, most of them are poh-
tical grounds If we want to work
our democracv, if we want the demo-
cracy to survive, the executive should
not assume more authority but should
give more authonmtv to the judiciary
so that nobody can complain or say
anythung against it

There 15 oneg more thing in section
49 Clause (1)(e) reads “is m the
opinion of the preserib d  authority
undesirable in the publ ¢ interest to
continue in office” Whethm 1t is un-
desnable .n the puble interest to
continut In office would be decided by
the executive author tv  Is 1t desira-
ble to keep this povrer 1n the Pan-
chayat Raj Aci® You call it Raj and
sou are ziving authority to somebody
who cin dismiss the rulers of this
raj After all the panchavat mem-
bers are the rulers and yet thev can
be d.sm'ssed at discretion  without
anv hesitation How can you call 1t
Panchayat Ra)” If all the functions
of the panchivat are performed by
the panchavat then only can you call
it Panchayat Ra)?

So, 1 would submit very humbly to
the Minister that he should agree to
refer this Bill to the Select Committee
Is 1t no* proper to refer th~ Bill to the
Select Committee whch w'll come
out with some better 1interpretation
and better wntings and so on® I
hope the Mimister will not hesitate to
admit that collective wisdom is much
better than the individual wisdom of
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the executtive, So the Select Com-
Mmittee would be the proper authority
to advise Government in the matter

Then I want to refer to certamn
things about the panchayat adalat 1
amhlpprthatsnmepnwenmboin.
given to the panchayat adalat I think
the village people will dispense justice
better than some courts Whereas
legal justice 15 done by the courts, 1t
will be natural justice m the case of
the panchayat adalat There may be
chances of mjustice 1;n the village
adalat but they are very rare

Section 537 says that conviction
done by the Panchayat adalat
shall not be deemed to be a
previous conviction That is nice and
good  But, after all, it 15 a convie-
ton, whether it may be a previous
conviction or may not be a previous
conviction, whether 1t may be used
against him in future or not Now
the power of revision i3 given to the
additional district magistrate T want
to know from the hon Minister why
our executive is rather afraid of the
Judiciary? Our executive often takes
away power from the judiciary in
favour of the executive Have we
distrust m our judiciary’ Or 1z 1t
that whatever decisions are given by
the jud'ciary are not palatable to us®
What 1s the reason® After all, this
15 a judicial matter If at all there
is a revision, 1t should be 1n a judicial
court, and the proper authority would
be the court of sesmons and not an
additsonal  distnet  magistrate 1
know many cases—and I hope the
hon Minister must also be knowing
them—where additional district mags-
trates take decisions on political
grounds rather than on individual
judgments If we want our demo-
eracy to work well, it 1= not desirable
to give more authonty to the exe-
cutive

Lastly, I would refer to some lLines
which appeared in Times of India of
9th February, 1850 These are views
expressed by some promunent per-
song at the discussion on a Sympos-

ium on Democracy and Law. I would
read only a line which says:

‘If the executive was allowed
to encroach upon the powers of
the legislature and of the judi-
clary, Mr Ayyangar warned, it
would provide a fertile ground for
dictatorshup *

This was his fear, he said, even se
far as India was concerned I ask the
hon Minister do we want to take
our country to dictatorship?

Shri D, C, Sharma: I am afraid, I
cannot welcome this Bill in any sense
of the word, nor do I support the
proposition put forward by my hon.
friend, Shri Raghubir Saha: 1 do not
think any Jomnt Commuttce 13 em-
powered to produce a model Bill A
Joint Commuttee can only effect im-
provements 1n this Bill withun  the
framework that has been given And
I think that no amount of improve-
ment can do any justice to the
demands that have been put forward
with regard to this Bill Therefore, I
think that as an interim measure this
Bill may be allowed to pass and
within threc or four months after the
pasung of this Bill

Shrl P. B Patel: When we  have
waited for so0 many years why not
wait for some more months?

Shri D C Sharma: we can
bring forward another Bill which
would be a good and satisfactory
model of a local self-government Bill
at the village level for all States to
follow. So far as I know, the Mims-
try of Health was entrusted with =
work of this kind and I think even
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{ think those Bills will also answer
the description that I have given

Ot course, I will not bk a party to
4 statement of the kind which was
made by an hon Member over there.
I do not think we should try to raise
gny kind of conflict between people
who hive an citics and people who live
in wvillages I think most of the per-
sons who come here and talk about
the willagers look like city-dwellers
They dress like city-dwellers Their
whole outlook on Lfe 1s lhike that of
caty-dwellers Let those persons have
the hardihood to come forward and
say

Mr. Deputy-Speaker: Here m this
House all are hon Members

8hri D C. Bharma: My difficulty s
that when [ go to the Pun)ab Univer-
sity I have to address the members as
‘fellows’ The word ‘fellow’ also has
rot a dignrficd meaning  But here
t v arp hon Membeis who want to
ay prar as guardians and custodians of
the rural population without knowing
thit most of those persons whom they
dub as urbamites are also village-
dwelicrs

Shri M L Dwivedi (Hamurpur)
Sir, this 1s objectonable  He says
“posing and without knowing” That
15 ve~v objectionable

Mr Deputy-Speaker: He savs that
ht has certain difficulties because 1mn
umiversitics he has to come  across
fellows

Shri M. L Dwivedi. This 1< not a
umversity  We are speaking now mn
a different forum

Shri D. C Sharma I know fulls
well what 1 am talking about (Shn
V P Nayar Quection) 1 know the
kind of word« that I am using It 1s
no use wasting mv time with these
mterruptions

Shri M. L. Dwivedi: Is that any
reason for casting aspersion upon
Members that we pose ..

20 LSD -7

Shri D, C. Sharma: There 15 no as-
persion on anybody

Shri V P. Nayar
only posing a question

Mr Deputy-Speaker: He has smd
that he never meant any aspersion on
anybody.

Shri D C Sharma: I was submutting

very respectfully, Sir, 10 youw, and
through you to the Members of thg
House, that thus Bill does not define
adequately and completely the func-
tions of gaon sabhas, the functions of
gdon panchayats and the functions of
circle panchayats I think this Bl
'8 VCry very vague Even where 1t
has been clear, I feel that the func-
tions which have been Biven to these
various bodies are very meagre, very
inadequate and very niggardly I
would say, either we should give full.
blooded self-government to these
villag>s or not mve any self-govern-
ment at all There 15 no half-way-
house You say that these people are
being trained 1n local self-government
How long are these people to be in
training® That 1s the question that I
want to put I think they have had
sufficiently long number of years for
being traned m the art of local self-
gorernment  After having given them
those opportunities you do not give
them anv effective power to deal
cither with their local needs, with
their developmental needs wath their
crvic needs or other kinds of needs I
think therefore that this Bill suffers
from not only a confuxion of aims but
also from inadequacy of powers that
are given to the gaon sabhas and
panchavats

(Quilon) He 13

The circle panchasvats ate, I should
say. a kind of hardship infiicted upon
thosc villagers I would submit very
respectfully that cannor say that you
will club together so many cities
Whv don't syou club together Delhd,
Gurgaon and Soncpat which are very
near to each other and say that there
are certamn nceds of these cittes which
can be dealt with jointlv® Now, the
needs of one village are different from
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the needs of another village. There
are jealousies between one village and
another. There are different com-
munities inhabiting one wvillage and
different commumities 1mmhabiting
another village. There 18 a majority
of one community in one village and
a majority of another community in
another village. I do not want to talk
in terms of communities; I only want-
ed to give a realistic picture of the
existing circumstances. By bringing
together these village under a circle
panchayat what happens 1s this, you
bring together elements in terms of
population, community, mterest in
terms of needs, in such a way that
they create an explosive situation. 1
have seen th's kind of explosive situa-
tions obtaining 1n so many villages In
the Punjab Therefore, I say that the
experiment of circle panchayats 1s an
experiment which has proved to be a
fa1lure everywhere, and I do not want
that the Delhi villages should be sad-
dled with thus kind of circle panchayats.

I want to submit, Sir, very respect-
fully, that the members of the pancha-
yats here in Delh: and also 1n some
other States are being treated like
school children, who must always be
under the supervis'ng eye of a teacher
or of somebody who can look after
themm Take the ctase of patwann.
Take the case of other village officials
I would have said that these gram
panchayats should have becn taken
away from the influences of those per-
sons with whom they have sometimes
to join issues. After all, the gram
panchayats should not be mere rubber
stamps of the executives in the villages
or anywhere else. But I think thoat
this {s what has been done

I would have very much appreciated
i#f the Panchayati Adalats had been
given more powers [ would have
wvery much appreciated if the Pancha-
yati Adalats had not been given those
minar acts to play with. But I find
that instead of this kind of experience
In judiclary they are going to have

an experience in, what I might say,
mncreasing their powers to foster con-
tentlousness in the villages. I think
that these powers ought not to be
given only on the strength of the
representative character of the pan-
chayats. I think that they should be
given on the basis of other merits also,
1 would have been very happy if these
Panchayat: Adalats had been constitut-
ed 1n a way which is better than this.

Sir, as was put forward by my hon.
friend, Shri Raghubir Sahai, we have
lekhs of panchayats in this country,
and he said that ten per cent of them
were functioning properly and effec-
tively. This is a very sorry state of
affairs, and this stereotyped Bill with
its stereotyped provisions 1s going to
perpetuate that situation and 1t ig not
going to improve 1t or better it.

Shri Naushir Bharucha (East Xhan-
desh): Mr Deputy-Speaker, Sir, it is
a very interesting experiment which
we are trying out, and on which there
can be hones<tly more than one opinion
I desre to restrict myself to that
aspect of the Bill which sceks to invest
er'minal jurisdiction 1n ‘panchayati
adalats '

In the first place, it has to be appre-
ciated that our experience of gram
panchayats and other bodies has been
far from sat «factory, and 1t 1s really
doubtful whether the various clauses
and sections of the Indian Penal Code
in respect of which jurisdiction s
sought to be vested should really be
incorporated in the Bill Probably,
Sir, the House has not appreciated
what are the sect'ons and powers in
respect of which criminal jursdiction
1< proposed to be vested in the Pan-
chayati Adalats For instance, all
offences such as negligent act likely
to spread infection of disease danger-
ous to life—under section 269—are
also proposed to be given to the
Adalats. Then, wearing garb or carry-
ing token used by soldier, sailor or
airman,—section 140—offences con-
nected with it, are also proposed to be
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handed over for trial to these Adalats
Offences connected with fouling water
or public spring or reservow, rash
driving or riding on & publit way,
neghgent conduct with respect to
explosive substances, voluntarily caus-
mng hurt by dangerous weapons, mis-
ch efs by injury to public works and
bridges etc are also being proposed to
be given over for trial to the Adalats
However, there 13 no doubt that some
beg nnung will have to be made by
gwving certain powers to panchayati
adalats, but to what extent can we go
seems to be the crux of the problem

The problem before any State i1s how
to dispose of the numerous petty cri=
munal cases promptly and cheaply
anthand o dhe spme ame  heoang
instances of mascarriage of justice and
abuse of magisterial powers Therefore
the choice 1s not whether we should
give panchayat: adalats any powers
but to what extent the powers should
be given 1 am of the opinion that
some begmmning w 1l have to be made,
otherwise it 1s humanly impossible for
any State to deal with the numerous
small offences which occur n every
rcmote corner of the wvillages and to
provide adequate magisterial mach -
nery for the disposal of those cases I
am therefore of the opinion that while
certain criminal powers should be
vested certain sect ons require to be
deleted from the Bill for instance as
I have just now said, cases of neglh-
goent act lhikely to spread infection of
diseases dangerous to life A vwcry
sertous thing hike that ought not to be
left to the panchayat: adalats who have
power to inflict a fine of Rs 100 onlv
Foul'ng public water supply and rcser
voir 18 a very serious offence  Also,
offences such as voluntarily causing
hurt by dangerous firearms or daggers
or such weapons are vervy serious
offences and if these are incorporated
in this Bill the result of it wll be
that graver offences will escape with
smaller punishments

Our experience 1s that these pan-
chayats adalats or gram panchayats or
whatever bodies that are there in the

villages are not sufficiently indepen-
dent to exercise certain judicial or
mag:sterial functions I remember a
case in which I was for one of the
parties m a criminal court where the
magistrate suggested that the case
could be taken to the jamat., Jamat is
a sort of panchayat or caste organisa~
tion 1n the villages The man prompt-
ly rephed “What 1s the jamat® If
you g ve 1t a peg of hiquor, 1t 1s your
jamut and if 1 give 1t a peg of lhquor,
1t 13 my jamat” That being the case,
it 1s desirable that very serious cr mi-
nal offences are not to be entrusted to
the panchayats The result will be
that e ther there will escape punish-

ment or will escape with light punish-
ment

It 1z true that m the B.ll there has
been a provision to the effect that if
the adalat thinks that the offence
cannot be adequately dealt with by it
then 1t may be passed on to a regular
court, but that 1s not enough, because
pressure will be brought by influential
persons when a serious offence 15 com-
mutted, for instance as in the case of
voluntarilv causing hurt by dangerous
firearms or daggers It 13 a very com-
mon occurrence In the villages The
pty will try to bring pressure on the
adalat and try and finish off the case
with a small fine Therefore my sub-
miss on s that the real issue 15 not
whether these adalats should be invest-
ed with powers They will have to be
imssted with powers not merely
bccause one would hike to see our
v llage panchayats hiterallv and really
becoming centres of swara;, but
because the force of eircumstances will
be such that certain powers will have
to be delegated to them

Sect ons like 352, 356 and 357 which
deal wath assaults, mnsults, petty crnimi-
nal tre-pass, house trespass and
offences like that, can be safely dele-
gated to the panchayat: adalats for
trial For the rest of them, I am of
the opimion that these sections will
have to be deleted

There 1s another point which has to
be borne in mund, 1t will be nevitable
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that secuon 447 of the It:dtnn I:mnl
C should be one of the sections
who‘:ere offences could be tried by the
panchayari adalats i villages. Ques-
tions of encroachment on flelds and
pre-occupy the attention practicelly of
the entire village. There are usually
two factions in the village. It has
been our experience that the villagers
by relationsnip or otherwiwse are so
inter-connected that 1t 1s very difficult
for people 1o administer independent
just ce. But even then some ruk_ will
have to be taken. In cases of bigger
offences, I am definitely of the view
that they must be clearly taken out of
the purview of these adalats. Sections
which are incorporated in the Bill
carry with them punishment of three
years rigorous imprisonment and vet
we have not g ven the adalats power
to inflict any sentence of imprison-
ment Therefore, according to me these
are not the sections which ought to
have been mcornorated in the Bill

I therefore subm.L that while 1t may
be desirable to make a beginning
taking even the risk of miscarriage of
justice, there are certamin sections
which should be kept completely out
of the scope of the punchayat: adalats
Therefore I support the amendment
which was moved by my hon, friend,
Shr1 Raghubir Sahai, requesting that
the Bill should be sent to the Select
Committee,

Shri M L, Dwivedi and S8hri
Pahadia rose—

Mr. Deputy-Speaker: 1 think |
should now call the hon. Minister,
st wo wro fyEQ @ F wAw oA
Fafore s §

stepfem (g€ gy <fga
wgfa wf@i ) : oF fufed
wifgd |

Shri Khadllkar

Five m'nutes

(Ahmednagar):

Mr. Deputy-Speaker: Then I extend
the time by a few minutes.

Shri Jhunjbunwals (Bhagalpur):
roge—
Mr, Deputy-Speaker: Shri Jhun-

jhunwala has not desired any mnutes,

Shri Jhunjhunwala: 1 shall also
take three manutes.

Shri Khadilkar: Sir, withun the
t.me at my disposal, I will try to be
very brief. In our exuberance to
bring about a eertam amount of social
transformation and to see that power
1s not concentrated but decentralised
at wvillage centres, we are taking
measures without giving due thought
to them. When 1 reaq the title of the
Bull, T was rather puzzled. There 15 a
common word--a comomn coin—that
Wwe wunt to bring in Ram Rajye Here,
we want 1o bring about Panchayat
Ra; But after going through this
meg=ure—it 15 intended 1n  fact of
punchayat 1s o be the judic.al autho-
rity—1 think that the Congress s
aiming in the final analysis to bring
about goonda raji Let us be very
frank about it

I would hke 1o appeal to the hon
Home M nister-“he comes from the
¢ty of Belgaum and as 3 lawyer he
has long and emunent practice 1o his
credit in that place—as he hay come
in close centact with  the villages
roundabout a. I have come across in
my place  What 1s the state of affairs
i the wvillages? The villages today
are feud-rddn  No village 1= abso-
lutelv free from feuds and the caste
hold 1 still dominant If you want to
mvest village panchayat with  these
POWers in an area where thev have
never functioned even as administra~
tive unit-—execuse me for saving this—
the hon Home Minister ought 10 have
thought 1t fit before investing  them
with addition powcers, at least to allow
them to funct'on for a few years with
other administrative functions, T mean
social serviee functions like village
samitation, lighting, roads and other
things But they are in a hurry, ag I
said 1n the beginning, ang they want
to do this
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Another thing has happened because
of the social transformation Former-
ly, normally some pensioners. used to
go and reside in a village There was
an element of inter-change Today
that has not been the case because of
the new land legislatien There 1s
greater tendency to settle down even
after retirement 1n the cities or round-
about citites It 1s a common experi=
ence and therefore willage life today
1s disimntegrating at every level We
have legislated in the States that there
should be a common well I go to
my constituency for atiending the
Development Council meetings and the
exper ence given by the administrative
officer 1s that there 1s no common well
In every wvillage there are almost two
wells—one for Hariyans and another
for the caste Hindus This is the state
of affairs and in such conditions, 1
would like to know from the hon
Home Minister, how he shows this
boldness to come before this House
with this measure [ am really
surprised

I had an occasion to consult one
sen or ICS officer of the old rcgime,
who was Chir{ Secretaiy of a State
Government When the question of
handing over httic Police powery to
the Bomhav Corporat on was consi-
dired I would hke to pomnt out this
instance  he sud that in the given
circumstainecs though Bombay Citv 1s
very much advanccd, he would not
hke that the Bombav Corporation
should «xereise powers of the Police
wven in a wostrieted way Take thas
into account When the advanced
metropolitan citics are not 1n a post-
tion to «Xeicise authority of a judicial
or penal nature in a responsible way
am I to understand that the hon
Home Minister fecls that roundabout
Delhi the villages are so advanced that
they can exercise judicial authorty
and deliver justice? Justice in  the
village 15 tainted with caste influences,
local influences, and particularly with
prolubition there 1s always another
factor which has entered into wvillage
lhfe which we cannot ignore, though
they will never admt it, namely that

boot-legging and other country lLiquor
industry 18 gomng on

Therefore, my submission 18 this 1
would have liked to support my hon.
friend Shr1 Raghubir Sahai who has
devoted a lot of time to the study of
village conditions, community deve-
lopment end village ray or whatever
1t 15 This measure should be with-
drawn, at least the amending part of
it should be withdrawn No willage
panchayat shoula be invested with
judicia] authority

I shall point out one instance and
fintsh In Berar there have been nyay
panchayats established I know the
history, but I would lke to know
tfrom the hon M nister how the nyay
panchayat is functioning 1n Berar
Everybody feels almost terror-stricken
if he 1s to get justice at their hands
because words lke adalat and wnsaf
are used I would like to say the peo-
ple would feel that they would have
to face a devil if they go for justice
to a nyay pancheyat This 1s the
position And therefor myay pan-
chayats are today almost defunct

Smce time 1s too short with these
fow words I appeal to the Home Min-
1ster to withdraw the amending part
of the Bl Give them a tnal as
<ocial service agencies lot them gather
experience and thrn you advance Do
not hasten too fast, hasten a bt
slowh

st wo ;e fE@
Wy ww @ 9] A el

:
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W g ¥ qafey o fd wd-
e v T & 1 g A Al F A
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w1 wter forer § 1 & g @ww g
e af Wi 3 o S 8- & gy
oY wry WX §, Su ol gl ehife-
%8 qdfor tepfafas § 1 & @ o
¥ aey §, 7 wv 3w §, ¥fww w3
T ¥ §1g wgar qvar & fr owY F
fafrer ok % e ot &
fad sy § Wi 9w ey ¢
W & wa-Rx Y aw qgw o § )
dor fs ot T wgw & gw fear
8 o ofew sz e i & o gy
g T weR W qerad Tk wy
w1fgd, ot fie qiefifessr qéfor & ow-
T WA @ W TAAHE & IqT W
aifefgesr & s I ® @y
T W W WX THT IHT v faw
a1 ¥ AT A FAR AT ¥ oy
TR 7 ¥ wfvw g ¢ ok
ot gmer en A 7 ¢, § &%
e A W |F 9 ¥ 9w gww
A 1 oW qETEAY €1 AT 8 wfgw
Iwfa &t areE TR FT sfewg
fear e efzd R 399 gr st
I & W 1 9w A ¢ fF mrow
# & wrr onfagy £99, #feq g2 oy
FTHE QAT | W7 59 0 G617 H7
w1 fam adé amaq, ar fomet aoear
71 9T §, ¥ ®F AT § o 93w wo6h
H17 I AP FT AGI ARMA R |

ot wfwr fog (wizver-viem
waqfas wf- 1)  oma wafa o,
# wrewr v w21 S g fe wma
a% oft erew far 31 st
HEW A A wATAC  TAT §,  IAOeY
|9TE ®aT g W1 wngar g e uw faw
wr fadwe w0 ¥ g fear ard
oR gy A fawr A wd duw
o T few W awr o@
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ot wifesse ok ot fdd @
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a1t ®T FHA & | IT A A wwATE
T w1 T ¥ g 9T A
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AERY, T G&F 7 WO A g TN
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wree £ fr ogr o ot R F e
A A $T w7 @y §, ag Fadaw
gt | e ardw W Tgafy o @
wfqarawr & w% fagam ot fs ww /79
T IR 1 wigw & wivw wiearan
TR i §f T A T TU Ay
¥ eTeAT £ WA 6T IR T
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9ty 9w gw 59 fadgw W@ @,
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oW, quTw WX 9w T § §, I R
g T B )
& oY 3T 92 ® @A I FAA
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eI §, T { FaT AT WAL F W
& wifers s feay ar @ 1 ey &% TN
qq & T W &7 9EA A, 99 AH
faope g fear mav @ ey
® (A A R F Iq T AT &
a W Ao g, &Y T 99 7 a7 0 T
T ¢ afem g ot ¢ & e fae-
T® NI O o g mE
‘e warfR Y SHATTS
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& AALT THO | I H1E wOAFTT AG
faa e & | W gW WA £ R o
aEaET @ A7 5 qE & a
FEE AW AR A o wfee 3
gt T T W Y = & qried i
U G F O AT A ATLR T S
R AT , IR TATE T AT L |

wy AT Fe & v § e g
TG TAT AT T T & TR § W

T 2T & T Ty wgt W Y o o
o frsigrd e ae d 7 G oo
o oW Ay A ¥ and & ot ow
T TH STAN FR 67 N §, ¥l
& T 78 g st § fw ag wraw QAT
afed | B Y i freslt oft sy
Y AE, WA IR oG & X A Py
aroT @ FawT Ao ey fewd
¥ T AE € ar gAY § o I
oY wrenT & A W At § W gER A
&t ff T g AT W 8 ) O A
A AFAARGINOT § W W A
¥ qgfa & §I7 sy &AT g ) W
v frraga @iy’ T
I5T w T AW ¢ 1 A F s e
i st o s @ & ) gfoe §
wfafafaca A7 @ ot wror ®F ot &1
qeeg afe T I ag & i W)
whart & fag m @7 @ o
WMAFIE, TN A g WA & @
TR oG T X FreerT o T A S
FEA & 1 =7 A gz it B faga
T 3 A o off HEER A & WK
AR T T A AW YA FHE
T { @ AW G F7 A S P T
AR ¢ W A w femEw
F77 § 9wy § W ot o7 SR AT
fasara grm oY fo § a0e 7 g7 v o
g fs & $METY & A T E |
T AR & OF @Y @I AT AT W1
W qETAT 7 9 W W AT | T
H W & AT wEe qver § e
W g AT &7 e A § ofew
AR RE T A Tl W
arew 97 o faw & quim fea o,
T faum ), sfveey A 4T )

wgr A% WY qWgal w1 W §
it T s g & wyr & e o
W MY IE TRy §
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Feviflsy oy v Wy afqer grm § o
for # 2w oy g & om-sfafafadt @
v ow iR o) gd Wi T
wifel & wfewrt & foag war st
e off § | TNl Oy A TR
fr ar-wfafafaa & qra & wiew wfaw
o, wrw  qwgE B wfew wfec
fad® | ogr-omgy oY W guTEd wrEw
gt & e I A A wwew g
g 7 I 6k wfwer ooy §
o T § & wod Wy gl wae s
€1 @ wrier aEr & W wErd
At T 8 &1 I g § weafea
o wfgerd @ €3 e, {Aaw
77 qEaTdr W quTE w7 A% A
Y wfwwrf A & Fov 1 9 gEE
o afEF ST AR T wHA NN
wr o wfgw @ & ww ww
@A a7 IGHT W4 qg 47 R
R w1 e @Y A A 7w A AR
far 2 1 IEN fawmw 93 AR
78t foar oy e & W ag W@
AR Y 72T T A 78 IF A7 W@ e
9 & | SH ATA A A% I qT
wfemif7ay w7 qT8 a7 & ARG G
fear I, 99 a% W TATET #T A
%5 ufuwwrr o wfus mias weren
FTHT<Y TErEAT I S q ¥ 1 agr 0%
o feq A §, @ & a3 T
or wysgr @ femr @ fram o
a9 A% § ARRAT F THGAT BV FAA
R TR WG AR

afs =g =@ a & quTgeY ®
TN A A @ feam
qATER UHET TG N WIAT 617 w2 W
W Afddw Ao, Tww
fmtor @ , & o wroRr Wk wfuw
wiewT< &7 €1 1 avw & g frorr Y
T ST FOT ¥ e g Swwr AR
Ty A et wmET ey

s § arq v ® gy & ufw-
IO B T wT R aTH A W@
uTIEY 3 g )

R AU RATT £ wPgN
WM 1 TR WA SO
sy oY ag wiww fe o § fe
AT {od WX (e ® wrn Ifww
AU HT 4 7 TR AT AT U®
% | AW Az W & @ wiww
T g o WA AT B yEfaw W@
TN 7 & 7 frdzT son S g
oA sgra o
ge & W A A wEe A
gfeew it wT aH § Wl I wEw
& & ST gt WYT Q%o wr=m
P @Y @ § Rl s adfew
oA & AT T ®t wo Ad fawar
a0 21 2 $a urw st
qRTE & W7 T AR A & qg W 5%
v g fe 7 afaam & sfeer ooy
Flamaa g ey ®
ArE v 9few seer ar fearaar
arow A w1 g wfoge W faa
WE M afriw § oF a0 # §
A AT | T AG R o Freh
amt & AT A oy wifEd o et
"7 {20 F HRTA qAT AT FU EN R
I Az & wfwee & afer s
T AT AT A 9 qF T IE
W B W a7 it @ BT ST A
W

w1 A R @ e W
fr oo o1 g T I @ @ A
wfawfel) & gro Wi sy sraea el
aE, TEH Twr I Afgd WR s
7 et wfyee o & f@d ar
fgd
Shri Tangamani (Medurai): I rue
to support the Motion for reference of
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the Bill to a Select Committee moved
by Shri Ragbubir Sahai. He has
already dealt with the reasons why he
wants such a reference to a Select
Commuttee. I would like to say that
the whole question of panchayats has
been canvassed for the last three or
four years. The Balwantrai Mehta
Commitiee went into this matter in
great detail and their recommenda-
tions are now before us. Already
several State Governments have taken
these recommendations seriously and
certain pieces of legislation are
already in the offing, I know that
Kerala has taken definite steps. In
Andhra Pradesh, a Bill has been intro-
duced in the legislature and it is now
before a Joint Committee.

I would like to mention—as many
of the previous speakers have already
mentioned—that there was a camp
which was set up by the Community
Development authorities 1n  Andhra
Pradesh in a place called Pattamcheru.
In Pattamcheru, there is a Samiti
which is more in the nature of a circle
panchayat. They have been demand-
ing the sort of things which have
been canvassed in the Report of Shri
Balwantrai Mehta Committee. They
have been demanding that more
powers should be given, indicating in
what way the powers can be used.

When that is the position, my
request is that this kind of patch-up
legislation is not gowng to help us at
all. I would point out two matters in
which the very purpose and the object
of the legislation itsclf is defecated,
Here we have stated:

“At present, the Panchayati
Adalats have no jurisdiction in
respect of criminal cases. It 1s
proposed to invest these Adalats
with criminal jurisdiction in res-
pect of certain minor offences
under the Indian Penal Code....".

Having said this, I find in clause
18—which seeks to amend sections
83A, 53B, 53C, 53D, 53E and 53F, 853G,

58H, 531 and 53J—of the original
Act—under 53C:

“No Panchayati Adalat shall try
any criminal case against a person
where such person—

(a) has been previously convicted
of an offence punishable with
imprisonment for a term of
three years or more;

(b) has been previously fined for
theft by any Panchayati
Adalat;

{c) has been bound over to be of
good behaviour under section
100 or 110 of the Code of
Criminal Procedure, 1898;

(d) has been previously convicted
under the Public Gambling
Act, 1867, or the Delhi Public
Gambling Act, 1855....".

Here certain minor offences are to be
tried by these panchayat courts.
Having given these powers, why do
they go into the question whether he
1s a previous offender or not? These
are all minor offences. Whatcever may
be the nature of the offence in  the
past, 1t 1s not a matter which has to
be  cunvassed in  these panchayat
courts

The second point which 1 would like
{o mention. to which refercnce was
made, relates to  clause 28, which
reads:

“After section 83 of the princi-
pal Act, the {following section
shall be inserted, namely: —

‘83A. The Chicf Commis-
sioner may, by order published
in the Official Gazette, direct
that any Panchayati Adalat
shall not exercise all or any of
the powers under this Act for
such period as may be specified
in the order and such Pan-
chayati Adalat shall cease to
exercise such powers for the
period so specified’ .
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In other words, not only 1s supervisory
power given, but power 1s gwen to
«<ompletely supersede these panchayat
Lourts

These two things really defeat the
very purpose and the objects for
which this amendment has been
brought forward That 1s why I
request the hon Minister to take the
opimon of the House and not rush
through this legislation If it is refer-
red to a Select Comm ttee, I am sure
that the purpose of even the limited
scope of this amendment, which seeks
to give more powers to the panchayat
courts in line with the powers which
Jeye haap oyenmsed Q0 AT DAD-
<hayats today in many of the State,,
will be served Many useful sugges-
tions could be given If this Bill 1s
rushed through, I am afraid, the point
which has been agitating the minds
of the people, the whole question of
panchayats and co-operatives will not
be served Therefore, 1 once agamn
request the hon Deputy Minister to
be kind enough to accept the motion
of Shri Raghubir Saha:

The Minister of State in the Min-
istry of Home Affairs (Shnm Datar)-
Mr Deputv-Speaker, Sir, we had an
intcresting debate Towards the cnd
of 11 the tempo of debate naturally
rose, when two hon friends one from
this side Shnn Dw ved: and another
from the other side, Shn Khadilkar
stated 1 an overdrawn manner that
if theie 15 Panchayat Raj, 1t 1s likelv
to be a goonda rajy, provided judicial
powirs ai¢c given to them 1 had
expected this criticism, and, I am
prepared to answer not only those
charges but also other points rai ed
by a number of hon friends

In this connection before I proceed,
1 may point out that this Panchayat
Ra) Act was framed by the then Delh
Administration and was accepted by
the then Delhi Legislature We had a
Patt C State in Delh; and they, after
full consideration, came to the conclu-
sion that there ought to be a Pan-
chayat Raj Act This was in 1954

Secondly, by that time we had a
number of States which had passed
similar Acts and had brought them
mnto force Take, for example, the
case of the UP Legislature As early
as 1947, immeduately afier the advent
of independence, this question of self-
government at the lowest rung of the
ladder was taken up and an Act pass~
ed and implemented On the whole,
even 1n respect of judicial or Nyaya
or Adalat: Panchayats, may I pomnt
out to my hon friends, the Act has
worked well

Only the other day I had been in
the Statc of Bithar Both at meetings
with social workers as well as officers,
I made pointed enquiry as to how the
Panchavats in  general and judicial
panchayats in part cular were work-
mg I was happy to hear bo'h from
the non-official and the offical side
that on the whole, the Panchayatls
have been working well

Shri Jhunjhunwala: Your informa-
tion was wrong

Shri Datar: Two points should be
noted 1n this connection One 15 that
we have to develop the Panchayats as
an institut on There 15 no departure
from it at all Let us understand it
quite clearlv, even though we have
to take some risks May I pomnt out
to the hon Mcmber

Shri Jhunjhunwala® What 1 sad
was your information was wrong

Shri Datar What 13 the need of
repeating what vou have saxd? I have
alieady heard it Kindly do not repeat
it now (Interruption ) When I have
heard what he has sawd, there 153 no
need for repe i1tion

May I point out here that we have
to take into consideration the first
question that Panchayats have got to
be developed We have a directive in
the Constitution itself that Panchayats
are the lowest limits of our self-rule
and therefore they have 1o be deve-
loped
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Then, 2 number of State Govern-
ments considered the whole question,
and I may also refer to a report that
was submitted by a committee
appomnted by the All India Congress
Committee It was a commuttee pre-
sided over by Shrmman Narayan, now
a8 Member of the Planning Commis-
mon and consmsted of a number of hon.
Members who had administrative
experience We had Dr Kailash Nath
Katju, Shri Jagjivan Ram, Shn
Gulzan Lal Nanda and Shm K D
Malaviya These friends went into
the whole question, and, they stated
that judicial panchayats ought to be
started as early as possible They
traced the hustory of panchayats 1n
India, and, they have found out that
we had such panchayats including
judicial panchayats long long ago
down the whole history of India,
except, naturally, dunng foreign
domination

My hon friend, Shr1 Daulta con-
tended that during the foreign admin-
istration the villages were neglected
In a way, 1t 1s true, but in another
sense, let us understand that the wil-
lages—or the willage panchayats—as
units did carry on thcwr work, per-
haps, in a more effective way than
under foreign rule

I might also point out, in this con-
nection, to my hon friend Shn
Khadilkar that :n Bombay or Maha-
rashtra, even before Bntsh admims-
tration, we had certain institutions
according to which the village became
a full and self-sufficient unit They
had different officers, different profes-
sions And, I might quote to him the
name of Barah Balutedars In fact,
the village was made absolutely self-
sufficitent so that even when there
were mnvading armies which passed by
the villages they paid certain indem-
nity to the villagers and the villages
continued their peaceful hfe, and, to
a large extent, a happy life as before

Shri Khadilkar: May I point out
that the organisation of Barah Balute-

dars was a conventional organisation”
Does that exist now? That has dis-
mtegrated.

Shri Datar: If the hon Member had
waited for only two minutes I would
have replied hm We had a conven-
tional organisation There was admin-
1stration by certain officers some of
whom were even hereditary. These
village administrations were in the
hands of village people and they
carried on thewr work far better than
they did durmg Bntish or foreign
admmastrations

What happened was this. Especial-
ly after the advent of British rule,
there was an attempt—let us not say
deliberate—to dissolve them and this
great nstitution was more or less dis-
solved Then, we came across disturb-
ed conditions in which we lost wvitality
When this gquestion had to be taken
up, the Constitution itself laid down
in one of the Directive Principles that
panchayats have to be developed

Immed ately after the advent of
independence  various State Govern-
ments took up this matier n right
earnest, not only so far as the general
panchavats are concerned but even
with regard to Nyaya or Adalat: pan-
chayats I may also tell the House
that in UP the judicial panchavyats
have been  on the whole working
satisfactonly I cannot exactlv guote
the figurcs—because I have not them
before me—but, speaking subject to
correction I may «ay that there were
about 3 lakhs of cases disposed of by
the judicial panchayats either bv get-
ting a compromise between the parties
or by deciding on ments wherever it
was necessary In respect of this large
volume of htigation—I use that word
n a general sense—only about a
thousand cases were there in whuch an
application for revision has been pre-
ferred to a higher court

Let us take these circumstances into
account Let us not be prejudiced by
the fact that this experience is likely
to be nisky also Therefore, it is that
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the judicial panchaysts have to be
not only suffered but have to be duly
established and proper powers given
to them I was very happy to hear
Shri Bharucha say that at some time
or the other, we have to make an
experiment of having the judicial
panchayats He had some objections
to certain clauses but on the whole 1
was happy to hear hum say that he
agrees

There are two schools of thought mn
this respect One school 1= led by very
high people in life who have stated on
a number of occasions that there
gshould be no panchayat ra) and that
there should be no judicial panchayats
at 2l Only » few davs Agg. a Judge
of the Madras High Court retired and
he has stated that the panchayats
should never be invested with judi-
cial powers We have the opimion of
other eminent persons also

On the other hand, there is another
school which says that we have to
take the matter imn our hand and
develop the panchayats m all respects
so far as the developmental work and
to a large extent adalat administration
work 1s concerned Generally speak-
ing, may I point out that the pan-
chayats have to be developed” In res-
pect of the adalat panchavats, we have
also taken some safeguards

I am not gong to blame Shn
Khadilkar or Shri Dwivedy, and there
may be some cases where the work of
judicial administration at the willage
level may not have been satisfactory
and might have perhaps led to certain
untoward results We have to take
the whole thing into account His
very State the Bombay State has last
year passed an Act known as the
Bombay Village Panchavats Act, 1858
and I may invite the attention of Shn
Khadilkar to section 75 thereof where
larger powers than what we contem-
plate are given to the judicial pan-
chayats are nyaya panchayats as they
are called

An objection was raised that cer-
tain sections ought not to have been

Included in the list of offences thas
could be tried by them. But we have
taken certain safeguards

One safeguard 15 that these pan-
chayats are at the circle panchayat
level It 18 not at the lower level but
at a fairly hugher level that these judi-
cial panchayats are established Under
section 44 of the Dellhi Panchayat Raj
Act, there are some gqualifications
Further, the conditions of some degree
of hiteracy had been laid dovn mm
sub-section (4) No person shull be
elected or remain a paneh of the
circle panchayat if he 1s unabe to
read and write Hindi or Urdu It has
been specially laid down because after
all at that level they will have to
carry on some work where 1lhiteracy
would be a great handicap Certain
other usual conditions have been laid
down In Section 50, it 1s said that the
sarpanch shall for the tral of every
suit or proceedmngs form a bench of
five persons from the panel of cirtle
panchayats to constitute a panchayat
adalat So the first safeguard 1s that
you come across a higher level of
persons, namely, those who should be
members of the circle panchayat and
who would be in a posiuon to read
the regional language, Hindi or Urdu.

Some sections of the Indian Penal
Code have been mncluded Sometimes
the offences are a bit high sounding—
for instance, explosions, etc But we
have to understand that high sound-
ing offences need not necessarilly be
committed in a very high sounding or
grievous manner A theft may be of
a lakh of rupees or it may be of a
few rupees Even a fountain pen
might be stolen and it is theft So,
with regard to these, we have laid
down certain criterna 1 beheve the
objection was taken by Shn Bharucha
that some of these offences are fairly
<erious so far as their nomenclature
15 concerned and the offender 1s Iikely
to escape with a lhght punichment
That was his objection But there is
provision for this in clause 25 If the
Panchayat feels that the offence
involved 1s one for which 1t cannot
award adequate punishment, i1t shall
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submit the case for transfer to a com-
petent court So, if 1t 1s found that
even though technically an offence 1s
such as to come within the jumsdic-
tion of an adalat court, 1t 18 open to
1t to have 1t transferred to a regular
court provided 1t finds the offence
commutted 1s of a serious nature and
that it requires a larger measure of
punishment than what they can give.
That 1s another safcguard

There 1s a third safeguard These
adalat panchayats cannot pass a sub-
stantive sentence of imprisonmert.
The amount of fine that can be impos-
ed 1s only Rs 100 Clause 16, which
seeks to add section 53B to the Act

BRys

“A Paachayati Adalat may
impose a fine not exceeding one
hundred rupees but no imprison-
ment may be awarded in defaull
of payment”

Therefore, you would agree that we
have taken certain precautions We
are anxious to develop the panchayats
in general Those of you who are
interested might have noted that we
have had at the Nagpur Congress
Session a Resolution dealing 1n a way
with the development of panchayats
as such Thercfore panchayats have
got to be deviloped and we want  to
develop them even so far as the jud'-
cial panchavats are concerned [t
does not matter 1if there 15 any risk

Some hon Mecembers have asked
when certain decisions or deerces or
orders or sentences are passtcd by pan-
chayats, what will happen to thum to
those who are likely to be aggrieved
by 1t* The Government are respon-
sible for keeping law and order and
naturally have the responwibility for
enforcing the orders of the jud cial
panchayats So, there need not be
any misgiving Even when there are
unruly elements, they have got to be
checked That 15 the primary duty of
every civilised Government There-
fore, Government will see to 1t that
if there is any such occasion, things

are set nght Government have pre-
ventive powers also, Government will
take all the necessary steps for keep-
mg the law and order in the willage,
for keeping these unruly or anti-
social elements under check. Let there
be no difficulty about it

Certain comments were offered on
the merits of the Bill I would not
make a reference to all of them I
think Shri Naval Prabhakar referred
to the patwars and said that he is
in the position of a supervisory officer
That 1s entirely wrong Section 16 of
the Act sizles the posion the other
way, 1t 1s the correct way .As a
Government officer, he 1z not entitled
10 be a member of the panchayat,
much less a member of the judicial
panchayats Government servants are
not entitled to be candidates for circle
panchayats or judicial panchayats

Scvcondly, all that he has been call-
od upon to do 1» that whenever any
information or aid 1s necessary for the
panchayat, then 1t 1s his duty to help
them My hon friend did not read it
coire<t and raised a pont which has
no substance Secction 18 of the Act
says

“The Patwan shall be bound to
assist the Pradhan or Lp-Pradhaa
of a Gaon Panchavat mn the per-
formance of the Gaon Panchayal's
dut e« rclating to land manage-
ment work under Chapter V of
the Dtlhi Land Reforms Act, 1954,
in respect of the willage of his
halka <ituated in the juriadiction
of th¢ Gaon Panchayat 1n the
manner and te the extent pres-
cribed under that Act”

Thete alto, he 15 not called upon to
give any guneral help so as to excite
somt suspicion 1n the m nd that he 1s
lhikely to exercise undue influence or
domination over the members of the
panchavat But some mformation has
got to be given and some aid has to
be given That 18 the reason why the
patwari comes nto the picture,
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So far as the Scheduled Castes are
econcerned, may I point out that the
two Acts together—the Delhi Land
Reforms Act and the Delhi Panchaya

T
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Then, the hon. Member contended
that there were different authorities
who were likely to come into conflict
with each other. 8o far as the ques-
tion of the Delhi Municipal Corpora-
tion is concerned, they deal only with
general questions common to all the
villages. Then, the normal work of a

of the Delh; Panchayat Raj Act.
The House will see that a similar
provision has been made in the Delhi
Municipal Corporation Act. There are
eertain subjects in respect of which
they are bound to act They arc
imperative subjects. They are such
that they can take over, provided
they consider it necessary or adwvis-
able to do s0 Therefore, they have
got discretionary powers also. Thus.
it will be open to them to carry on
the work as they please without any
hindrance at all

Incidentally, a question was rased
as to whether they would have
sufficient funds. I would say, when-
ever it is necessary the Government
would conzider the question of placing
necessary funds at the disposal of the
panchayats whenever they have to
carry on work, especially develop-
mental work. Some sort of taxation
might be necessary, but as one hon
Member suggested, namely, that all
the revenues of the village should be
given to the panchayats, it may not be
practicable in the first place. In the
second place, would that be sufficient
for the development of the village?
There are occasions where at higher
levels Government will have to place

320 LSD—8

more funds at the disposal of the
village bodies. Let us, therefore, take
into account the development of Indis
a3 & whole and the development of
the rural population 1 particular
Therefore, it is essential that the ques-
tion of funds should not be a matter
on which the hon., Members should
entertain any suspicion, for, we are
gnxious to develop rural areas and
develop the institution of panchayats.
J? any demand is made or any require-
ment is let known to us, it will be
considered

Then, something was stated about
the powers of suspension as contained
in clause 268 May I point out that
even 1in higher bodies hike the legisla-
tures af States or in the Delbi Munici-
pal Corporation Act, there are powers
to supersede. This 1s a power of
suspansion only and there 15 an
amendment moved by an hon
Member

Shri Tangamani: They do act
supersede a high court or a district
court

Shn Datar: There 15 no question of
nigh court or district court. Unfor-
{funately, a number of hon. Membaers
do not clearly make a distinction
petween the judicial authorities and
executive authorities The executive
authorities have their own functions.
Now, Shri P. R. Patel is enamoured of
the judiciary; we are also enamoured
of the judiciary. But so far as legiti-
mate functions are concerned, and so
far as the executive functions are con-
cerned, you have got to trust us We
are the executives here and there are
executives m the States We have an
elected legislature and therefore, if
there are any

Shri P R. Patel: What about the
revisionary powers®

Shri Datar: You are there to check
us. We are answerasble to you
Therefore, let us not have a misunder-
standing. So far as the judicial and
executive functions are concerned,
they are entirely different subjects
There are matters which can be
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tackled only by the executive effec-
tively and not by the judiciary. There
are matters where questions on rights
and obligations arise, the judiciary has
to be approached and it has to tackle
them.

Shri P. R Patel: May I submit one
thing? What about the powers given
to the Additional District Mag strates
so far as the rewvision of the orders
are concerncd?

Shri Datar: I shall come to that
Only when there 1s proper work for a
judicial body should we approach the
judicfal Body Utherwise not. [ tind
a general tendency that a number of
hon. Members are absolutely doubtful
about the work that the executive
carries on, and they believe that the
panacea or salvation lies n keeping
the work under the judiciary Now,
the work that we are carrying on
cannot in any way be tackled by
others, There are the imbs of the
Government each Iimb having 1ts own
legitimate functions. Therefore, you
will not kindly ask us to be under, mn
a way, the judiciary, where we have
got to do our own functions and for
which we are answerable to you That
1 a point which may be kindly under-
stood.

As I have said, the judiciary 1s a
bedy which has to be respected In
respect of theirr work, and we are
giving them full independence, We
are always followwng therr directions
whenever they pass directions so far
as the questions before them are con-
cerned.

Shri M. L. Dwivedi-
orint of

Unde the

Mr. Deputy-Speaker: Order, orde:
We have taken much time

Shri Datar: May 1 point out one
circumstance? With regard to  the
eonflicts between the different bodies,
ft is true that there are development
councils but they were temporary
bodies Because the Panchayat Raj Act

had not been brought into operation
Therefare, there would be no conflict
now, and all the work, either adminis-
trative or developmental, will be
corried on by the panchayats, and
there would be no conflict of any kind
at all.

Mr Deputy-Speaker: I shall now
put Shr1 Raghubir Sahai's amendment
to the vote.

Shri Raghubir Sahal: Before you
put that question, I would like to
draw the attention of the hon Minis-
ter to the fact that m his very elabo-
rate speecl fie did notf mendton one
single word even about my amend-
ment

Shri Datar: 1 plead guilty te the
charge

Mr Deputy-Speaker: I understood
that he did not agree to it.

Shri Raghubir Sahai: He may not
agree, but that is a different matter

Mr. Deputy-Speaker: What 15 the
reaction of the hon Member*

Shri Raghubir Sahai: He has not
asked me to withdraw 1t

Shri Datar: I am requesting hum to
withdraw 1t through you

Shri Raghubir Sahal: I beg leave fo
withdraw the amendment  (Inter-
ruptions)

Some Hon Members: Put 1t to the
vote

Mr Deputy-Speaker: If the House
18 not gong to give permission to the
Member to withdraw, I shall put it to
the vote of the House

The question 1s
“*That the Bill be referred to &

Select Committee consisting of
Pandit Thakur Das Bhargava,
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Shri Radha Raman, Shn
Raghubar Dayal Misra, Shn
Vishwambhar Dayal Tripaths,
Shri Mool Chand Jain, Shri K. T
K. Tangamani, Shri Khushwaqt
Raj, Shri Ajit Singh Sarhadi, Shri
Samat Prasad, Shn Ganpati Ram,
Shrimati Subhadra Josh:, Shri H
< Dasappe, Shri Naushir
Bharucha, Sardar Hukam Smgh,
Shri Jamal Khwaja, Shri Shivram
Rango Rane, Shri Naval Pra-
bhekar, Dr. Sushila Nayar, Shn
Raghubir Sahai—the mover, with
mstructions to report by the first
day of the next session.

The motion was negatived

Mr. Deputy-Speaker: The question
ds

“That the Bill further to amend
the Delhi Panchayat Raj Act, 1054,
be taken into consideration”

The motion was adopted,

Mr. Deputy-Speaker: The question
3

“That clauses 2 o 29 stand part
of the Bill”

The motion was adopted,
Clauses 2 to 29 were added to the BilL

New Clause 3%
Amendment made

Page 10, after ine 17, add—

*“30 In section 102 of the princi-
pal Act, after sub-section (2), the
following sub-section shall be
added, namely-—

*(3) All rules made under this
Act shall be lad for not leas than
thirty days before both Houses of
Parliament as soon  at possible
after they are made and
shall be subject to such modifica-
tions as Parliament may make
during the session in  which they
are so laid or the session immedi-
Aately following'™

[Shrs K. S Ramaswamy]

_ Mr. Deputy-Speaker: The question
187

“That New clause 30 be added
to the Bill."”

The moton was adopted.
New Clause 30 was added to the Bill
Clause 1. (Short title)
L mdment made
Page 1, line 4—
for “1958" substitute *“1959".

[Shn Datar]

Mr. Deputy-Speaker: The question
s

“Clause 1, as amended,
part of the Bill”

The motion was adopted.

Clause 1, as amended, was added to the
Bill

Enacting Formnla
Amendment made-
Page 1, lne 1,—

for “Ninth Year”
“Tenth Year”

[Shr Datar]
Mr Deputy-Speaker: The question

stand

substitute

a8

“That the Enactuing Formula, as
amended, stand part of the Bill”

The motion was adopted.
The Enacting Formula, as amended,
was added to the Bill
The long ttle was added to the Bili.
Shri Datar: [ beg to move:

“That the Bill, as amended, he
passed”

Mr. Deputy-Speaker: The question
.

**That the Bill, as amended, be
passed”

The mohon was adopted,



Pharmacy
(Amendment) Bill
1553 hra

PHARMACY (AMENDMENT) BILL

[SExxmaT RENU CHAKRAVARTTY in the
Chair]

The Minister of Health (Shri
Karmarkar):; I beg to move:

“That the Bill further to amend
the Pharmacy Act, 1848 be taken
into consideration™

The reasons for introducing the
Pharmacy (Amendment) Bill are set
out in detail in the Statement of
Objects and Reasons and the notes on
clauses attached to the Bill

The Pharmacy Act which regulates
the profession and practice of
Pharmacy was originally extended

B States After the re-organisa-
tion of the States on 1-11-1956, 1t 1s
not operative in some of the parts of
the re-organisej States. This has led
to serious admimstrative difficulties
It is, therefore, proposed to extend
the Act to the whole of India except
the State of Jammu and Kashmir

On account of the re-organisation
of the States, some of the existing
State Pharmacy Councils are func-
tioning in more than one State by
virtue of section 109 of the States Re-
organisation Act, 1956 This cannot
continue for an indefinite period It
is necessary to re-constitute and re-
organise the State Pharmacy Councils
#0 that there iz one State Pharmacy
Council for each State. As the pro-
blems in different States would be
different, it is proposed to empower
the Central Government by order to
re-constitute and re-organise the State
Pharmacy Councils in  consultation
:dith the State Governments concern-

Under the Pharmacy Act, 1048, as
it now stands, a lIarge number of
pharmacists could not get themselves

FEBRUARY 11, 1080 Pharmecy 506
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registered for a variety of reasons,
among which are the following—

(a) Pharmacists who are dispiaced
persons from Pakistan afid Indian
nationals who were

pre-occupied with their rehabilitation
problems.

(b) The First Register was closed
before the merger of Chandransgore
and Cooch Behar with West Bengal
Therefore, pharmae:sts of these terri-
tories could not take advantage of the
First Register.

(c) Some pharmacists did not get
themselves registered in the PFirst
Register under a mistaken impression
that they were not governed by the
provisions of the Act. As most of
them are non-matriculates, they are
not eligible for subsequent registra-
tion, It may be rather hard to require
them to appear for an equivalent
examination for the purpose of subse-
quent registration,

It 13 also proposed to make a few
minor amendments in the Act, the
need for which has been brought to
light 1n the course of the administra-
tion of the Act during the last temn
years

As the period of training of a
pharmacist after matriculation 15 over
at the age of 18 years, it fs proposed
to reduce the age limit for subsequent
registration from 21 to 18 years. It
is also proposed to fix the age limit of
a perron who desires his name to be

entered in a pharmacy register af 1%
years,

The State Government of Bombay
brought the provisions of Chapters
III, IV and V of the Act into effect
without issuing a formal notification
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*1958" by “1059" and ‘Ninth Year”
by “Tenth Year” in the Enacting Fou-
maula

It » a Bill of a very sumple and
non-controversial nature and I hope 1t
will be passed

Mr. Chairman; Motion moved.

“That the Bill further to amend
the Pharmacy Act, 1948 be taken
into consideration ™

1558 hrs,

Shri V. P. Nayar (Quilon). Madam,
Chaurman, I welcome this opportu-
nity to discuss this Bill not because
of the contents of the amendments,
but because it provides on of the rarest
occasions to the hon Mover to
speak 1 this House. We know that
his speeches here are getting rarer
1 do not know the reasons.

I have no claims to know the de-
tails of pharmacy; 1 confess that I
am as blissfully ignorant of phar-
macy as my friend, Mr. Karmarkar

Shri Karmarkar: Not quite

Shri V. P. Nayar: but, I gather
that pharmacy 1 the art of pre-
pairing, preserving and compounding
certain medicines according to pres-
criptions of medical practitioners. I
do not know whether this definition
by itsel will be correct. Looking
through the debates at the time the
original Act was passed in 1948, es-
pecially the speeches of very renow-
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ned persons who were Members then—
some of them are Members now also
—especially the speeches of Seth
Govind Das and Mr. T. T. Krishna-
machari, Dr. Pattabhi Sitaramayya
I find that even in 1848, the Bill did
not emerge as a result of dehiberate
consgiderations. I found that there
were various criticsms levelled
against the Bill at that time. In fact,
I was amazed to find that the Select
Committee which reported on the
Bill hardly had any person who had
either a medical degree or even the
most rudimentary knowledge of che-
mustry This was pointed out speci-
fically also by my friend who used to
sit here, Mr. Kamath, for which no
answer was given,

1 find also that the views of those
Members who spoke were crystallised
In certain observations of Mr. T. T
Knshnamachar; humself, which I may
be permitted to read out. While he
took part in the debate on 12th Decem-
ber, 1947, Mr T T Krishnamachart
said

“l1 should like to say that the
country had better realise that
thus Baill is only a very imperfect
attempt at safeguarding the health
of the people, that the health
only of those people that prefer
to buy and use drugs and medi-
cines which fit mnto one of these
western pharmacopeas, is attemp-
ted to be safeguarded by this Bill”

I do not therefore propose to cover
this ground. So, here is a case of a
Bill which even at the time of 1its
origin was very much incomplete or
madequate and which we are seeking
to amend by one or two formal
amendments and two or three conse-
quential amendments

The subject of pharmacy 1s some-
thing which we should try to know
at thus stage. I remember the then
mover, Rajkuman Amrit Kaur said
that the Pharmacy Bill was only
complementary to the Drug Act which
was then in force, the Drugs Act of
1940 or 1941 But I found after



Pharmacy FEBRUARY 11, 180 Pharmacy si0

(Amendment) Bill
[Shri V. P. Nayar}

reading her speech that if at all it
was a complement, it was a compli-
ment to the mover herself There
was nothing more in the speech,
nothing more in the Bill. And finally,
unfortunately also, 1t was reported
upon by a Select Committee which
did not have the advantage of any
member who had the technical know-
ledge to give his advice on this Bill
Therefore, I find that after 10 or 11
years we are again taking up the same
Bill, in the application of which the
entire health of the nation 1s con-
cerned, in such a haphazard manner
And I do not blame the hon. Minis-
ter of Health for this because, as I
submitted earlier, these are matters in
which the hon Minister of Health
cannot be expected to look into in
any great detail, as he like me, has
no personal knowledge of pharmacy

But the most important point 1s
even at the time of passing the ori-
ginal Bill in 1948, when we borrowed
convemently from the provisions of
the UK Act, we did not take all the
provisions which were necessary, even
as early ay 1948, It is seen from
the debates which took place at that
time that the Bill was substantially
the same which was drafted by the
then Health Secretary, Mr. Oulsnam—I
have not heard the name of that
gentlemsan before, but 1 find it here—
who had not knowledge of either
pharmacy or medicine Therefore, 1
find that 1n the haphazard way In
which the Bill was drafted, the Bill
was inadequate even in that year of
1948 to meet the situation. I find also
that today if you compare the UK
Act of 1941, 1t has much better pro-

case

here two samples also to show you
how Act, as it stands, will allow,
and UK Act will prevent, thc
indsuse of certain medicines I just
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took 1t up at random from our own
dispensary here. One is Anthisan
which 18 supposed to be Mepyramine
Tablets B.P 100 mg, each.

Shri Karmarkar: Have you taken
the permission ?

Shri V. P. Nayar: Yes, with Dr.
Vasudeva's permission,

1 have only the wrappers. [ am
referring to the provisions relaung to
wrappers, not medicine, This 1 made
by Messrs, May and Baker. Another
one 13 Avloclor chloroquine Phosphate
tablets BP 25 grams. These have
nothing to indicate what 18 the per-
centage of cxcipient and what 13 the
percentage of real substance [t
s mdicated with impunity that it is
a poison One 135 by May and Baker
and the other 1s by ICI So, even
today 1t 18 not posuible for us to know
that whereas that provision 1s there
in the UK Act which was passed m
1941

For example, section 1lic) of the
UK Act says that the expression
‘container’ wncludes a wrapper also
Then, section 11(2) (b) reads:

“the expression ‘appropriatc
quantitative particulars’, in rela-
tion to the active ronstituents or
the ingredients of a  suhstance.
means—

(1) the approximate percen-
tage of cach of those const-
tuents or ingredients contamned
in the substance or the approxi-
mate quantity of cach of thost
constituents or ingredients con-
tained 1n the article sold o
supplied ”

There 15 an express prohibition from
the sale of such medicaments without
a description in thc wrapper or In
the container Under the UK Act
the contamner as also the wrapper
should specifically indicate the parti-
cular percentage of the ingredient
when 1t 15 a poison. But what do we
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find here in our Drug Control Act?
We have got ever so many ~rules
under the Drugs Act We have got a
Pharmacy Act also But we find
monopoly firms, through the media of
advertisement flood the entire market
And the purpose of sadvertisement,
as E V Lukas, “once wrote 1s the
commercial Art of harme,ang a truth
mto a he” What 1s the way in which
the Drug Control Act or the Pharmacy
Act prevents 1t? It 1s amazing for
us to find that seven years after the
provisions were borrowed from the
UK Act, these important aspects
were not given due consideration

I would not have serously cons:
dered this as a defect had 1t not been
tor the fact that today the very
coneept of pharmacy has changed from
what 1t was 1 1947, let alone what
it was two or three decades ago To
my mund 1t appears that most of our
pharmacists in India have been train-
ed m pharmacy at times when several
of the modern drugs, especally
synthetic drugs and the poisons had
not been found out Today we find
an array of poisonous substances and
human ailments are now sought to
be controlled more and more by the
judicinus apphication in small doses of
the most potent poisons Almost any
presaription which you have from a
doctor will contain a poison of whuch
a little hugher dose 13 a killer Go
to any medical shop If you look
mto the labels on the bottles you will
find derivatives of poisons, of codeine,
nicotine, morphine or emetine Most
of them are poisons The ndiser-
minate use of them 1s certainly bound
to lead to disasirous conscquences to
the patients I do not think a doctor
18 fully qualified today to compound
medicines 1n view of the very large
number of newer and newer chem
cals which are bemg used to compound
the medicines, and 1t 1s in that context
that we should think of amending the
very important Pharmacy Act

I find that a pharmacist must have
a thorough knowledge not merely of
ooe branch of science but a very large
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number of them For example, I find
that today he must know the prin-
ciples of stabilisation and methods of
assay He must have the faculty for
the deterrmnation of sensifivity of
alkaloids He must also have d4n
1dca of how these alkaloids react on
moisture and cold. He maust further
know a good bit of botany, details of
various branches of chemustry hhe
organic chepustry, wngrganic chemis-
try, analytical chemstry, physical
chcmustry, biological  chemistry and
wven pathological chemistry I ncver
thought that a pharmacist should also
know such a seemungly remote subject
as micro-biology But I find that ;n
the modern advancement, a pharma-
cist must have a very good know
ledge of mucro-biology and even
crystallography and optics

What do we find here? What 1 the
qualification which we have laid down
for a pharmacist to quabfy himself
to prescribe modern medicine? If the
hon Mimster says that today under
conditions of the existing Act the
pharmacast has all the quabifications
which he must necessanly have in
view of the rapud strides which are
being made in the matter of preven-
tive and curative medicines, then I
have nothing more to say But I find
that 15 not the positton, and while 1t
1s so we are bringing forward an
amendment

We know that certain amendments
as he nghtly pointed out, are of a
more consequential nature We alwo
know that because of certamn cir-
tumstances beyond the control of the
Health Minister he could not come to
us 1 proper time after the re-organi-
sation of States to apply the particu
lar provisions to Part B State, 1's¢
But 1 feel that at this time when we
know for certain that vast strides aie
being made elsewhere m the matter
of medicine, and when also we know
for certain that the use of more and
more poisonous substances, whether
they are organo chemicals or what
are called organo-therapeuticals, any-
thang which  todav handled by the
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pharmacists has danger hudden in it
provided i1t 18 not used 1in judicious
doses Therefore, it 18 time that the
hon. Minister should think about a
comprrhensive legislation whuch wnll
not merely cover the realms of the
Drug fontrol Act but also of the
Pharmacy Act, because I find that our
Act which covers the flelds of phar-
macy 1+ a Pharmacy Act while the
Britsh Act 13 not a Pharmacy Act
which 1. in force but the Pharmacy
and Medicine Act Something more is
necessary than what we have now
It 15 a very mmportant subject. I
would have very much wished the
hon Minister to go into the question
and come to us with a comprehensive
legislatton I shall presently show
how we differ, even with the present
amendments, from conditions that are
obtaining in UK~ For example, read
Section 8 of the UK Act It reads

“Subjecrt to the provisions of this
Act, no person shall take any
part 1n the publication of any
advertisement referring to any
article, or articles of any descrip-
tion, 1n terms which are calculated
o lead to the use of that article
or articles of that description for
the purpose of the treatment of
human bewngs for any of the
following  diseases, namely
Bright's diusease, cataract, diabetes,
epilepsy or Bts, glaucomsa, locomo-

tor ataxy, paralyms or tubercu-
losis -™

What do we find here? Where are
our control measures {o check the
most indisecriminate advertisements
with which all our newspapers are
flooded® The hon Minister has only
to pick up any newspaper and he
will find them While the Bntish law
provides even

paper whach 18 spared
there 15 the fabulous claim made by a
particular connection which is called
the Navaraitnakalpa, which 18 supposed

kya, Vaidoorya, Pushyaraga and the
rest of them Do you know the price
of 1t7 It 13 s0ld st Re 1 an ounce'
The producer in order to oblige his
ailing chents all over the couniry
advertises that he has no tume to go
by train and therefore he 13 fiymg
from place to place ;n Viscounts or
Skymasters And, what are the
diseases which he secks to cure by the
application of Navaratnakaipa® I do
not want to name the producer, but
he says that epiepsy, tuberculoms,
diabetes, general debility, eye trouble
and all other aillments even 1f chromc
can be cured by this Navaratnakalpa.
Almost every known and unknown
dmsease, he says, can be cured by the
extract of nine precious stones, nine
gems, which are the costhest thungs
in this world That 1s available for
Re 1 an ounce All these advertise-
ments appear although the hon Minus.
ter seems to thank that cither the Drug
Control Act or the Magic Remedies

the necessary control in the matter of
distmbution of drugs

Then there 1s also another very im-
I do not know-I

i
i
¢
|
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sxample, offered India, insulin, the
<classical reziedy for disbetes which
could bave been sold here and re-
tailed for six annas for a phial of 40

sible in the present context of our
laws .

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): They
offered it on their own or at the re-
quest of anyone?

Shri V. P. Nayar: They offered to a
private firm of India of whuch one or
two hon. Members of Parliament are
directors. I have seen the papers and
I find that it was offered to a firm
named Panchsheel Pharma—a very
attractive name too! At that tume
the antibiotics were offered at rates
at which retail sales were possible _at
one-tenth of the rates If your child
gets 11l today with say bronchitis
and if you want to buy imported anti-
biotics like Achromycin on proper
prescription 1t will be Rs 15 or Rs 1d
for a weeks doses and such costly
medicines the Soviet Union offered to
supply on rupee credit also at rates
which would have worked out at one-

possible for our physicians to pres-
cribe and our pharmacists to com-
pound the different chemicals and
galenicals sent from other friendly
nations. The position has come to this
that it is very very costly to cure
even an ordinary disease, with

I 40 not know for certain whether
the Soviet pharmacopoeia has since
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been accepted or approved by the Gov-
ernment of India. Even if it is approv-
ed, one does not find, excepuing the
supplies made by these monopoly
Dohme, for example, with whom our
Government has chosen to enter into
the most nefarious type of contract for
the manufacture of streptomycin at the
Hindustan Antibiotics, with not even
the formula being disclosed to our
technicians, and yet only with such
firms we deal while offers are made
by friendly countries are being made
of life-saving medicines at rock bottom
prices 1n order to enable more and
more cure of our diseases, the Drug
Control Act does not help us. There-
fore, 1t is my submission that the Gov-
ernment should reconsider the whole
1issuc  They should find it possible to
enable our patients to get medicine
which are not made only by LCI.,
Squibb, Merck, Sharpe, Dohme or
Liley & Co, but also get them from
other countries by using the rules in
such a way and recognising the phar-
macopoeia of other civilised countries
which can supply medicines cheaper

Comung to the Bill, I find that there
1» a grave danger in one of the provi-
sions It did not strike me as an
innocuous measure at all. I checked
it up with the onginal provision. I
do not want to refer to the first two
reasons which the hon. Minister has
given out in his statement of objects
and reasons, viz., the extension of the
Act to the areas comprised in the for-
mer Part B States or the introduction
of provision necessary to meet the
situation etc. But I am very much
concerned about the registration of
certain categories of persans because
I find that there i1s an amendment pro-
posed to the original section 32. What
I am unable to understand is how so
many years after partition pharmacists
who have presumably not been practis-
ing the profession—-not that I do not
have sympathy for them—can later on
stage a comeback to the profession
when the entire science has had so
much of development It 15 a profes-
sion m which one has to be up to date;
otherwise, by this legslation, I am
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afraid, the hon. Minister may be taking
us back to the days of medical practi-
tioners who were called apothecaries.
It 1s not the era of docotors and anti-
biotics that he 15 teking us to

Section 32(d) of the original Act
reads-

- or has been engaged in the
compounding of drugs m a hospital
or cispensary o: other places in
which drugs are regularly dis-
pensed on prescriptions of medical
practitioners for a total period of
not less than five years prior to
¥ olide movnfed’ onmabr sud-secdron
"

Such persons may be approved now,
if prior to a particular date in 1948
they had worked under some com-
pounder or under somebody who ran
a medicine shop and compounding
prescriptions given by a medical prac-
tithoner, then they have to be recog-
nized as pharmacists now Maybe that
particular person who compounded
may have killed many people, or may-
be he may not have even studied up to
the fourth form or known the word
“chemstry” He might have mxed
many of the medicines by experience
m those days, but today it 1s very
different If you add five minims more
of codeine sulphate, for example, m a
mixture, 1t will have a very dele-
terious effect If you add another ten
minims, probably the child will die
Therefore, that has not been taken into
consideration

The other point which I would urge
bafore the House, and m whuch I would
request the hon. Minister to take some
more interest, is the matter of the
practice of pharmacy in so far as the
indigenous systems of medicine are
concerned. Therefore, I have to refer
to the systems of Ayurveda, Unam and
Siddha which have lived for centuriecs
m this country and which, despite the
oaslaught of allopathy, have been able
10 hold their own and do good to the

people.

(Amendment) Bull

In this Act only drugs or medicioes
ot medicaments which come under the
allopathic system are covered, and that
system today probebly caters to the
needs of hardly ten or 15 per cent of
India’'s people The medicines which
go to 80 per cent of the people are
left out of the pale of all our enact-
ments I know the hon Member
comung from Banaras must be wvery
interested 1n Ayurveda I am equally
interested 1n the development of Ayur-
veda, Siddha and Unam. Notwith-
standing the fact that Government has
done precious little or ignored to do
anything for the development of these
rdegenous systems of medicine, { am
concerned now with the aspect of
pharmacy in these If you go to Bom-
bay. foi example, you find that the
law of prohibition 1» sought to be
circumvented by these people who call
themselves pharmacists under Ayur-
veda by preparing some asavas and
arwshtas, mixing up with them the most
deleterious substances hike the seeds
of datura So, the person who takes
it gets a kick, by deletious effect of
the poisons and 1t 15 sold everywhere
m every district where there 1s pro-
hibition Ayurvedic  preparations
under the label, name and style of
anishtas, in beautiful, decorated bottles
are sold as real substitutes of Alchohol
and everybody knows this  What have
vou done about 11"

in Siddha Ayurveda and Unani,
there arc more pretenders to the med-
cine than real exponents What have
you done about it* 1 do not blame
the hon Munister, but the Government,
because personally I know that he is
very much ¢enamoured of these systems
himself, and 1 think 1f he gets a slight
indisposition, he would prefer going to
Kerala and taking an Ayurvedic treat-
ment than going to the Willingdon
Hospital®

Therefore, I submut that 1t 15 abso-
lutely essential that Government
should completely change their views
in regard to the indigenous systems
of medicine, and also ensure
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that the indigenous systems of
medicine are not attacked by those
people whose only job 1s to attack
them on the ground that medicines
which are prepared by the so-called
Ayurveda, Unani, or Siddha experts do
not conform to standards Even the
dasamula arwshtas prepared by five
people differ Any of these prepara-
{rons prepared in Trivandium, Madras
and Calcutta—whether 1t 15 Kawvira)
N N Sen of Calcutta or the Dhan
vantri Vaidyasala of Kerala—dffer,
although they must have taken the
formula for these arshtas from the
same source And how do they differ?
This 15 because we have no standards
in the crude drugs which we use
because we have not cared to standar-
dise the preparation of the various
concoctions because Government have
been sitting idle ever since the attamn-
ment of Independence, at any rate
over the question of developing the
mndigenous systems which have served
the people for thousands of years
Therefore, my submission 1s that in
bringing the law up to date to meet
the requirements of today, Govern
ment should seriouslv consider this
question also

1 find persons hke D1 Pattabhi Sita
ramayva saying that it 1s absolutely
impossible for the modern medicine to
be equated 1n terms of the other sy.
tems and that the Pharmacy Act could
never be mdadc use of in controlling
the preparations of the medicaments
in the other systems I do not sub-
seribc to that view, and with great
respect to Dr Pattabhi Sitaramayya, 1
beg to differ from him, because things
have changed =ince he studied med:-
«ne especially mn the last ten or
cleven years and 1t 15 not impossible
to standardise the drugs under anv
swwdtem

Mr. Chairman. The hon Member
should conclude now

Shri V. P. Nayar- I thought I was
the only Member to speak on this Bill

Bhri Raghunath Siagh (Varanas)
1 also want to speak

MAGHA 22, 1880 (SAKA)
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Mr. Chatrman: The hon. Member
was not present when 1 ascertained the
names of Members who wanted to
speak 1 have regulated the tme
accordingly

Shri Raghumath Singh: I would
need only five munutes.

Shnn V. P Nayar: Madam, I shall
rcsume my seat wath the very earnest
1equest to my hon friend Shn Kar-
markar to see that not merely indi-
genous systerr  of medicine are deve-
Joped with the ni\ mum speed possi-
ble but as a forerunner for all that,
he should also think of rontrolling the
production of the various preparations
under the indigenous systems and keep-
ing them to a standard of quality
which will be the envy of the other
systems of medicine

Shri Nanjappa (Nilgiris) The Bill
before the House 15 a simple one, and
the amendments brought forward are
not of great importance, but the pro-
blems behind the Bill are great

First of all, the Bill restricts itself
only to one system of medicine, that
1» modern and scientific system of
medicine Probably, it refers only to
the allopathic system of medicine, In
the amendments proposed, dentists and
veterinary medical practitioners are
included, and their names also are
untered 1n the register under this Bull
But there are other well-qualified and
trained medical practitioners coming
out of the integrated colleges of Indian
medicine, who have not been included.
In the Madras State for instance, they
are employed n primary health
centres and I am told, they are
employed even 1n district headquarters
hospitals When that 1s the case why
are these peoplc tramned in both svs-
tems of medicine, not brought within
the purvicw of this Bill® In some
other States, there are colleges in
Avurveda Unami and so many other
~vstems ' Those who study therc alss
receive good quahfications But no
mention i< made about them When
dentists who deal wvery Nttle n
medicune and veterinary med:-
cal practitioners who do not deal
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with human beings are brought under
this Act, we find that these people who
do mnot come under the so-called
modern and scientific system of medi-
-gine cannot be brought under this Act
and given all the facilities that they
are entitled to.

As 1 said, thms Bill does not touch
-even the fringe of the problem. The
problem is a great one.

There are lots of people who prac-
tice medicine in this country. As my
hon. friend on the other side said,
they can deal with all sorts of dange-
rous drugs, drugs like salts of mercury,
arsenic, lead, sulphur and so on
Nothing prevents them from practising
m this manner. They can use quack
medicines and use them as they like
and create as much havoc as they like.
The Act does not touch them at all

So the Bill that has been brought
before us is very limited in its scope
and does not touch the problem at all
A Bill which will bring within its pur-
view all the practitioners, whether of
the modern systems of medicine or of
the indigenous systems of medicine,
should be brought forward. Thereby
the suffering of the community must
be taken into consideration and they
must be given all sorts of protection
=0 that they may not be misled by all
aorts of practitioners in this country
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Shri Karmarkar: I am happy to
find from the observations of all the
three distinguished collesgues who
spoke on this Bill that there has
been absolutely no opposition to the
Bill itself. In fact most of their
observations did not concern the
provisions of this Bill. There have
been some observations made princi-
pally of a8 two-fold character I am
happy that my hon. friend Shri Nayar
has come just when I was on this
peoint. I must congratulate him on the
observations he had made, not so
much for their accuracy but for the
rather more than expected profound
knowledge that he displayed about
medicines and about the art of phar-
macy. He said something about Henry
Lucas saying about art and about truth
and falsehood. I do not say that;
but, I think, he also commtted him-
self, perhaps unconsciously, to some
statements which were not accurate,

1 shall deal with the pomts because I
would not hke to leave the House in
any doubt. He brought the question
of labels and all that and said that
the Pharmacy Act does not contain
sufficient safeguards against details of
labels etc 1 am afraid that he read
this Act alone and not an allied Act,
namely, the Drugs Act. Under the
Drugs Act rules, there have been pro-
vusions that the compositions must be
declared on the label.

Secondly, perhaps, he did not give
sufficient attention to facts I see that
he has got a copy of the Act; but, 1
am not sure whether he has read
through that today to refresh his
memory. This Act seeks to regulate
only the profession of Pharmacy and
controls and registers pharmacists

He also referred to a number of
subjects in which a pharmacist should
be versed. Of course, a pharmacist 12
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a pharmacist; he is neither a chemical
expert nor a doctor. He must have
knowledge sufficient to enable him to
discharge his duties as a pharmacist,
the duties expected of him as a phar-
macist. The educational regulations
under the Pharmacy Act, as it is now
1n force, provide for training in the
subjects mentioned by my hon. friend.
The subjects are mnorganic, physical,
organic chemistry, botany, zoology,
anatomy, physiology and hygiene
The total period for which he has to
organic chemistry, botany, zoclogy,
350 hours theoretical and 300 hours
practical course

Shri V. P. Nayar: When were they
prescribed; 1in which years”

Shri Karmarkar: I shall give the
year later; but it has been prescribed.
If the hon. Member admits that, that.
15 a material admission

Then, he referred to advertisements
With regard to the facts which he
mentioned, which were correct, he is
a lttle out of date. He mentioned
something about the Navaratna Kalpa;
that belonged to the earlier era.

Shri V. P. Nayar: What 15 the-
modern fashion?

Shri Karmarkar: Wherever the party
1s it abides by the Act. 1f Shri Nayar
had the pleasure of seeing the adver-
tisements about the wonderful effects
of this Navaratna Kalpa, such adver-
tisements have been banned under
the Act and the party who used to in-
dulge in these advertisements has
ceased to advertise in such terms.
Ultimately, what we can do 1s hmit-
ed. People have to keep themselves
mmune from gullibihty also. If
they hear that something prepared
out of the 9 gems remedies certain
diseases like diabetes etc. It mught
be better worth while to possess these
9 gems rather than the medicine made
out of them I am quite sure my
hon. friend, Shri Nayar. will follow
that course.
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About Soviet Russia also, I must say
‘that hizs observations are a little out
«f date, as 1 find most of his observa-
tions are.

1640 hrs.
{Mr. DeruTv-SPEAKER 1n the Charr]
Shri V. P. Nayar: Two years ago

Shri Karmarkar: I thought he wa-
speaking today and not two years ago

Shri V. P. Nayar: May I be permit-
ted to make a clanfication? I sad
that two years ago, an effort was made
and at that time the Drug Control
Act and the Pharmacy Act were In
force as they are now before being
amended and yet by the application
«of these Acts, this could not be done
{Interruptions)

Shri Karmarkar: 1 now undei-
stand better and I will phrase what |
have to say a little differently in viewn
of the explanation now gnen
« Interruptions)

Shrimati Parvathi Krishnan (Coim-
batore) It varies with time'

Shri Karmarkar: I am obliged to
the hon. Member's interruptions 1
always welcome her interruption and
her speeches

Now, with regard to the USSR
pharmacopoaeia, this question came
up. My hon friend must be knowing
that this matter was recently going on
between us and the USSR Govern-
ment A Russian team came herc
and I had the pleasure of seeing them
also and discussing matters with them
We also discussed the recogmition of
the U.S.SR. pharmacopoaeia It was
not long back that they were here,
they were here a few months back
and we took expeditious action to re-
cognise the US.SR pharmacopoaeia
especially because they mentioned
that it maght de having better effect

dn the case of the import of some
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drugs. It mught be 1n the interest of
the country if we keep these drugs
open for imports by any importer.
Therefore, we have now taken action
to recegnise the U.S.S.R. pharmaco-
poaeia, thus removing the obstacle in
the way. Anyone who would hke
to import any drugs recogrused by
that. .

Shri V P. Nayar: Have you receg-
nised”

Shri Karmarkar: That 1s
have said a moment back
1ecognised

About Panch Sheel, my hon friend
1~ much ‘petter acquainited Tnan 1 am
We arc not aware that these valuable
drugs can be got at one-tenth the cost
If that 1s so, if my hon friend has
cither outside or other knowledge
about it, I should like to know about
it If the precious drug is costmg
only one-tenth, 1t 1s a tempting pro-
position Even if the suggestion comes
from my hon friend I will just accept
it In fact our State Trading Corpora-
tion 1s now making arrangements to
import drugs which could be imported
from Russia, Hungary and Poland

There was one matter which my
hon friend referrcd to and that was
about regisiration of 1incompetent
persons Why we are amending
section 32 which seeks to help the
dusplaced persons from Pakistan 1~
to protect the people who did not
register first at the ume of registration
under section 32 though they could
have had their names registered 1if
they were m a  position to do s0
They should not be made to suffer
and penalised for their musfortune
and therefore, this amendment s
made

what I
We have

Then my hon friend almost said
that we were trying to whittle down
the qualifications There is no plan
of that kind and we make a provision
of a reasonable nature

Shnn Raghunath Singh found him-
self mspired to say about Ayurveda
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Recently, we had a fact finding com-
mittee which went round the country
It has submitted its report which I
hope to make available to the House
mn the near future There 1s no doubt
that the mdu'enuun system of medi-
cine also requires standardisation. My
friend from Banaras knows much
better than I do that there 15 a vailety
of preparations, a varwety of vaids,
pandits and pecople hke that It does
require standardisation It 1z not a
light task but we do recognise the
need We have not yet come to the
point where we can dcfinitely say
that a particular State prefers a parti-
cular ine of action either with re-
gard to the recognition of the indigen-
ous medicine or those experts under
1t or those who practise the medicine
or those who prepare the medicine or
those who serve the medicines I am
aware and my Ministry 1s aware of
the importance of regulating
Ayurveda and other indigenous sys-
tems of medicines. It is highly im-
portant For the time being, there is
every Irecdom 1n that domain and we
have not yet brought them under the
Act We are seriously considering
how to standardise the various ayur-
vedic medicines also and 1t might be
possible, if the States agree and if
there 1s a general consensus of opinion
about the point, that we may under-
take measures towards that end
However, it does not mean that we al-
ways recognize the Banaras prepara-

nons as the standard preparations

Then my hon friend Shn V P.
Nayar referred to the Kerala system.
I have had the pleasure of going to
Kerala I thimk to go to Kerala is to
refresh oneself. I have also heard the
fact that in certain places in Kerala,
where certain vaidyas do possess rather
very good powers of not only curing
aillments but of rejuvenating old people
and things like that So far as m
knowledge goes ...

Mr. Deputy-Speaker: The hon.
Minister must have come back re-
Juvenated,

MAGHA 22, 1580 (SAKA)
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Shri Karmarkar: I have not the
lesure to try, and even if 1 had done
that, T may not have been here to
pilot this Bill. Whatever it 15, Kerala
does possess old traditions which are
really very precious for us, and 1 may
say that it is especially their massage
system and their medicines which
they have inherited from days past
which need special mention. 1 am
rather interested in that way and we
should make use of that knowledge
I have promised Shn V. P. Nayar that
1 will pay a wvisit to Kerala in his
company for some days, and I do hope
that without going through a very
long process he will send me back
fresher than when I entered Kerala.

S6ri Tangamani (Madurai} What
about the Siddha system?

Shri Karmarkar: That system 15 a
Iittle less exciting than the Kerals
system. But, nevertheless, the Siddha
system also 1s a system which is
under our research and our good care,
1 think that we may meet outside to
talk about all these personal, private
opinions about these systems, and
there are many exciting things which
my hon. friends might say.

Another colleague of mine here also
reilerated the point that the indigen-
ous system of medicine does require
standardisation. As I said earlier,
I entirely agree with the idea under-
lying the anxiety of the hon. Members.
and I can only assure ®hem that we
have been rather giving anxious
thought to the fullest use that we can
make of Ayurveda. To be frank with
this House, one of the principal diffi-
culties that have been confronting us
18 that this question is treated rather
on a personal predilection basis than
on a scientific basis. I am yet to meet
many doctors who have agreed that
Ayurveda does possess some precious
medicines The number of Ayurveda
pandits that I have met and who agree
that there 1s something precious in
the modern medicines 1s also very
small So, if we can pull ourselves
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out of thus mutual prejudice and see
that knowledge is not any one's
monopoly, that it is not halted or
stopped at any place or time, that
after all, they lead to further know-
ledge and that if we develop an atti-
tude that we should derive the best
from all systems of medicine—whether
Ayurveda or Homoeopathy or Unani
or Naturopathy or modern medicine—
I think we shall be able to evolve a
system in this country which would
be the best of all. That 1s the Govern-
ment's view,

Shri V. P. Nayar said that we have
done nothing. I wish he pays a wisit
to our Research Institute at Jamnagar.
When he comes back after the visit,
1 am quite sure that he will not hold
the same view

Shri V. P. Nayar: 1 have gone there

Bhri Earmarkar: He might have
been to Jamnagar, but not the
Institute

Bbhri V. P. Nayar: [ have seen 1t
probably before you saw it

Bhri Earmarkar: He mght have
seen it possibly in the first month of
its existence. If he sees it now, he
will find that they are dowmg good,
precious work But 1t all takes time.
I would not Like to take the time of
the House longer than this

@
Mr. Deputy-Speaker: The question

15;

“That the Bill further to amend
the Pharmacy Act, 1848, be taken
into consideratign”

The motion was adopted
Mr. Deputy-Speaker: The guestion

‘That clauses 2 to 10 stand part
of the Bill".

The motion was adopted

(Amendment) Bl
Clauses 2 to 10 were added to the
Bill.

Mr. Deputy-Speaker: There is &
Government amendment No. 3 to
clause 11.

Amendment made:
Page 5, lines 9 and 17,—
for “1988" substitute “1959".
[Shri Karmarkar]

Mr Deopuly-Speaker: The question

1

“That clause 11, as amended,
stand part of the Bill"

The motion was adopted.

Clause 11, as amended, was added to
to the Bill

Clauses 12 and 13 were added to the
Bl

Clsuse 14— (Substitution of new
section for section 40)

Amendment made
Page 6, Iine 16—

for *1958” substitute *'1959"

[Shrs Karmarkar]

Mr. Deputy-Speaker: The question

13

“That clause 14, as
stand part of the Bill”

The motion was adopted.

amended,

Clause 14, as amended, was added to
the Bsil

Clauses 15 to 19 were added to the
Bill.
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C1anse 1= Short titls end commence-
ment)

Amendment made

Page 1, line 4—
for “1958” substitute “1939"
[Shr: Karmarkar]

Mr. Depoty-Speaker: The question

“That clause 1, as amended,

stand part of the Bill"”
The motion was adopted
Clause 1, as amended, was added to the

Bl
Enacting Formula
Amendment made
Page 1, line 1,—
for “Nmth Year” substitute
“Tenth Year”

[Shn Karmarkar)

Mr. Deputy-Speaker. The question
1

“That the Enacung Formula, as
amended, stand part of the Bill”

The motion was adopted

The Emacting Formula, as amended,
was added to the Bill

The Long Title was added to the Bill

Bhri Karmarksar: 1 beg to move

“That the Bill, a» amended, be
passed”

Mr. Deputy-Speaker: The question

“Thal the Bill, as amended, be

The motion was adopted

320 L8D—9

1852 hrs
INDIAN RAILWAYS (AMENDMENT)
BILL

The Deputy Minister of Rallways
(Shri Shahmawa: Khan): I besg to
move

“That the Bill further to amend
the Indian Railways Act, 1880,
be taken mto consideration ™

I shall not tire the Huuse with &
long speech As has been set down
in the statement of objects and
reasons, the evils of ticketless travel
misuse of the alarm chain apparatus,
un-authorised hawking and vending
and mntumdation of raillway servants
and interference with the;r duties on
the shghtest pretext, are stin coni-
nuing without any substantiz]l abate-
ment

What the Bill seeks 1s to strengthen
the hands of the raulway servants in
putting down these evils by enhancing
the pumshments for such offences
Apart from the provisions in the Bill
which involve certain verbal changes,
as I have just now stated, the basic
provisions in the Bill are those per-
taining to (1) ticketless travel, (i)
rususe of the alarm chan apparatus,
() unauthorised hawking and vend-
ing 1 rallway premuses, and (iv)
intimidation of raillway servants and
interference with thewr duties

So far as ticketless travel 1s con-
cerned, the provisions of the Bill mn-
volve enhancement of the penalty fo:
altering or defacing a pass or a ticket
from a fine up to Rs 50 to imprison-
ment up to three months or a fine up
to Re 250 or both Persons who
travel without tickets or with impro
per  tickets with intent to defraud,
will become hable to pay not only the
fare for the journey performed and the
fine imposed by the court, but also
the excess charges which are provid-
ed for those who travel without
tickets or with improper tickets with-
out intent to defraud This 1s to
make the amounts collected for the
railways in both the cases the same
Also, persons who travel without
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tickets or with improper tickets with
intent to defraud will become liable
to be arrested without warrant.

The amendments in connection with
misuse of alarm chain apparatus pro-
vide for increase in penalty for such
misuse from a flne of Rs. 50 to im-
prisonment up to three months or a
fine of Rs. 280 or both, with a pro-
vision also for arrest without warrant

of such persons.

Persons who obstruct railway ser-
vants in the discharge of their dulies
are now liable to a fine extending upto
Rs. 100. This iz being increased to a
penalty of imprisonment upto six
months or fine upto Rs. 500 or both

Provision is being made in the Act
itset prohibiting canvassing for any
eustom or hawking or exposing for
sale any article whatsoever 1n a train
or in railway premises without a
licence therefor and making it punish.
able with flnes up to Rs. 250 in re-
placement of the existing provisions
under the General Rules involving
fines up to Rs. 50 only Further, pro-
vision is made for any such person
to be removed from the railway pre-
mises by any railway servant autho-
rised in this behalf or any other parson
whom such a railway servant may
call to his axd.

These are broadly the provisions in
the Bill. They are substantially non-
controversial and I trust that the
House will have very lttle difficulty
in accepting them

Mr. Deputy-Speaker: Motion mov-
od:

“That the Bill further to amend
the Indian Railways Act, 1890, be
taken into consideration.”

Shri D. C. Sharma (Gurdaspur):
1 think the whole House will wel-
come this Bill. So many times ques-
tionzs have been put to the Railway
Minirter on the subject of this Bill
For instance, we have been asking
about the incidence of ticketless
travel. We have been asking about

the misuse of alarm chains, We have
also been asking about the unauthori-
sed hawking here and there, The
reply that has.come from the Rail-
way Ministry shows a distressing state
of affairs. Ticketless travel has been
on the increase. I remember listening
to a speech made by an hon. Mem-
ber from the other side of the House
in which he said that there are cer-
tain railways where even the railway
functionaries—I will not call them
‘authorities’—encourage people not to
buy railway tickets. People go
about in the trains without purchasing
any tickets. So, I think the disease
of ticketless travelling has become
more or less an infectious disease and
it has taken an epidemic form.

Then, 1t 1s found not only on the
main lines but also in the branch lines,
In the branch hnes the supervision of
the raillways 1s rather less vigilant
than 1t i1s on the main lhne More-
over, I find that ticketless travelling
has permeated all classes of travelling
—first class, second class and even
those travellers who are called third
class travellers I do not use the word
‘third class' 1n any derogatorv sense
I am just defining a category I think
it 1s more a social disease. I cannot
call it by any other name.

I think something has got to be done
to put an end to this social disease
in a very sirict way, in a very vVigo-
rous way, and I believe this Ball will
go a long way, if not in eradicating the
disease, at least in curbing the disease
So, this 1s the first thing which the
Bill seeks to do

Mr. Deputy-Speaker: Has the hon
Member much more to say on this
Bill?

S8hri D. C. SBharma: Yes, very much
more

Mr. Deputy-Speaker: Then, he can
continue his speech tomorrow,

7 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
the 12th February, 1830 /Magha 33,
1880 (Saka).
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